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LOK SABHA
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—

The Lok Sabha met at Eleven of the
Clock

[Mr. Spraker in the Chair]
©ORAL ANSWERS TO QUESTIONS
Ganga Barrage Scheme

+
r8hri 8. C. Samanta:
Shri Subodh Hansda:
Shri 8. M. Banerjee:
Shri Tangamani:
12740 { Shri A. K. Gopalan:
Shyl Sadhan Gupta:
Shri Muhammed Elias:
Shri Bimal Ghose:
| Shrl Ram Krishan Gupta:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 158 on
the 21st November, 1958 and state:

(a) whether the Ganga Barrage
‘Scheme has since been submitted for
financial scrutiny;

(b) whether further investigations
have also been completed; and

(c¢) the position of the scheme as it
stands at present?

The Minister of Irrigation and
Power (Hafix Mohammad Ibrahim):
{a) to (c). Technical examination of
the Ganga Barrage Scheme has been
completed. Certain further investiga-
tions and model expériments are,
however, in hand. The whole case is
before Government for consideration
of the complicated technical, financial
and other issues involved.

108(Ai) L8D—1
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Shri 8. C. Samanta: In reply to the
question in November last, we were
told that only financial scrutiny is
necessary, and other examinations
have been done I wanted to know
whether that financial scrutiny has
been finished.

Hafizx Mochammad Ibrahim: Financial
axamnation will follow when these
examinations which are referred to in
the answer are completed

Shri Subodh Hansda: May 1 know
whether it is a fact that a Dutch
expert came to India to re-investigate
the Ganga Barrage and if so, what
was the opinion of that expert?

Hafix Mohammad Ibrahim: Yes;
Dr Hansen of Germany came to India,
made certain investigations and made
a report That was a favourable
report, but he advised that there were
certain things about which further
examinations would have to be held
and those are the exam:nations which
are referred to in the answer.

Shri 8. M. Banerjee: The hon.
Minister is aware that the water situa-
tion 1n West Bengal is very serious.
In view of this serious problem, may
I know when this work is likely to
be started and what steps Govern-
ment propose to take to finalise the
whole scheme?

ness of the situation and it is their
earnest desire that the work on this
scheme should start as early as possi-
ble, and I assure the House thmt we
are trying to do so.

in which the work will start.
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Hafiz Mohammad Ibrahim: In no
case of u big project 1t has ever been
posmble to predict it so definitely and

so precisely

Shri Tangamapi. On the previous
occasion, we were told that technical
examination and certamn other investi-
gations are necessary The hon
Minister has stated that those techm-
cal examinations have been completed
Now, would he tell us what further
exammnation or investigation is neces-
sary before this Ganga Barrage pro-
ject 1s started, because there was a
discussion in this House on this ident:-
cal question and the same reply was
given?

Mr Speaker' There ure as many as
28 questions and we never see the end
of these questions on any day He
says 1t 1s impossible for him to state
a precise date, we cannot cross-
examme and ask. “you said so four
months back™ and so on If 1t 15 a
question of no confidence in the Gov-
ernment I will allow 2 hours or
3 hours (Interruptions) I would
advise hon Members to read all the
questions at home Possibly they do,
but let each hon Member study 1, 2
or 3 particular questions and come
prepared If 1t 1s important, I will
allow any number of questions, hon
Members should have been noticing it
In each gquestion, when the hon Minis-
ter says that the report 1s under con-
suderation, hon Members ask, “when
it will be finished? What are the
detmls”” and so on True these are
matters for cross-examination.

Skri Tangamani* Whether any
further investigation 15 necessary

Mr. Speaker, Does he mean to sav
that the Government 15 not willing”
Government undertakes a barrage
scheme—it 1s not the opposition that
has started 1t—and Government s
equally anxious Hon Members must
take for granted certain things All
hon Members want to acquit them-
selves before the public who sent them
here This Government also would
like to continue m office, unless they
become sanpanns So, they want to

MAY 6, 1858
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justify their stand also Whenever it
15 a matter of 1mportance, let it be
elicaited, but not these details (Inter-
ruptions) These are all questions that
have been answered

Shri Snbiman Ghose: 1 want tg ask
only one more question; 1t 18 very ime-
portant

Mr, Speaker: I know, I have to
decide what 13 important and what 1s
not Next guestion

Ford Foundation Experts for Food
Production

_|_
[ Shri Smbodh Hansda:
Shri 8. C. Samanta:
Shri R. C. Majhi:
Shri Rameshwar Tantia:
Shri Ajit Singh Sarhadl:
Shri Ram Krishan Guptar
*2241. { Shri Parulekar:
Shri Halder:
Shri P, C Borooah:
Shri P G. Deb:
Shri Liladhar Kotoki:
Shri 8. A. Mehdi:
| Shri Ajit Singh Bhatinda-

Will the Minuster of Food and Agri-
culture be pleased to state

(a) whether it 1s a fact that an
eleven-man team of experts from Ford
Foundation has been requested by the
Government of India to assist the
Food Production drive,

(b) 1f s0 whether they have acceded
to the request,

(¢) whether they have come to
Indma,

(d) how long they will be staying,
and

(e) who will bear theiwr expenses?

The Minister of Agricuiture (Dr.
P B. Deshmukh): (a) and (b) The
Ford Foundation brought a team of
13 top level specialists m different
agnicultural subjects with the approval
of Government

(c) and (d) The team arrived here
m the last week of January, 1959 and
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after completing their work left India
mn the first week of April, 1959,

(e) The entire expenses were borne
by the Ford Foundation.

Shri Subodh Hansda: May I know
whether any other expert was 1n India
before this team and if so, what was
the opinion of that expert in regard
to food production®

Dr. P. § Deshmukh: Before this
team, a T.CM Adviser, Dr Parker,
who was here for nearly 8 years made
a report Other than that, I do not
know.

Shri Ram Krishan Gupta: May I
know whether any assistance has been
given so far by this team and if so,
what is the nature of the assistance?

Dr. P. B. Deshmukh: The team’s
assistance was merely advice

Shri Sinhasan Singh: May I know
whether the recommendations of that
committee are being !mplemented and
whether one of the recommendations
1s that there should be price support
policy i1n regard to all the grains and
the prices should be announced in
advance?

The Minister of Food and Agricul-
ture (Bhrl A P. Jain): There are a
number of recommendations some of
which will have to be implemented by
the Central Government and some by
the State Governments We are
exammning them

Shri Sinhasan Singh: What about
the announcement of the price support
policy m advance, so that the grower
may know what grains he may grow
and what prices he will get?

Shri A. P. Jain: Apart from the
policy decision the Government had
taken and about which a notfication
was issued, no fresh decision has been

Shri P. G. Deb: May I know whe-
ther the Ford Foundation experts have
cisagreed with our assessment on food
target for the Second Plan period?

15166

Shri A. P. Jain: They have assessed
the Plan targets.

Shri Liladhar Kotoki: May I know
whether this team has stated in their
recommendation that the food require-
ments of the country by the end of
1988 wail be 110 million tons and to
meet that requirement, it is necessary
to treble the percentage of increase
of our food production for each year
and if so, whether Government have
accepted this assessment and what
steps Government have taken to meet
this requirement?

Shri A. P. Jain: A copy of the
report has been placed in the library
and the hon, Member can look into
its recommendations There are a
large number of recommendations. So
far as the acceptance or otherwise of
the report i1s concerned, the authors
have dealt wath certain matters about
some of which a definite decismion will
have to be taken at once and the other
matters will be considered when the
Third Five Year Plan 12 being framed.

Shri Wodeyar: May I know whether
India has evolved its, own food pro-
duction drive and if so, why are the
Government experimenting many
foreign methods®” What is the result
of adopting these methods such as the
Ford Foundation method, Chinese
method, Japanese method, etc?

Shri A. P. Jain: Of course we work
out aur own Plan But we want to
beneflt from the experience of others
also

Shri C. D Pande: In view of the
fact that in spite of the strenuous
efforts during the last 7 years, food
production has gone up by hardly
11 per cent—from 60 mullion tons to
68 million tons this year . .

An Hon. Member: 70 millions.

Shri C. D, Pande: Maybe; to go from
60 mullion to 70 million tons, it has
taken 7 years with all the efforts that
are possible and within the reach of
the Government and people of India.
But the target is being fixed at 110
million tons Is Government in a
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position to think that it 18 within the
reach of any success?

Shri A, P. Jain: Furstly, the statis-

and more than once, I have given the
relevant figures 1n this House So far
as the other thing 1s concerned, there
is no end to malung greater efforts
and I thunk 1if more efforts are made,
agricultural production will be step-
ped up higher

Shrl Ranga: Is 1t not a fact that the
present price policy of the Govern-
ment of India 1s not primarily intend-
ed to induce the peasants to produce
more food but to keep under control
the food prices®” 1Is it also not a fact
that Government of Incda have not
accepted the recommendation of the
Ford Foundation Adwisers that what-
ever prices they like to fix should be
fixed very much in advance of the
SOWIng season?

Shri A. P. Jain: The overall policy
of the Government of India 15 to
increase production and we have
succeeded 1n increasing production
The price policy 15 also determuned
keeping that in view So far as thui
particular recommendation is concern-
ed, I have already said that the report
15 a fat volume We are examnmng
1t  We shall have to take decision but
we cannot take a snap decision

Shri Ranga: Iz 1t not a fact that
this particular recommendation squares
with the recommendation made by the
Asoka Mehta Committee and several
other commuttees also® Why has he
said that it 1s embedded 1n that bulky
volume and therefore they cannot very
well take that into serious considera-
tion? Does the Government of India
think so lightly of it?

Shri A. P. Jain: There 1s a lot of
argument 1n the question But I have
already smid that the Government of
India have announced its policy with
regard to prices A notification was
1ssued in which 1t was said that the
Government will take adequate steps

MAY 6, 1909
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to see that the prices do not go down
below a fair lJevel

Shri Ranga: Question.

S8hri Thirumaia Rao: Is it n fact
that this report contains certain re-
marks about the Government of India
and Indian leaders to the effect that
they have not got a proper under-
standing of the needs of the people

in villages in regurd to food pro-
duction?

Oral Answers

Shri A P, Jain: I do not remem-
ber any such remark But, of

course, the hon Member can check
it up

Shri Thirumala Rao: It has been
published n yesterday’s newspepers
A summary was published I want
to know whether the attention of the
Government has been drawn to this
aspect of i1t and what they are think-
ng about 1it, that 15, whether they
accept the findings of this commuttee
or whether they differ from it

Shri A. P Jain: So far as I re-
member—I have gone through the re-
port—there 1s no such remark But
the hon Member can check it up from
the copy of it which has been placed
in the Library of the House

ot fogfa fet & o e
fe Bt sty NFE FoR &
qE FATET TOFIL N INEA & T
AN FG g WY STH gATAT BNE
wFTENT T gy & oty
Fg A M gATY FTHIT B AT WY
T e

ft ®o Wo W WA HAT
FN gy vy ag facgw S fe ik
aqr a1y 7 ST A RE wrEdaeT
&y w wwew A § 1+ Afew gg T
g ot v o W o § ot o
W el § I awr ax ¥
woaT wifgd |
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Dectors for Antl-TB. Work

o2242. Shi Ram Krishzn Gupta:
will the Minister of Healih be pleased
to state:

(a) whether Government heve made
any estimate as to the number of
Doctors that may be required for anti-
TB. work during the Second Plan
period;

(b) the number of Doctors avail-
able at present; and

{¢) what steps Government have
taken to increase the training facili-
ties for anti-T.B. work?

The Minister of Health (Shri
Earmarkar): (2} to (c). A statement
containing the required information is
1aid on the Table of the Sabha.

Statement

(a) It was estimated that in addi-
tion to the doctors already employed
in the T.B. institutions, 950 doctors
would be required for the anti-T.B.
work during the Second Plan period.

(b) At the end of 19856, there were
1301 doctors doing anti-T.B. work.
No information is available regarding
the present number of doctors.

(c) It is proposed to establish at
least one T.B. Demonstration and
Training Centre in each State for the
training of doctors, Health visitors and
X-Ray and Laboratory Technicians,
Six such centres have been established
at New Delhi, Patna, Trivandrum,
Madras, Nagpur and Hyderabad and
the seventh is being established at
Patiala. Three more centres are pro-
posed to be set up during the remain-
ing period of the Second Plan.

A National T.B. Institute iz also
being established at Bangalore for

training the key personnel from each
T.B. Clinic.

There are courses for training for
Diploma in T.B. at the following
Places:—

1. Union Mission Tuberculosis

Banatorium, Arogyacaram P.O.,
Chittoor Distt, Andhra State.

is170

2. 8P. Sanstorium, Baroda.

3. Govt. T.B. Institute, Chetput,
Madras

4. Madras Medical College and
Govt. Hospital, Madras.

5. Stanley Medical College and
Hospital, Madras.

8. Medical College, Amritsar.

7. King George's Medical College,
Lucknow.

8. Medical College, Calcutta.

10. Vallabhbhai Patel Chest Insti~
tute, Delhi.

A special re-orientation course was
arranged in 1957-58 at the New Delhi
T.B. Centre, the All India Institute of
Hygiene and Public Health Calcutta
and the UM.T. Sanatorium, Madana-
palle. 38 doctors were given special
training in the community and publie
health approach to tuberculosis,

Shri Ram Krishan Gupta: From the
statement I find that a National T.B.
Institute is being established at
Bangalore. May I know the nature of
the steps taken so far for the estab-
lishment of this institute?

S8hri Karmarkar: I could not catch
the last words. What does he want
to know about the Bangalore
Institute?

Shri Ram Krishan Gupta: I want
to know the nature of steps taken so
far for the establishment of this
institute.

Shri Earmarkar: The first step
taken was to acquire a building there,
There was no suitable building. Now,
the Mysore Government are about to
acquire a building and give it to the
Government of India. Secondly, some
two or three WHO personnel are there
who are at present trying to recruit
the personnel immediately necessary
from our side. We are hoping that the
institute will commence its work with-
in six months from now.

Shrl 8. M. Banerjee: To part (b) of
the question, that is, the number of
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doctors available at present, the reply
is that at the end of 1936, there were
1301 doctors doing anti-T'B. work and
that no information is avallable
regarding the present number of
doctors. Do I take it that no statistics
are avalable with the Government?
If so, what steps are being taken to
collect this data to know our require-
ments for the Five Year Plan?

Mr. Speaker: The hon. Member
wants the hon Minster to keep this
information up-to-date

Shri Earmarkar: Yes, Sir I am

trying to explan how 1t 1s difficult
to keep 1t up-to-date.

‘The present position 1s that there 1s
the Tuberculosis Association of India,
whth 13 fimenced by the Covernment
and which keeps all these statistics
They try to bring them up-to-date
We also, in our Directorate, try to
bring them up-to-date But, without
trying to blame anyone, since this
information has to come from the
States, all relevant information to-date
15 not always available. That 15 our
difficulty Otherw:se we always take
care to see that the information 1s
brought as up-to-date as possible

Shri 8. M. Banerjee: He has said

Mr Speaker: I will allow him an
opportunity

Shri Tangamani: In addition to the
six TB Demonstration and Traiming
Centres, which are now in existence,
a seventh one 1s going to be started
in Patiala May we know where the
three more Demonstration Centres are
gong to be started during the Second
Plan period”

S8hri Karmarkar: We are awaiting
the proposals from the States Whach-
ever State shall come first, we shaill
consider that first

Shri Nanjappa: May I know whe-
ther stipends are given to those
doctors, who go for various kinds of
tramning in tuberculosis, specially to
those who are doing independent prac-
tice and volunteer to guve three hours
of theiwr honorary service in the best
part of the day” If so, what 1s the
amount that 18 given®

MAY 6, 1980

Orgl Ampwers 15173

Shri Karmarkar: I should like to
have notice About those doctors, whe
are prepared to give three howrs, I
may say that 1 would certainly
seriously consider that.

Mr. Speaker: He only wants to
know whether it is already in practice
that i any pnvate practitioner 13
willing to offer a portion of his time
facilities are given to him for training
in that particular branch.

Shri Karmarkar: No, Sir Thit is
why I said that I should like to have
notice With regard to the State re-
presentatives, 1t 13 the State Govern-
ments that send their own persons. I
,think in some of the places they are
trying to do that

Shri B. K. Galkwad: Are Govern-
ment aware that in all hospitals there
are tramned doctors but there is no
accommodation to admut TB patients?

Shri Karmarkar: It 15 rather a wide
question For paying patients there ig,
ample accommodation For free beds,
in places hike Delhi, where they attract
not only patients from Delh: but also
from surrounding areas within about
100 miles, the amount of accommoda-
tion available 1s shorter I may say
that it 1s not able to accommodate ail
and there are waiting lsts But
accommodation 15 made available in
their due order For instance, In
Mehrsuly, there 1s a turn-over of about
20 patients every month As soon as
the 20 patients walk out another 20
patients come in  In the larger aities
that 18 the trouble but otherwise I
have seen 1n Madanpalls, i1n Mira) and
in many other places about one-third
accommodation 18 vacant

Shrl B. K, Galkwad: I am not ask-
mg only for Delli  Everywhere,
throughout India, you will find that
there are complaints

Mr. Speaker: The hon Member
wants Lo make a suggestion that in
each hospital beds should be reserved
for TB patients

Shri B' K. Galkwad: Will Govern-
ment consider the possibiity of pro-
viding &ccommodation for the treat-
ment of TB patients m the hospitals?
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Skrl Karmarkar: Ipn the general hos-
pitals” In the general hospitals, it is
not always posmible because it 13 not
always good to entertam TB patients
there For that Government must
bave a special programme For
instance, in the Second Five Year Plan,
we have offered assistance to the States
to blish, what we call, about 4,000
isola beds We pay them submdy
therefor As between 1950 and now,
ithere has been an mncrease of about
double the number of beds in the
country We are trying to expand that
number of beds but the number of
patients, unhappily for us, at the
moment 18 rather too large and we are
thinking 1n terms of domicihary treat.
ment

Road Accidents in Delhi

Shri D. é- Sharma:
Shri Ram Krishan Gupta:
Shri R S. Tiwari:
Shri E Madhuasudan Rac
Sardar Igbal Singh
Shri Subiman Ghose:

Will the Minuster of Transport and
Communications be pleased to lay a
statement showing

(a) whether i1t 1s a fact that road
accidents m Delh: were on the increase
during 1958-58 as compared to 1857-58,

(b) if so the total number of accl-
dents during the year,

(c) the number of fatal accdents
amongst them,

(d) the number of persons killed or
injured,

(e) whether families of the victims
have been paid compensation by
owners of the vehicles or by the Insur-
ance Compames concerned,

(f) ¥ not, whether Government
have taken any action to ensure pay-
ment of compensation, and

{g) the measures adopted to prevent
accidents 1n Delhi?

The Minister of State in the Minis-

try ot Transport and Communications
(Bhrl Raj Bahadur): (a) to (g) A

statement gving the informsation

*2243
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required 15 laid on the Table of the

House

Statement
(a) Yes There has been a small
increasé 1 the number of miner
accidents.
(b) No of accidents

1957-58 2250

1858-59 3050
(c) No of fatal accidents

1957-58 138

1858-59 140
(d) Killed

1957-568 146

1958-59 147

Injured ‘

1957-58 1005

1858-59 1211

(e) The information required 1s
not available

(f) A Motor Accidents Claims Tri-
bunal has been set up under the
provigions of the Motor Vehicles
Act, 1838, for adjudicating upon
claims for compensation in respect
of motor vehicle accidents nvolv-
mg death of, or bodily mnury to,
persons 1n Delh

(g) (1) Roads are being widened.

(n) Cycle tracks, wherever
essential, are bemng pro-
vided for cyclists

(su) Street lghting 15 bemng
mproved

(ov) Speed checking has been
mmtensified

(v) Special investigation squad
has been set up to camry
out investigation of acci-
dents m a scentific man-
ner

(vl) The school buses are being
nspected by a Board, con-
sishng of Deputy Superin-
tendent of Police (Traffic)
Motor Vehicle Inspectors
of the Transport Depart-
ment and the Police Theee
Motor Vehicle Inspeciors
have been appointed for
the Police Department
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+ {wil) Vehicles of pre-1980

models are not being -per-
mitted o carry school
children, marriage parties
or tourists parties. The
elimination of old wvehicles
will go a long way in re-
ducing the number of acci-
dents.

(vili) A joint team of Motor

(ix)

(x)

(xi)

(xii)

Vehicle Inspectors of Police
and Transport Department
has started g thorough in-
pection of heavy transport
vehicles of 1948 and earlier
models. 50 per cent of the
accidents were caused by
heavy transport wehicles.

Cinema slideg are being ex-
hibited to bring home to the
public the dangers of over-
speeding, walking care-
lessly on the roads and
going on bicycles at night
without lights.

In conjunction with the
help of the members of the
Road Safety Organization
demonstrations have been
organised at the various
schools to teach school
children the rules of the
roed and the correct method
of crossing roads.

Six more posts of Stipendi-
ary Magistrates for traffic
caseg have been created to
speed up the disposal of
pending traffic offences and
to impose punishments on
traffic offenders with a view
to discourage them from
contravening the traffic
laws.

The Traffic branch of the

-MAY 8, 1900
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has been a slight increase, but to
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detailed in the statement.

Shrl D. C. SBharma: How long w
it take the Government to finalise
rules under the Bombay Police Act
so that the number of accidents is
reduced further?

Shri BRaj Bahadur: We are at it and
I hope that in a very short perlod of
time we shall be able to apply or
extend those rules to Delhi.

=

Claims Tribunal hag made any reco-
mmendation for payment of com-
pensation?

Shri Raj Bahadur: There 13 a tribu-
nal to settle claims
parties concerned—the victim and the
party responsible for the accident.

ot wex win : @ firqo F e
gatr fad w2 § forr o v fisar or
@ § W forrd fie gfe wwr ot o
awft §, TURT Tz ¥ sy F
qg amr Arurt § fe feslr oY qyer
qegteaTd ©F wTow wror ay Wt §
fis wyel & Yl oot &
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Shri Assar: May I know whether it
is a fact that sufficient care is not
taken at the time of issuing licences
to new drivers and proper checking
is not done to ensure that licensed
drivers ply the cars carefully?

Shri Raj Babadur: The licence is
given under certain rules and a test
18 held before a licence is given; I
think the test iz held with all the
rigour. I may again assure the
House that the rate of increase of
accidents would not be considered
alarming if we were to keep certain
facts in view: firstly that the popula-
tion has increased by 4 per cent and
the number of vehicles has also in-
creased by 10 ©per cent.
these two things are kept in mind
it would be evident that the numbet

R

only 43,740, while as many as 75,085
were prosecuted in 1958-89, Out of

driving as many as 3,605 were pro-
secuted in 1957-58: while the number
of prosecutions for similar offences
was 9,000 odd in 1938-58, This work
out to 25 prosecutions per day.

Shri T. B. Vittal Rao: The hon.
Minister said that the rate of acci-
dents was lesgs than that in Bombay.
May I know how the rate is comput-
ed? Is it related to population or the
number of vehicles?

8hrl Raj Bahadur: The rate of acci-
dents should actually, as the Member
said, be related to the population or
the number of vehicles. As I just now
submitted, there has been increase in-
both. The population has increased to
the extent of 4 per cent and the
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Several hen. Members rose—

Mr. Speaker: The 1dea seems to be
to bring up the accidents to the
same level as in other cities If it 1s
90 per cent in Bombay the Minster
wbuld say mine 18 only 80 per cent,
and until 1t comes to 80 per cent I
can wait I am really surprised at
this The hon Minister has been
asked several questions The 1deal
must be to see that not a single
person 18 hurt in Delhi, which 15 the
capital. Instead, he was saymng agam
and again that 1t 1s not as bad as
Bombay Why not compare it with
some other wvillage where the aca-
dents will be more It is really
strange I thought hon  Members
were making some suggestions and
the hon Minister would say I will
look into them There are a num-

MAY 6, 1958

Oval Answers 1518g
ber of things by which he may bene-
fitt. A number of suggestions are
made here so that the hon. Mimster
may take them into consideration

Shri Raj Bahadur: On a pomnt of
clarnfication® 1t is not at all my desire
to whittle down the importance of
the question or to detract from the
gravity of the situation This is why
I have given about a three-page long
statement detailing the steps It 1s
my duty to tell the House and tell
the public through the House what
we are domng and point out at
the same time that the rate of acci-
dents should not be considered to be
alarming

Mr. Speaker: Until the last man 1s
saved no efforts ought io be relaxed
That 13 what the House expects of
the hon Minister It 15 no good com-
paring 1t with Bombay

Shri Ranga: Is it not fact

Mr Speaker: 1 am not going to
allow any more questions

Shri Sublman Ghose: I am one of
the Members who has tabled the
question

Mr, Speaker: I will give him a
chance 1in another subject On
Transport there 15 a No-day-yet
named Motion If it comes up who-
ever has not been called during the
Question Hour will have an oppor-
tumity to speak

Samhnlpm-‘l‘luunrh Raillway Line

Shri mtnahl.
"“'{sm Supekar:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 1655 dated the
27th September, 1958 and state:

(a) whether the details about the
US A. and Japanest aid for the con-
struction of the Sambalpur-Titilagarh
Railway line have since been worked
out; and

(b) whether any conditions have
been imposed by U.S.A. and Japan
while offering this loan?



connection with this project have
been carried on by the Mimstry of
Finance.

The imported railway equipment is
to be covered by the US. loan. The
termg and conditions of the loan are
that it 15 repayable m 31 semi-annual
mstalments beginning three years
after the first disbursement, the rate
of interest 13 3} per cent, and both
the loan and the interest are repay-
able 1n U.S. dollars or in Indian cur-
rency at our option.

As regards the loan from Japan
which 18 intended for the mning
portion of the project, the Deputy
Mimster of Finance indicated the
present position to the Sabha on the
11th April, 1959

Shri Panigrahi: May I know when
Government proposes to start con-
struction of this Sambalpur-Titilagarh
Railway line and when they expect
to complete it?

Shri Sahahnawaz Khan: The final
location survey has been sanctioned
recently and when the survey is com-
pleted we will take it up

Shri Panigrahi: In answer to one of
the previous questions, we were told
that Rs, 11 crores will be spent for
construction of this line. May I know
how much of thiz aid has been made
available to the Government of India
and at what stage the present ar-
rangement 1s?

Shri Shahnawas Khan: According fo
the present estimates, construction of

15183
the line which 1s going to be
114 in length sanctioned on 24th

motives and all that we
hope the Umiteqd States loan will be
available.

Shri Supakar: It seems one of the
conditions of the agreement is that
materialy and equipment that are to
be supplied by the United States of
America are to be imported
UBS.A. ships and if so, what

the cost of the transport
ships? -

|

g
711

Shri Shahnawas Khan: Tha
ly, does not concern
Mmastry

Zé-

L
5

Shri Panigrahi: May I know whe-
ther the Japanese Steel Miussion which
recently visited India asked the Gov
ernment of India to expedite the con-
struction of this line and, if so, wha
was the reply of the Government?

-

B

Shri Shahnawas Khan: We are
aware of the necesffty of completing
thig line ag early as possible. In fact,
we are perhaps more keen than
Japanese Government about this.

§

Shri T. B. Vittal Rao: May 1
whether any time scheduled has
drawn up for the wvarious phases
work like the completion of
location survey and the construction
of the Line?

A

Shri Shahnawas Khan: We are doing
1t as speedily as possible, keepmng in
view the fact that the sooner the line
is completed the better for everybody.
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An Hon. Member: In English also.
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Shri Tyagi: No tenant will be pre-
pared to sell at Rs. 8.

Shri Ranga: He 15 being ruined.

Myr. Speaker: Hon Members can-
not decide that matter in the ques-
tion hour; they can gnly elicit infor-
mation They know how to bring
it, 1f necessary, before the House for
discussion

Shri Ranga: How many times, Sir!
It will be the same answer

Mr. Speaker: What can I do?

Shri Shree Narayan Das: Is it a
fact that the Government of Nepal
has put a ban on the export of paddy
from that territory to India and it is
due mostly to that fact that a large
number of rice mills have been
closed; if so, may I know whether
any effort has been made to persuade
the Nepal Government to allow some
pa;thoamepmdymhemwhw
India?

Shri A. P. Jaln: So far as my in-
formation goes, the flow of paddy
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from Nepal into Buhar has gone
down, but according to my informa-
tion there 15 no legal ban
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Trafic Survey of Buckingham Canal

2247. Shri T. B. Vittal Rao: Will the
Minister of Transport and Cemmm-
nications be pleased to the reply given
to Starred Question No 425 on the
19th February, 1959 and state:

(a) whether the traffic officer ap-
pointed to conduct the traffic survey
of the Buckingham Canal has since
submitted s repor?, and

(b) 1f s0, when the examination of
the same 13 hkely to conclude?

The Minister of State in the Minis-

MAY &, 1000
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Shri Raj Bahadur: The Inland
Water Transport Enquiry Committee
will examine the report of thia traffic
survey. After that they will gubmit
their own final report by June
1959 When it comes to Government,
Government will take a decision after
due exanmunation

Shri T. B. Viital Bac: During the
course of the examination of this
traffic survey report, may I kmow
whether the representatives of the
State Governments of Andhra and
Madras will also be associated?

Shrl Raj Bahadar: In respect of all
such inter-State projectg 1t is usual
to consult the State Governments con-
cerned

Shri T, B. Viital Rao: May 1 know
if the Railway Ministry will also be
consulted”

Shri Raj Bahadur: As I saud, it 15 a
matter of transport which will also
mmpinge upon the traffic earnings of
railways and roads That 13 why the
Planning Commission advised us that
before we accept this project, its
economics should be worked out pro-
perly and the advantsges that mught
flow from it should be properly as-
certained

Shri T B. Vitial Rao: May I know
1f there 13 any prospect of this project
being completed in the Second ¥ive
Year Plan because it wasg included in
the Second Five Year Plan?

Shri Raj Bahadur: It is premafure
for me to hazard any opimion about
that, because, after all, it depends
upon the nature of the recommenda-
tions that may be made by the Inland
Water Transport Enquiry Committee

Shri Tangamani: Already the Mad-
ras Government have submitted their
plans for the deeperung of the canal
After this matter 1s submitted to the
Planning Commission, may I know
whether the proposals of the Madras
Government will be taken up?

Shri Raj Bahaduyr: It was on the
proposals of the Andhra and the
Madras Governments that the Gokhale
Committee advised that there should
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be a traffic survey undertaken for
obvious reasons, and it was on that
that the traffic survey was conducted
and the report submitted to the com-
mittee.

Shri Ranga: Is it not a fact that
1t was not because there is so much
traffic at present that the scheme was
conceived of and also sanctioned by
the Planning Commission and the
Ministry three years ago, but it was
because they thought it would be
usefu] as a subsidiary or an auxiliary
source of avenue for transport that it
was sanctioned by the Government,
and it was three years ago? Why
do Government take such a long time
to complete even their examination of
the scheme.

Shri Raj Bahadur: It 1s obvious
that thus particular project about the
Buckingham Canal was included in
the Second Plan projects. When they
came for examunation, for detailed
examination and sanction—I would
not say 1t was sanctioned as such
as the hon Members seemed
to suggest—but when they came foF
detailed examination and sanction, the
Planning Commifsion itself said. .

Shri Ranga: They provided Rs. 1,40
lakhs.

Shri Raj Bahadur: May I have my
my? ... the Planning Commission
itself said that they should be pro-
perly examined for the economuics in-
volved 1n the whole proposition. It
was on that this was done; and with-
out 1t 18 not possible to say that it was
sanctioped.

15190

Air Services in Assam Sector

*2248. Bhri P. C. Borooah: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether 1t 1s a fact that the
Indian Aurlines Corporation 1s run-
ning at a loss in Assam sector; and

(b) if so, the reasons for not hand-
ing over the area to independent
operators who are prepared {o work as
associates of the Indian Airlines Cor-
poration and offer about 50 per cent.
reduction 1n passenger fares now
charged by the Indian Airlines Cor-
poration”

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
It is a fact that a number of routes
operated by the Indian Airlines Cor-
poration m the Assam area and in the
rest of India show a deficait, but this
cannot be deemed to be a justification
for appointing independent operators
as associates of the Corporation to run
such routes

Shri P. C. Borooah: In view of the
fact that Assam has got to depend
very heawvily on air transport, will
Government consider taking the help
of private operators, in the same
manner as the AII have entered
mnto a contract with the Sea Board
and the Western Company of America
in that line?

Shri Mohiuddin: It 1s a fact that in
Assam air services are required as an
easy means of transport. The LAC.
are runmng & large number of ser-
vices, both passenger and freight in
the Assam area The losses incurred
on the Assam area are one of the
heaviest, that 1s to say, about Rs. 21
lakhs a year, only in passenger ser-
vices. Under the circumstances, the
proposal that an associate should be
appointed does not seem to be called
for,

Shri Liladhar Koioki: May I know
whether the loss in the Assam sector
13 not due to the running of Dakota
planes and if so, whether the Gov-
ernment has examined the possibility
of running a Viscount service between
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Lalcutta and Gauhat:t a3 a trunk
service and thereby reduce the cost
of operation?

Shri Mohiuddin: I am not sure
-whether 1f the plane 1s changed from
Dakota to Viscount, the losses will go
down But, stil], the runway at Gauhati
is being extended and it 1s proposed
that when the runway 1s extended to
the proper length, Skymasters may
be put on that service from Calcutta
1o Gauhati

Shrimati Renn Chakravarity: Is it
a fact that much of the freight which
has to be carried by the IAC 1s now
being carried by private operators and
that the TA.C has not been able to
really take up a big increase In
freight servie? In view of this fact,
mmay I know whether the Government
propose to go into this entire question
of increasing the freight especially
that of the tea gardens which are now
going in for these private operators®?

Shri Mobhiuddin: It 1s a fact that
private operators carry about 30 to 40
per cent of the total freight carried
by axr and there is competition
between the private operators and the
1AC But, as far as I know, recently,
m 1858-58, the proportion of the
freight carried by the IAC has
mcreased and 1t 18 expected that with
wvigorous propaganda and other action,
their proportion will further increase

Shrimati Renu Chakravarity: In
wview of the fact that some of these
non-scheduled operators m the Assam
sector have not been keeping to the
rules ag was seen 1 the Tezpur
mcident, may I know whether the
‘Government 1s very clear in its mind
that 1n a strategic sector Lke the
North East border as Assam, Gov-
ernment 15 not going to allow new
non-scheduled operators to operate?
Shri Mohluddin: Whenever there 1s
a breach of the rules, striet action and
<isciplinary action i3 taken against
the private operators or any other
operators The hon Member perhaps
remembers that in 1858, a Licence was
<cancelled of a private operator who
«<ormmitied some breach of the rules

MAY ¢, 1980

no one can iy there except with
permission of the Governor

Shri P. O. Berossh: -May I know
whether the Government propose to
develop any Janata service in the
Assam sector?

Shri Mohinddin: One service was
introduced from Caleutta to Agartala

mntroduced We are experimenting
with it We will see what are the
results

propose to increase the number of
Janata gervices right up to Dhbrugarh
and other areas which have got mr
services?

Shri Mohinddin: I have just men-
tioned that this service at a conces-
sion rate 15 an experiment The
experiment will be watched very care-
fully, both regarding densmity of traffic
as well ag the reaction of the travel-
ling public and the question of extend-
mg 1t to other places will be con
sidered”

Mr, Speaker: Next question

Shri Bangshi Thakur: May I ask one
question, Sir?

Mr. Bpeaker: Why was the hon
Member sitting quet all along®” Hon.
Member, J know, comes from that
area I would have called him Next
question

Manufacture of Papers and Doards

+
Shri Nagi Reddy:
2249, { Shri Parulckar:
Shri T. B, Viital Rae:
Will the Minister of Feod and Agri-
culture be pleased to siate:

(a) whether the engineering ser-
vices and equipment for the pliot plent
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for the manufacture of different types
of papers and beards from indigenous
raw material have since been supplied
by the firm with whom & new contract
was antered into in June, 1087

(b) if sq, at what cost; and

(c) whethet any adequate safe-
guards t0 enforce the agreement were
provided for in the said contract?

A
items which are still outstanding
Mhhmmm.

(b) The allocation made by T. C. M.
on this account is Rs, 19,57,573. The
actual amount paid to the firm so far
1s not known to Government,

(c) The contract was entered into
by the International Co-operation
Administration of the UB.A. with the
firm direct. The Government of India
had no hand in it

Shri Nagi Reddy: May I know
whether the Government has noted
the comments of the Audit report in
which they have commented that
because of the failure to add a
penalty clause from 1850 down to
1859, the firm which had to supply us
with drawings and plants has not been
keeping to the schedule?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Those com-
ments have been noted. I very much
regret the delay. The delay has been
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Shri A. P. Jain: Most of the sup-
plies have been made. Only a part
of the supply remains. We are hoping
that they would be completed in a

Shri Nagl Reddy: From
that the Minister has given
it is clear that even after
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pilot plant be fully utilised or the
spare capacity will be utilised for some
other purpose?

Shri A. P. Jain: It will be used for
two purposes: one, for experimenting
and teaching and then it will also
manufacture certain specialised kinds
of paper.

Shri Nagt Reddy: May I know
whether this pilot plant would go into
production at least in 19587

Shri A. P. Jain: I am hoping so0. 1
bave already said that I very much
regrel the delay. Unfortunately, it
‘was beyond our control.

New Barrage in D.V.C. Preject

*2258. Shri Aurchbinde Ghesal: Will
the Minister of Irrigation and Fower
be pleased to state:

(a) whether any new barrage has
been proposed to be taken up in the
&mvmucdwﬂnnm
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(b) if so, where and what is the
estimated cost of the same?

The Minister of Irrigation and Bower
(Hafiz Mohammad Ibrahim): (a} No,
Sir.

(b) Does not arise,

Shri Aurobindo Ghosal: May 1
know if the Government is thinking
of setting up a new barrage for supply
of water to the lower areas?

Mr. Speaker: 1 think he has
answered; no new barrage.

Hafiz Mohammad Ibrahim: No other
barrage is under consideration or
under contemplation.

Shri Tridib Kumar Chaudhuri: May
I know what decision the D.V.C. or

the Government has taken with regard
to the Aiyar dam?

Hafiz Mohammad Ibrahim: The Aiyar
dam is under discussion and is being
examined for the purpose of being
taken up. :

Shri Tridib Kumar Chaudhuri:
Have the views of the West Bengal
Government been ascertained with
regard to the Aiyar dam?

Hafiz Mohammad Ibrahim: Most
certainly.

Shri Tridib Kumar Chaudhuri: May
I know what views have been expres-
sed by the West Bengal Government?

Hafiz Mohammad Ibrahim: No, no;
that stage has not yet arrived.

Shri Tridib Kumar Chaudhuri: In
view of......

Mr. Speaker: No, mno. The hon.
Minister and the hon. Member were
too quick to each other and the
House.. The hon. Minister has said
certainly, the views of the West
Bengal Government will be ascer-
tained. Shri Tridib Kumar Chaudhuri
asked the question whether their
views have been ascertained. The
answer implies that they have not
been ascertained. Shri Tridib Kumar
Chaudhuri did not evidently follow
the answer, and, therefore, he asked
the other question.
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Shri Nagi Reddy: In view of the
fact that the expenditure incurred by
the D.V.C. has not yet been divided
as between irrigation, power and
other things, may I know whether
Government are not going to take up
any other project under the D.V.C.
before this is done?

Hafiz Mohammad Ibrahim: ‘Both
the things will be done, that too and
this one also.

Shri Nagi Reddy: In view of the
fact that a long time has been taken
already for the division of these assets,
may I know whether Government will
make up their mind at least in the
coming three months? ?

Hafiz' Mohammad Ibrahim: Yes, it
already being expedited.

Shri Nagi Reddy: Expedited for ten
years.
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An Hon. Member: In English also,
Mr, Speaker: Yes

Bhri Karmarkar: (a) and (b). A
person named Bhri Santokh Singh
died in the Safdarjang Hospital, New
Delhi, an the 25th March, 1059. The
matter is under investigation by the
Police authorities,

(e) Does not arise.
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Since this 15 a rather imporiant
question, I should like to tell the
House the actual position. Since the
matter was under police investiga-
tion, I thought it proper not to give
further details in order not to pre-
judice that inquiry. But the allega-
twon s this, Barlier, patient
came at about 10 p.m. for back-ache
treatment, and he was brought by
one Rishilal, Nursing Orderly in the
Safdarjang Hosmtal. Dr. 8. K.
Kundu, casual medical officer, who
was on duty, examined Shri Santokh

and soda salicylate mixture. Imme-
diately after this, the medical officer
bad to attend to another emergency
case. It ig alleged that Shri Rishilal,
Nursing Orderly, took a bottle which
contained pure carbolic aeid, lying
On the surgical dressing table, and
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pourad its contents down the throat
of the patient Shri Santokh Singh;
the patient took seriously ill. That
is the allegation, and that iz now
under inquiry.
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Several Hon. Members roge—

Mr. Speaker: It is under police
investigation. What do the hon.
Members want?

Bhri T. B. Viital Rao: The com-
pounder gives medicine generally,
but here was an
medicine,

throat of that man. (Interruptions.)
I am not saying one way or the
other; 1t is none of my business. All
that I am anxious to see in this House
is this. As soon as an answer to a



got the medicine. The compounder was
not available; in that case, the doctor
himself must have been asked to dis-
pense the medicine. But that man
who brought the patient killed him.
Evidently, that is what the allegation
is. This is a wmatter which iz under
investigation. Therefore, let nothing
be done here to prejudice that investi-
gation.

Shri Bra] Raj Singh: At least,
departmental action should be taken
against that orderly.

Mr. Speaker: Even if departmental
investigation is made, that cannot
overrule the police investigation, when
murder is involved; it is murder or
something of that kind, or it may be
an accident or it may be anything.
Even if they should conduct a depart-
mental inquiry, it ought not to be an
open one. Hon. Members know what
the law is. Therefore, let nothing be
done here to prejudice the investiga-
tion.

Shri Earmarkar: A specific question
has been asked. So, with your per-
mission, 1 should like to add that
immediately after this happened, the
medical superintendent informed the
police; he has also ordered a depart-
mental inquiry into the death of
Shri Santokh Singh. 8o, all possible
steps have been taken.

Several Hon. Members rose—

Mr, Speaker: Hon. Members may be
very much interested in this. There
is no doubt about it. But the hon
Minister cannot say What the depart-
mental inquiry is. If he says that
according to the departmental inquiry,
that man is absolved, that will pre-
judice the police inquiry. Hon. Mem-
bers do not seem to appreciate the
delicacy of the situation. They must
leave it at that stage.

Shri T, B. Vittal Rao: Was not post
mortem conducted and the cause of
the death known?

MAY &, 1080
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Shri Karmarkar: B8ir, you were
entirely right in the matter. In fact,
you have anticipated what the fact is.
The inquiry committee has not yet
finalised its report, pending the report
of the police authorities. So, what
you say iz entirely correct.

Several Hon, Membery rose—

Mr. Speaker: All the hon. Members
should not rise like this. Shall I ask
Shri T. 8. Vittal Rao to put his ques-
tion or should I ask Shri Nagi Reddy
to put his question or allow all the
questions to be put together?

Hon. Members want to know whe-
ther a post mortem examination has
been held.

Shri Karmarkar: 1 should like to
have notice about that. It is not in
my brief. I shall make inguiries
immediately and let the House know
at the earliest moment.

Shri Ferogse Gandhi: Sir, you were
just mow mentioning, and the hon.
Minister also was mentioning, the
rules regarding departmental inquiry.
The rules that govern a departmental
inquiry are the Civil Services (Con-
duct, Classification and Appeals)
Rules, which definitely state:

“The charged Government ser-
vant's written statement of defence
shauld ordinarily be required to
be submitted within a period of a
fortnight and in no case should a
period of more than a month be
allowed for the purpose.”.

May I know whether these rules
are obserged by Government when
they carry out the departmental
inquiry?

Shri Karmarkar: Yes, we definitely
observe the rules.

Shri Tyagi: In all the Ministries?

Indo-Pak Canal Waters Dispute

#2352, Shri Harish Chandsa Mathur:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the ad hoe

agreement
on canal waters has been accepted by
the Government of Pakistan;
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(b) 1if so, when will this be given
effect to,

(¢) what programmeé hag been
drawn up for the final agreement; and

(d) whether the programme of work
on Rajasthan canal will be affected
as a result of the ad hoc agreement?

The Minister of Irrigation and
Power (Hafis Mohammad Ibrahim):
(a) and (b) The agreement between
the Governments of India and Pakistan
for ad hoc transitional arrangements
for the period from Apnl 1, 1059 to
March 31, 1960, was concluded at
Washington on the 17th Aprl, 1950
and has come wnto force from that
date

(c) The talks at Washington have
just concluded The President of the
World Bank will be visiting India and
Pakistan in the next few days to dis-.
cuss with the two Governments, his
proposals for a settlement of the Indus
Basin Waters question

(d) No, Sir

Shri Harish Chandra Mathur; May I
know at what stages and i1n what quan-
tties water will be made available
to the Rajasthan Canal, and whether
Government stand by their declared
decision that no water supply will
be made to Pakistan after 1982?

Hafiz Mohammad Ibrahim: The
quantity of water will be related to
the supplies avalable to Pakistan
from the Iink canals So, every year,
that quantity will be differing, and
it 15 not possible to say today what
the defimite quantity for a particular
Year would be

Shri Harish Chandra Mathar: May
1 know m what respect thus ad hoc
8greement has narrowed down our
differences, and whether 1t is at India’s

‘;::tt;bvmmuthecutdthepro-
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this arrangement 1s this. Take the
case of 1956 10 million acre-feet
water less about 15 million acre feet
which Pakistan could replace, was
given to them. But now, i1t will be
less by 3-5 mullion acre-feet.

Shri Raghunath Singh: According to
the new -agreement, may I know how
many acre-feet of water India 15 go-
ing to supply to Pakistan?

Hafix Mohammag Ibrahim: I have
saxd that the difference 13 about 36
million acre-feet

Sardar Igbal Singh: May I know
the total quantity of water that will
be supplied to the Indian Canals, that
18, the Gang Canal, the Sarhind canal
feeder and the Bikaner canal in
Rajasthan, and also the total supply
of water for this year, and whether
that supply 1s on the increase or
would be maintainable at the last
year's standard?

Hafis Mohammad Ibrahim: As far
as the supphes are concerned, I have
said that they differ every year, they
may be different next year also At
present, the difference 1 what I have
already stated. The exact amount 15
not at my disposal at present

Shri P. G Deb: May I know the
total amount spent so far at washing-
ton on the negotiations regarding this
canal water dispute?

Hafix Mohammad Ibrahim Notice
18 required for that.

Sardar Igbal Singh: Statement after
statement 1s made in this House that
the supply of water to Pakustan will
be decreased May I know what
actual decrease has taken place so far
mn the last ten years in the supply of
water to Pakistan?

Hafls Mohammad Ibrahim: Pre-

viously it was only one mullion, now
it is 3-5 million.
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WRITTEN ANSWERS TO
QUESTIONS

Thermal Btations under D V.C

*224¢ Bhri Keshava: Will the Min-
ister of Irrigation and Power be
pleased to state: .

(a) whether the Damodar Valley
Corporation proposes to set up two
more thermal stations;

(b) if so, when wll they be set up,
and

{c) what 15 the power they are ex-
pected to produce”

The Minister of Irrigation and
Power (Hafis Mohammad Ibrahim):
&) 0 (&) The Damodsr Valey
Corporation have suggested augmen-
tation of their generating capacity by
adding two units of 125 MW each, one
at Durgapur and the other at Chandra-
pura The proposal is being examin-
ed in consultation with the Planning
Commission

Market Intelligence Scheme for
Manlpur

*2251. Bhri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state

(a) whether any scheme for the im-
provement in market intelligence has
been implemented 1n Manipur, and

(b) i not, the reasons therefor?

The Minister of Food and Agricul-
ture (8hri A P. Jain): (a) Not yet

(b) The Administration had to ex-
amine the feasibility of implementing
the scheme before formulating pro-
posals in this regard

Rall-Road Competition in Madras

*2253. S8hri N R Mnunisamy: Wil
the Minuster of Rallways be pleased
to state:

(a) whether Government have for-
mulated any programme to meet the
severe competition from the bus trans-
port owners m passenger traffic es-
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Pecially within a distance of 100 mules
from the aity of Madras;

(b) whether Government have made
8ny survey of the situation recently;

(¢) i so, with what results, and

(d) what 13 the loss incurred dur-
Ing 1958-59 by the Southern Railway
from such keen competition by the

owners 1 short distance
Pagsenger traffic within
radius of Madras City?

The Deputy Minister of Railways
(8hri 8. V Ramaswamy): (a) No

(b) No
(¢} Does not arise

(d) This information 1s not available
85 no survey has been made as stated
M answer to part (b) of the Question

Prices of Tobacco "

*2254. Bhri E. Madhusudan Rao:
Wiil the Minister of Food and Agri-
culture be pleased to state

(a) whether the Government of
Anghra Pradesh have made any re
Quest to the Union Government te fix
the tobacco prices in Andhra Pradesh
in gecordance with the International

Prices, and

(b) 1if so, what action has been taken
In the matter”

The Minister of Food and Agricul-
{ure (Shri A. P Jain): (a) No

(b) Does not arise

Threatened Strike by Madras Port
Trust Employees

J Shri Ragbunath Singh,
| Shri L Achaw Singh:

Will the Minister of Transport and
Communications be pleased to state
Whether 1t 15 a fact that the Madras
Poyt Trust Employees Union has decid-
ed t5 go on token strike as assurances
£1Ven by Government at the time of
All India Strike of Port Workers have
N0t been honoured?
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Port Trust have received a letter from
the Madras Port Trust Employees
Union stating that, in the event of
grievances listed therein not being
remedied expeditiously, the Union
will organise a token strike towards
the end of May. The list of grievances
covers various matters, two of which
reiate to alleged non-implementation
in certain respects of the assurances
given by Government when the Btrike
of Port Workers in June 1968 was
called off.

Maulana Azad Medical College

#2256, Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the amount spent upto the 1st
April, 1859 for the construction of
Maulana Azad Medical College, New
Delhi;

(b) the progress so far made in the
construction of the college:

(¢) whether any order has been
placed for equipment; and

(d) if so, the value thereof?

The Minister of Health (Shri Kar-
markar): (a) to (d). A statement
containing the requisite mnformation is
given below:—

STATEMENT

A sum of Rs. 58,783 was spent on
the conversion of the 120 bedded block
of the Irwin Hospital for use as
Physiology and Anatomy Departments
and as office for the College. A sum
of Rs. 45,465 was also spent on addit-
ions and alterations to the Jail build-
ings so that they may be used as
hotels for boys and girls and as staff
quarters.

Administrative approval for con-
struction of the college building was
accorded in January, 1950 and ex-
penditure sanction was accorded on
the 3rd April, 1959. Detailed plans
and estimates have been drawn up and
tenders are being invited by the

CP.W.D. The work is expected to be
taken up sometime in Jume or July,
1959. )

Equipment worth Rs. 1,34589 has
been purchased for the Departments
of Anatomy and Physiology and for
the library. In addition equipment
worth about Rs. one lakh hss been
transferred by the Lady Hardinge
Medical College to the Maulana Azad
Medical College and orders for ad-
ditional equipment worth about
Rs, 30,000 have been placed.

Over-Payment to Railway
Contractors

Shri Khadilkar:
Shri T B. Vittal Rao: .

Will the Minister of Rallways be
pleased to state:

v2257.

(a) whether 1t is a fact that some
cases of over-payment made to  the

. contractors engaged in the construct-

10n of Rajkharswan-Barajamda doubl-
ing of South Eastern Railway on the
basis of inflated classification in earth
work and measurements, load and lift
have been brought to the notice of the
Railway Board;

(b) if so, whether these have been
investigated; and

(c) with what result?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes.

(b) and (c). The matter is under in-
vestigation.

Acquisition of Land for Government
Servants House Building
Society 1td.

[ Ch. Ranbir Singh:
*Z257-A- 1 Shrl Bahadur Singh:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a piece
of agricultural land in urben area
of Masjid Moth, New De'hi, which
was purchased in an open auction by
the displaced persons for  building
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purposes from the Ministry of Rehab-
ilitation in the year 1088-58 is being
acquired for Government Servants
House Building Society Ltd.

(b) if so, the reasons therefor; and

(c) the action Government propose
to take in the matter?

The Minister of Health (Bhri Kar-
markar): (a) The Delhi Administrat-
jon have issued a notification under
Section 4 of the Land Acquisition Act,
1894 notifying their intention to ac-
quire 1410 bighas and 3 biswas of land
in villages Masjid Moth, Kharera,
Shahpur, Raipur Khurd and Yusuf
Sarai Jat for the Government Ser-
vants Co-operative House Building
Society Ltd, of which about 584
bighas of land is in village Masjid
Moth.. This may include some agri-
cultural land which was purchased in
open auction by the displaced persons
for building purposes from the Min-
istry of Rehabilitation.

(b) and (c). The object of the
present notification is to invite public
objections. The  displaced persons,
like other persons interested in  the
land proposed to be acquired, have
the legal right to be heard by the
Land Acquisition Collector, proceed-
ings before whom are of quasi-judicial
nature. The Delhi Administration will
give due consideration to the report
of the Land Acquisition Collector,

Gastro-Enteritix Cases in Delhi
Shri Hem Barua:

Shri D. C. Sharma:
Shri L. Achaw Singh:
Shri Vajpayee:

Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that recently
there hae been great increase in the
incidence of gastro-enteritis cases in
Delhi;

(b) whether the causes of this sud-
den increase have been evaluated;

(c) the measures so far adopted or
being adopted to prevent the spread
of this disease; and

*2258.
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(d) whether there is a likelihood
of the disease spreading in an epide-

mic form?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) Does not arise.

(c) The following preventive meas-
ures have been taken:

(i) Chlorination of Municipal
water supply and of drinking
water wells in urban and
rural areas;

(ii) Intensification of
" inoculation.

(iii) Removal of cases of Gastro-
enteritis brought to the notice
of the Health Department of
the Corporation to the Infect-
ious Diseases Hospital, Delhi.

Cholera

(iv) Promulgation of regulations °
under the Epidemic Discures
Act, 1897 within the limits of
the Union Territory of Delhi
for a period of 8 months with
effect from 13-3-1959.

tv) Proper supervision as re-
gards removal of refuse and
filth and the use of D.DT.
and gammexine as insecticides
for strict fly control

(vi) Intensification of Health Edu-
cation measures requesting
the Public to take all possible
preventive measures against
cholera.

(vii) The Delhi Municipal Cor-
poration has organised 4
Mobile Food Hygizne Eninrce-
ment Squads assisted by
Police to minimise the sale of
unwholesome und exposed
food stuffs.

(d) No. as far as it can be foreseen.

Dues from China for Overseas Com-
munications Services

*2258. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer to

the reply given to Starred Question
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No. 893 on the 12th December, 1958
and state

(a) the nature of action since taken
fot recovery of the sum due from the
Chinese Government relating to over-
seas communications services, and

(b) the result thereof”

The Minister of Transport and Com-
munications (8hri § K Patil) (a)
and (b) The Indian Ehbassy in Peking
has been reminding the Chinese Gov-
ernment from time to time, but no
decision 1n the matter has vet been
taken by that Government

Flood Control Capacity of Hirakud
Dam Project

»2280. Shri Panigrahl: Will the Min
1ster of Irrigation and Power be pleas-
ed to state

(a) whether the flood controlling
capacity of the Hirakud Dam has been
finally known and studied by the
Central Water and Power Commis-
sion,

(b) whether the Orissa Govern
ment have requested the Govern-
ment of India for deputing a team
from the flood wing of the Central
Water and Power Corhmission tor
studying the flood problem in the
Mahanad: Delta area, and

(¢) whether the Government ol
India have sent this team to Onssa
for undertaking this study’

The Munister of Irrigation and
Power (Hafiz Mohammad Ibrahim)-
(a) to (c) A statement explainng the
position 18 given below —

Statement

In October, 1958, the Minister of
Works, Onssa, wrote fo the Unon
Minister of Irrigation and Power to
the following effect

As a result of the execution of the
Mahanad: Delta Irrigation Scheme
the Government of Orissa are putting
double embankments 1n many of the
rivers in the deltaic area Some

doubts have peen expressed whether
thus will not gave rise to high floods
in future Further, no clear picture
of the flood controlling capabili-
ties of the Hirakud Dam, under
different conditions, 15 yet available
The experience of 1958 floods shows
that, whereas before the Hirakud Dam
came nto existence, the floods were
of a very short duration with the re
gulated release of water from the
Hirakud Reservoir, the accummulat-
1on of water in the deltaic area 13
more persistent and this has resulted
in considerable damage to the crops

2 In view of the doubts about the
effects of the Hirakud Dam and double
embanking of the Mahanadi river in
the deltaic area, the Minister of Works
Oresa, requested that a detailed study
of the flood problem in this area be
made by the Flood Wing of the
Central Water and Power Commission
For this purpose, the Commussion have
requested the State Chief Engineer
to furnish certain data about the
various channels of the Mahanad: in
deltaic reach to enable them to studv
the problem in details and make fur-
ther suggestions The requsite data
are still awaited by the Commission
On receipt thereof, the Commiasion
will study the problem and, if neces-
sary, send an expert or experts to
make an on-the-spot studs of the pro-
blem

Standardisation of Indigenous
Medicines

( Shri Subodh Hansda:
Shri § C Samanta:
Shri Kodiyan:

| Shri Warior:

*2261

Will the Minister of Health be
pleased to state

(a) whether Government contem-
plates to standardise the methods of
preparation of Ayurevedic medicines
and other indigenous drugs in  the
country, and

(b) if so, the steps taken in this
direction?
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The Minister of Health (Shri Kar-
markar): (a) and (b). ' The Com-
mittee appointed by the
Government of India to assess the
nature, volume and standard ot
Ayurvedic pharmaceutical products
have made certaln recommehdations
n this regard and these recommend-
stions are under the consideration of
Government

Heduction in Rallway sSoard Sta¥

*2261-A. Shri Harish Chandma
Mathur: Wil the Minister of Rail-
ways be pleased to state

(a) what was the number of (1)
officers and (n) mumsterial staff 1n
the Railway Board on the 1st March,
1859,

(b) what reduction in the staff of
the Railway Board 1s contemplated
and how 1t 18 proposed to be cgrried
out; and

(c) which of the officers have over-
stayed the tenure period?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) (1) 245

(u) 1022

(b) The matter 1s under considera-
ton

(c) None

Hassan-Mangalore Rail Link

Shri T. B. Vittal Rao:
M {Sh.rl Achar:

Will the Minister of Rallways be
pleased to refer to the reply given u
Starred Question No 1149 on the 12th
March, 1959 and state:

(a) whether a decision has since
been arrived at with regard to the
Hassan-Mangalore rail link,

(b) 1f s0, the nature of the decision
arrived at, and
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{e) it the reply to part (a) be 1in
the negative the reasons therefor?

The Deputy Minister of Rallways

ts:ms V Ramaswamy): (a) Not
ye

(b) Does not arise

(c) The matter is still under consi-
deration
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Pilot Service for Calcutta Port

“2284. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the Tonnage handlen
at Calcutta Port has considerably
Increased durmg the last five years,
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(b) whether an incresgse has also
been made in the strength of Pilots to
handle the increased tonnage;

(c) if not, the reasons therefor;

(d) whether any representation has
been made in this regard by the pilot
Service Association of Calcutta Port,
and

(e) if so, the action taken by the
Government in the matter?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sn.

(b) There has not been any incrcase
in the sanctioned strength of pilots,
but the number of Pilots actually
employed m piloting the vessels has
increased from 31 in 1854 to 39 1n 1958
and 40 at present

(c) The reason is that the strength
of the Pilotage Service is not related
to the tonnage handled but to the
number of ships to be piloted By
this standard, the existing sanctioned

strength of pilots 1s considered
adequate.
(d) and (e) Yes, Sir An advance

copy of & memorandum dated the 21st
April, 1959 submitted by tie As-¢ma-
tion through the Calcutta Port Com-
mssioners has been received by Gov-
ernment and the views of the Pori
Commussioners thercon are awated

Suspension of Railway Officers

9265 Shri Khadllkar:
: Shri T B. Vittal Rao:

Will the Minster of Railways. be
plcased to state:

(a) whether it 1s a fact that thc
Deputy Chief Engineer (Cunstruction)
and a District Engineer of the South-
Eastern Railway were suspended last
week;

(b) what are the grounds for the
suspension; and

(¢) whether further investigations
have been entrusted to Special Police
Establishment”

The Deputy Minister of Rallways
(S8hri Shahnawax Khan): (a) Yes

(b) The standard of construction
work, executed under thewr supervi-
sion, has been found to be below the
specifications laid down for such work

(¢) Departmental action has been
instituted. The Special Police Estab-
lishment have also been authorised to
make mvestigations.

Surplus Machinery in Various Projects

*2266. Shri Ram Krishan Gupta:
Will the Minister of Trrigation and
Power be pleased to refer to the reply
g.ven to Unstarred Question No. 1112
on the 27th February, 1859 and state:

(a) whether the Report of the
officer appointed to evolve a syste-
matic procedure for the transfer of
surplus machinery from one project
to another to ensure full use of all
important equipment has since been
submitted; and

(b) 1f so, the nature of the pro-
cedure evolved?

The Minister of Irrigation and Power
éﬂaﬁ: Mohammad Ibrahim): (a) No,

ir

(b) Does not arise

Rail Priority for Forelgn Export

*2267. Shri Panigrahi: Will the
Mimister of Railways be pleased to
state:

(a) wheher the items for export
receive any prionity n  ralway
movement;

(b) if not, the reasons therefor;

(¢c) whether the railway allocatior.
for metalliferous mining ndustry for
export falls short of actual production,

(d) if so, by how much; and

te) how Government propose to
meet this shortage?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes
General goods traffic to ports for
export moves under higher priority
item ‘D' of the Preferential Traffic
Schedule. Ore for export moves
according to programmes drawn p
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perodically in consultation with the
Mimstrv of Commerce and Industry
ond State Trading Corporation

(b) In view of reply viude (a) above
question does not arise

(c) to (e) The Railway capacity
for movement of metalliferous ores
(mncluding chromite, Iron Ore,
Manganese Ores and Wolfram) 1s
programmed n consultation with the
Ministry of Commerce and Industry
and the State Trading Corporation
In the Second Five Year Plan, there
I> a target fixed for movement of
iron ore to the extent of two mullion
tons annually Informalion available
snows that the State Trading Cuipo
ration have already developed export
cf ore to 2 4 million tons There nav.
been occasional shortfall on  the
Barajamda Sector of the South Eastern
Railway 1in the movement of ore for
export This was on account of heavy
concentration of ore movement on
this sector for the Indian Iron and
Steel Co Ltd, Burnpur, Tata Iron and
Steel Co Ltd, Jamshedpur and the
Rourkela Steel Plant The South
Eastern Railway 1s making every
effort to move the maximum possible
quantity of ore from tmis area for
export, consistent with thewr other
commutments on this section

Damage to Railway track and property
due to Floods

4022 Shr1 Ram Krishan Gupta: Will
the Minister of Railways be pleased 1o
state

(a) the extent of damage done to
the Railway track and property of
Ferozepur and Delh1 Junctions ot
Northern Railway by the recent floods
i October, 1958, and

(b) the sction taken to Tepair the

same?

The Deputy Minister of Rallways
(Bhri 8 V, Ramaswamy): (a) Nil

(b) Does not anse,

MAY g6, 1050
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Self-Bufficiency in Food
4023. Shri Ram Krishan Gupta:

Will the Minster of Food and Agri-
culture be pleased to state

(a) whether a Committee has been
set up to plan for food self-gufficiency
in food deficit areas, and

{(b) 1f so, the composition of the
Commuttee?

The Minister of Food and Agricul-
ture (Shrl A P. Jain): (a) Yes, a
Committee called the ‘Inaccessible
Area Commuttee’ has been set up tn
examine the question of developing
inaccessible areas in the country to
become self-suffient 1n foodgrams
within the next two years

(b) A statement showmg the
composition of the Commttee 15 laid
on the Table of the Sabha [See
Appendix VIII annexure No 22]

P. & T. Employees

4024 Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to state

(a) the number of clauss III and
IV employees on regular establish-
ment of Posts and Telegraphs Depart-
ment on 3lst December, 1958, and

(b) the number of employees
amongst them who are permanent
(class-wise)?

The Minister of Transport and
Communications (Shri 8. K. Patil):

(a) and (b) A statement giving the
required information 18 given below —
Statement

Class  Totl  Number of Per-
Staff manent staff
amongst Col(z)
I 2 3
1 161,704 1 109,749
AY 57,544 34,053



15217 Written Answers VAISAKHA 16, 1881 (SAKA) Writen Answers 15218

Foreign Tourists

4028, Shri Ram Krishan Gupta:
Shri D. C Sharma:

Will the Minuster of Transport and
Communications be plea-rd to state
the number of foreign tourists who
visted Bhakhra Dam durning 1955-58
and 1858-59%

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): The
figures of foreign tourists who wisit-
ed Bhakhra Dam during the years
1985-56 and 1988-59 as furmished by
the State Government are as follows

No of

Year tournsts
B
(up to Elﬂ Feb 1959) 1,130

Ticket Checking Staff in Bikaner
Division (N Rly)

4026, Shri Ram Krishan Gupta: Wil
the Minister of Rallways be pleased
to state

(a) whether 1t 15 a fact that ticketl
checking staff in Bikaner Division of
Northern Railway is inadequate for
detecting ticketless travelling, and

(b) if so, the action to be taken in
this matter?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan)* (a) and
(b) No Difficulty has, however,
been experienced in filing up some of
the posts, this 1s likely to be only
temporary as steps have already been
taken to recruit the necessary staff

Sleeping Accommodation on Dclhi-
Bikaner Train

4027. Shri Ram Krishan Gupta: W'l
the Minister of Rallways be pleased
to state

(a) whether 1t 18 a fact that there
15 no 3rd class sleeping accommoda-

tion on Bikaner mail train runmng
between Dell: and Bikaner and wice
verse, and

(b) if so, the action to be taken in
this respect®

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,
Sir

(b) III class sleeping coaches had
been provided on the Bikaner Mail
between Delhi and Bikancr from
10-6-57 to 16 2-58 when they were
withdrawn on account of poor patron-
age

There 15 no proposal at present to
reintroduce sleeping accommodation
on these trains

Amenities at Stations on Northern
Rallway

4028 Shri Ram Krishan Gupia: Will
the Mimnister of Rallways be pleased
to state the nature of amenities to be
provided during 1959-60 at Sirsa,
Kosli, Kanina Khas and Mahendar-
garh Stations on Northern Railway?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): There 1s no
rioposal to provide any pas-enger
amenities at these stations during
1959-60

Rural Electrification In Punjabd
Shri Ram Krishan Gupta:
4029.! Shri D. €. Sharma:
| Sardar Igbal Singh:
Will the Minster of Irrigation and
Power be pleased to state

(a) the total amount asked by
Punjab Government for Rural Electr-
fication programme during the year
1958,

(b) the total amount sanctioned by
Central Government during the same
peniod,

(c) the total amount actually utilis
ed during the same period, and

(d) the nature of the work done®

The Minister of Irrigation and
Power (Hafix Mohammad Ibrahim).
(a) and (b) No request was rereived
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from the Governmnent of Punjab for
financial assistance m the year 1958
for the ryral electrification programme
i that State, nor was any amount
sanctioned by the Central Govern-
ment

(c) and (d) Do not arise

Corruption cases on Central Railway

4030 Shri Ram Krishan Gupta: Wil
the Minister of BRaillways be pleased
to state the number of corruption
cases pending on the Central Railway
as on the 30th Aprml, 198597

The Deputy Minister of Railways
(Shri Shahnawasx Khan): 70 1In
addition, there are 156 reports which
re also under scrutiny

Letter Boxes in Bombay Villages

4081, Shri Pangarkar: Will the
Mmister of Transport and Communi-
cations be pleased to state

(a) the number of willages 1n
Parbham district 1n Bombay State
which are not provided with letter
boxes, and

(b) the time by which letter boxes
will be provided?

The Minister of Transport and
Communications (Shri § K Patil)
(a) The Posts and Telegraphs Depart-
ment doet not provide letter boxes in
every village The policy of the
Department 13 to provide letter boxes
in rural areas in localities which post
two letters or more per day and are
situated at a distance of one mile or
more from the nearest post office or
letter boxes There are 167 villages in
Parbhan: district where letter boxes
are justijed Out of these, letter boxes
have already been provided in 163
villages and remamn to be prowvided in
4 villages

(b) The letter boxes will be prowvid-
>d m these willages very shortly

MAY 6, 1959
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Telegraph and Telophone Facilities in
Bombay Villages

4032 Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the number of villages having a
population of 5,000 and more which
are not provideg with telegraph and
telepone facilities 1n Parbham District
of Bombay State, and

tb) the time by which such facilitzes
will be provided?

The Minister of Transport and
Communications (Shri 8 K Patil):
(a) Out of eight stations with a
population of more than 5,000 in this
District telegraph facilities exist 1in
seven places and telephone facilities
in five places Provision of telephone
facility m one more place has been
sanctioned and 1s likely to be made
available this year

(b) The question of providing tele-
graph facility in the remamng one
place and telcphone facihities in the
two places 15 under consideration

National Highways

4033, Shri Pangarkar Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether 1t 1s a fact that some
ot the National Highways in Ind.a are
to be broadened during the Second
Five Year Plan period and

(b) if so what are those National
Highways?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur). (a) Yes, Sir

(b) It 15 presumed that the question
relates to widening the carnageway
A statement giving the required infor-
mation 13 laad on the Table of the
Sabha [See Appendix II}, annexure
No 23]
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Couches on Metre Gauge Bection of
Central Rallway

4034. Sbri Pangarkar: Will the
Miuster of Raflways be pleased to
state the number of first class coach~
es on the metre gauge section of the
Central Railway?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): On 31dt
March, 1959

First Class full—4

Composites contamming I class ac-
commodation—38

Partial Air-conditioned coaches

having 1st class accommoda-
tion —3

Selection Posts on Central Railway

4035, Shri Pangarkar: Will the
Minister of Rallways be pleased to
state

(a) whether numerous selection
posts are vacant on metre gauge and
broad gauge sections of the Central
Railway at present, and

(b) if so, how many and for how
many years?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) and (b)
No posts are lying vacant on the Cen-
tral Raillway The position, however,
15 that some pasts have been filled as
an ad hoc measure pending regular
selections which are being gradually
finalised A statement showing the
number of such posts and the persod

for which they have been so filled 15
attached

Statement
Central  No ofselec-  Period for
tion posts which remaimn-
sgunst which ng unfilled
umelected per-  properly
tons
promoted pend-
regular
selections
(1) Broad 309 From 1 month
Gauge 10 4 years
(2) Metre 4 From § months
Gauge to 33 years,

Overbridge at Parbhani Station

4036 Shri Pangarkar: Will the
Minister of Rallways be pleased to
state

(a) whether the scheme to construct
an overbridge at Parbhamu ralway
station on Kacheguda-Manmad section
of the Central Railway has been consi-
dered by the Railway Board, and

(b) 1if so, at what stage the scheme
stands”

The Deputy Mimster of Railways
(Shri Shahnawaz Khan): (a) No, Sir
There 18 no proposal to construct a
tvot overbridge at this station

(b) Does not arise

Railway Protection Force

407. {snm Dajit Singh:

Will the Minister of Railways be
pleased to state

(a) the strength of the Ralway
Protection Force of Central Railway
as on the 31st March, 1959,

(b) the total expenditure involved
in mamntaining the Force during the
year 1858-59,

(c) the number of Chief Security
Officers, Inspectors and other jumor
officers, and

(d) the number i1n ‘each category

belonging to Scheduled Castes and
Scheduled Trnbes?

The Deputy Minister of
(S8hrl Shabnawaz Khan): (a) 6977

(b) Rs 74,37,000 approximately

(e) Chuef Security Officer 3
secanty Officer I
Asstt ?&c\um Officers 10
e &

1 | ns
dSubedars b
Havildars 584
thh 315
Sum 5514
Others aso

ToraL 5977
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(d) The number of Scheduled

Castes and Scheduled Tribes as on

31st January, 1959 is given below:

MAY 6, 1089

Scheduled Scheduled
Castes Tribes

Class T & IT Officers  Nil Nil
Inspectors ) . 1
Sub-Inspectors . 8 I
Subedars N . 8
Havildars . . 69 %
Naiks . . . 51 2
Sainiks . 773 43
Others 17 .
ToTAL 927 46
Rallway Protection Force on
Northern Railway
4038. Shri Daljit Singh: Will the
Minister of Rallways be pleased to

state:

{a) the strength of the Railway
Protection force on the Northern
Raillway as on the 31st March, 1959,

(b) the number of senior and
junior officers; and

(c) the number among them be-
longing to scheduled castes and sche-
duled tribes?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 7837

(b) Chief Security Officer
Security Officer
Commandant .
Asstt. Commandant
Asstt, Security Officers
Principal Traiming School
Class IIT & IV 7

| SO

ToTAL 7837
(¢) Class I & II Officers Nil
Class ITT & IV S.C. —a475
Staff —Nil

e 4
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Sugar Milis in Punjab

4039, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state;

(a) the quantity of sugarcane
crushed in the Sugar Mills of Punjab
State during 1958-58 erushing season;

(b) the rate of recovery per day in
each mill during 1858-50 in Punjab;
and

(e) the price of sugarcane paid to
farmers in each of the mills during
the same period?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) About 218
lakh maunds.

(b) A statement is laid on the Table
of the Sabha. [See Appendix VIII,
annexure No. 24.] The daily figures f
recovery are not available and henee
the weekly recovery flgures of sugar
obtained by each mill are given

(c¢) The price of sugarcane paid to
farmers for cane delivered at the gale
of the factories 1= Rs 1'44 per maund
and that for cane delivered at rail
centres Rs 131 per maund

Primary Health Centres in Andhra
Pradesh

4040. Shri E Madhusudan Rao: Will
the Minister of Health be pleased to
state

(a) whether the Union Government
have received any request from the
Government of Andhra Pradesh soli-
citing 1ts help for the construction of
houses for the doctors of Primary
Health Centres in Andhra Pradesh,
and

(b) if sn. what action the Union
Government have taken on that re-
gquest?

The Minister of Health (Shri Kar-
markar): (a) The Government of
India have not received any request
from the Government of Andhra Pra-
desh for assistance for the construc-
tion of houses for doctors in Primary
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Health Centres in addition to that
provided in the scheme formulated by
the Government of India for the open-
mg of such centres in the States with
Central assistance In accordance with
this scheme, the Central Government
will pay to the State Government a
subsidy towards non-recurrmng expen-
diture upto a ceiling of Rs 60.000 or
75 per cent of the actual expenditure
whichever 18 less on bwldings both
for the Centre and residential quarters
for the staff including suitable accom-
modation for a Family Planning
Clinic

(b) Does not arise
Milk Powder Factory at Vijayawada

4041, Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state

(a) whethe; the Umion Government
have proposed to establish a Milk
Powder Factory at Viyayawada, and

(b) if so, when the scheme 15 going
10 be implemented”

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b)
The scheme 1s included in the 2nd
Five Year Plan of Andhra Pradesh,
who have made a provision of Rs two
lakhs for 1t in their budget for 1959-
490 The State Government have also
applied for UNICEF assistance to
sacure the imported equipment re-
quired for the proposed factory The
date of starting fhe factory 1s contin-
gent on obtaining this equipment

Medical Stores in Andhra Pradesh

4042, Shri E Madhusudhan Rao: Will
the Mimister of Health be pleased to
state

(a) the number of Medical Stores
the Central Government 1s havmg 1n
the country,

(b) the number of such Medical
Stores located n Andhra Pradesh, and

(c) the names of places where they
are lecated?

108 (Ai) LSD -8

The Minisiter of Health (Shri
Karmarkar): (a) Four

(k) Wil

(¢c) Bombay, Madras, Calcutta and
Karnal

New Railway Lines in Rajasthan

4043. Shri . C Vyas: Will the
Minister of Railways be pleased to
state what raillway lines are proposed
to be taken up for construction
Rajasthan in the course of the next
three years”

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): The follow-
ing new lines have been approved by
the Planming Commussion for taking
advance action such as Final Location
Surveys, formation works etc, during
the Second Plan Period

{1) Udaipur-Himmatnagar (13325
miles MG)

() Hindumalkot-Sriganganagar
(17 82 miles BG)

T B. Clinies in Puniab

4044. Shri Daljit Siongh: Will the
Minister of Health be pleased to state:

(a) the number of tuberculosis
clinics established with Central aid in
Punjab State during 1958-59; and

(b) the number of climes proposed
to be established with Central aid
during 1859-807

The Mimster of Health (Shrl Kar-
markar): (a) N1l The Government of
Punjab proposed the establishment of
7T TB Chnics during 1058-50 The
question of supplying X-Ray and
Laboratory equipment to the clhimes
will be considered as and when they
are ready with buildings and ataff.

(b) The establishment of § clinics
during 1959-60 has been proposed.

Research Centre for Splees in North
Kanara

4045. Shri Joachim Alva: Will the
Minister of Food and Agriculture be
pleased to state: j

(a) whether Government are aware
that North Kanara District in Mysore
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State grows large quantities of Carda-
mom, Arecanut and Pepper and is ex-
porting these products worth crores of
rupees to foreign countries,

(b) whether there are any Research
Centres set up by the Central Gov-
ernment 1n North Kanara District to
aid the growers of the District;

Written Answers
'

(c) whether any such Centre has
been set up i1n South Kanara,

(d) if so, whether there 1s any pro-
posal to set up a simlar Centre in
North Kanarg also, and

(e) what measures the Government
propose to introduce for the improve-
ment of these valuable forewn ex-
change earners m the near future®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes North
Kanara District is an important tract
for the cultivation of Cardamom

, Arecanut and Pepper No separate
statistics of exports from thus District
are, however, available It may also
be mentioned that India 1s deficient in
Arecanut and is importing it from
gther countries

(b) Yes ‘There 13 one Research
Station for Arecanul at Thirthalli in
North Kanara In cddition, there are
also nursery Centres for pepper and
arecanut at Sirsi in the same District

(c) A Central Arecanut Research
Station has been set up at Vittal n
South Kanara District

(d) The question of loca ing the
pepper research station at Sirm in
North Kanara District is being exa-
mned by the Mysore Government
There 18 also as nursery for pepper at
Karkal

(e) For the improvement of pepper,
arecanut and cardamom, 18 Research
Schemes and 21 Development Schemes
have been sanctioned by the Central
Government and the Indian Central
Arecanut Committee 1n different parts
af the country

MAY 8, 195)
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Coconut in N. Kanara

4046. Jonchim Alva: Will the Minia—
ter of Food and Agrioulture be pleas-
ed to state

{a) whether Government have
8B%ssed the potentialities of growing
COtonut trees m the District of North

, Mysore State, as a part of the
Gryw More Food Campaign,

(b) the reasons as to why there is
N0 Coconut Research or Assistance
Centre 1n North Kanara District, and

{e) whether Government propose to
set up any Coconut Research or Assist-
ange Centre 1n the North Kanara Dis-
trint or render any special assistance
t: the Coconut growers of that Dis-

Gt?

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) Under the
Grow More Food Rules, Coconut Crop
doég not fall within the purview of

d crops No assessment of poten-
tialities of growing Coconut Trees in
the District of North Kanara, Mysore
State, has, therefore, been made by the

rnment of India as a part of the
More Food Campaign

(b) and (c) A centre for raising and
distributing quahity Coconut Seedlings
t0 Coconut Growers at a concessional
rate of 50 nP per seedling ex-nur.ery
has peen functioning at Kumta n
North Kanara District since March,
104g, with the financial assistance from
the Indian Central Coconut Commt-
tee There is, however, no Coconut
Research Station in that District nor
13 there any proposal to set up one as
NeCessity for this has not been felt
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Sugar Prodnction
4048, Shri 8. L. Saksena: Will the
Minister of Food and Agriculture be
pleased to state:
(a) what was the total production

of sugar in India during the years
1947-48 to 1858-59, year-wise—

((i) direct from cane,
(ii) from Khandsari production,
(iii) refined from Gur; and

(b) what was the total area under
eane during sugar years from 1947-48
0 1938-50 year-wise?

The Minister of Food and Agricul-
fure (Shri A. P. Jain): (a) and (b).
A statement giving the required in-
formation is laid on the Table of the
:abha.l[Sn Appendix VIII, annexure

o, 25].

Sugar Factories

4050, Shri 8. L. Saksena: Will the
Minister of Feod and Agriculture be
pleased to state the -number of new
sugar factories installed all over
India, State-wise, since 1947 in each
year?

The Minister of Food and Agricul-
twre (Shri A. P. Jain): A statement
g ving the required information is laid
on the Table of the Sabha. [See Ap-
pendix VIII, annexure No, 26].

Crushing Capacity of Sugar Factories

4051. Shri S. L. Saksema: Will the
Minister of Food and Agriculture be
pleased to state the total crushing
capacity which has been added by
expansion of existing sugar factories
in Western UP, Eastern U.P., Bihar
and other States of the country in
each of the years since 10477

The Minister of Food and Agricul-
tare (Shri A. P. Jain): The Govern-
ment of India started licensing of
additional capacity in the sugar in-
dustry from May, 19852, when the In-
dustries (Development & Regula-
tion) Act, 1951, came into force.
Since then, the undernoted additional
crushing capacity has been added by
expansion of existing sugar fac-
tories,

Crushing capacity added by expansions (Tons cane
per day)

Region
1955-56 1956-57 1957-58 1958-59  Toml
Western UP. . . . i . 1,158 2,562 500 2,405 6,625
Eastern UP. . : . .. 591 . 591
Other States . . . . ) 2,128 1,780 200 1,100 5,205
ToTAL . . . 3,283 4342 1,791 3,505 12,921

— B ———

(a) the value of block capital of
4032, Bhri S, L, Saksema: Will the D° Season 1086-50;

Minister of Food and Agriculture be (b) the total number of workers
Pleased to state: employed by the various sugar fae-
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tories in the crushing season in 1887-
58, both seasonal and permanent; and

(c) theirr annual wage bill, in each
factory m 1957-58”

The Minister of Food and Agricul-
ture (Bhri A P. Jain): (a) to (¢).
The required information 1s not avail-
able

Medical Colleges

[8hri Subodh Hansda:
4058  Shri 8. C. Samanta:
[ Shri B. C. Majhi.

Will the Minster of Health be
pleased to refer to the reply given
to Starred Question No 8578 on the
S5th September, 1838 and state

(a) which of the State Govern-
ments have sent their proposals fi-r
assstance 1n the establishment of
whole-time teaching umits both
medicinal, climecal and non-chmeal
departments of the Medical College
under their control, and

(b) the action taken in the matter?

The Minister of Health (Shri
Karmarkar): (a) Governments of
Ornssa, Madhya Pradesh, Uttar Pra-
desh, Bombay, Andhra Pradesh and
Kerala have sent their proposals

(b) The State-Governments were
informed that Central assistance
would be pard from 1859-80

Subway at Subedar Chatram Road,
Bangalore City

4054 Shri Keshva: Wil the Minis-
ter of Railways be pleased to state

(a) the stage at which the matter
of construction of a Subway (under-
bridge) at Subedar Chatram Road in
Bangalore city stands, and

(b) what are the other proposals
with the Government for the removal
of congestion of traffic there?

The Deputy Minister of Raliways

(Shri 8. V Ramaswamy): (a) The
question of construction of an over-

MAY 6, 1059
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bridge or underbridge in replacement
of the existing level crossing is under
correspondence with the Government
of Mysore whose decision is awaited.

(b) NiL

Ticket Checking Staff

Sardar Igbal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No 460 on the
27th November, 1958 and state:

(a) whether orders for upgrading
of ticket-checking staff of the Delhi-
Rewar:-Fazalka Section have been
finalised and implemented; and

m{mmmm

(b) if not, the reasons for delay?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Yes, 1n respect of staff 1n grade
Rs. 60—150 to the grade Rs 80—160
and also :n grade 100—185 The pro-
motions to grade Rs. 200—300 and
above are expected to be finalised
shortly. The reason for the delay is
that selections fo- the grade Rs. 200—
300 have yet to be held and there-
after persons will be promoted to
that and the still higher grades

Development of Port Facillties at
Paradip

§ ° F1m ¥rishan Gupta:
4856. { Shri D. C Sharma:
| Shri Panigrahi:

Will the Minister of Transport anfl
Communications be pleased to refesr
to the reply given to Starred Ques-
tion No 1082 on the 17th December,
1958 and state:

(a) whether Government have
since received the report from the
Poona Research Institute regarding
development of port-facilities at
Paradip; and

(b) if so, the details thereoft
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(Shri Raj Bahadur): (a) Yes.

(b) The construction in three stages
of an open Sea-port protected by two
break-waters has been recommended
at Paradip. In the first stage 'an en-
closed basin protected by southern
and northern breakwaters with ap-
proach channel upto 30 feet and suit-
able turning basin has been suggested.
Port facilities have been recommend-
ed to be provided for ships drawing
25 to handle about 1 million tons of
iron-ore with 2 berths equipped with
four cranes.

In the second stage an approach
ehannel of 450 feet wide to 368 feet
depth below IWOST for admitting

additional berths may also be added
in the enclosed basin,

Provision of a wet dock has been
suggested in the third stage of deve-
lopment.

The report is under examination.

Development of Medicinal Plants

4057, Bhrl Jinachandran: Will the
Minister of Health be pleased to refer
10 the reply given to Starred Question
No. 767 on the 4th December, 1957 and
state:

(a) what is the total amount of
eapital and recurring grants expand-
ed so far during the Second Five Year
.Plan period for development of
medicinal plants;

(b}hwmnyﬂerbnriumlmthe;e
ﬂalﬂdh and where ure they located;

(¢) what is the total cost of
medicinal plants exported and those
used in India for manufacture of
drugs during the Second Five Year
Plan period so far?

The Minister of Health (Shri Kar-
markar): (a) A total sum of

Rs. 33, Rs, 10,000 from Health
M&Mmomtmﬁ

Rs. 22,000 under the scheme for the

has been sanctioned to the (i) O.H.
Nazar Ayurvedic College, Surat (ii)
Rishikul Ayurvedic College, Hardwar,
and (iii) Government Ayurvedic Col-
lege, Hyderabad respectively for the
development of Herbaria during the
Second Five Year Plan so far.

{b) Information is not available re-
garding the total number of herbaria
in the country.

(c) Government have no informa-
tion.

Gate at Level Crossings on Ex-Bika-
ner Sectlon (N, Rallway)

4058, Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is no gate on level crossing on the
Ex-Bikaner sgection of the Bikaner
Division on Northern Railway and due
to which accidents of serious nature
take place; and

(b) if so, whether Government pro-
pose to provide gates on level cross-
ings on this section?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Level crossings classifled as unmanned
‘C' Class are not provided with Gates
or Gate-keepers. The classification
of level crossings is determined in
consultation with the Local Govern-
ments concerned and is dependent on
the density and nature of road as well
as rail traffic. There are several un-
manned ‘C’ class level crossings on
the Indian Raflway where gates and
gate-keepers are not provided. The
provision of gates and gate-keepers at
such crossings is considered on the
merit of each case.

4059, Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Co-operation be pleased
refer to the reply given to Unstarred

4
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Question No. 1418 on the 12th Decem-
ber, 1058 and state:;

{a) whether the scheme for setting

(b) if so, the detafls thereof; and

(c) the number of societies to be
opened (State-wise)?

B. 8. Murthy): (a) and (b), The
Second Five Year Plan provided for
orgamsation of 1800 marketing
societies. Out of these, 749 societies
were organised during 19058-57 and
1857-56, The Plan for 1958-50 pro-
widad Lar agmalsatiar of JAR analatiar
and the plan for 1839-60 for organisa-
tion of 414 societies The balance of
421 societies 18 to be organised in 1960-
81. We are addressing the State Gov-
ernments for accelerating and ex-

panding the programme and to put up
& supplementsary plan for 1850-60.

{c) A statement showing the State-
wise break up of the 730 marketing
societies provided for in the Plans
for 1858-69 and 1039-60 is laid on the
‘Table of the Sabha [See Appendix
VIII, ennexure No 27).
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Tractor Organisation

Central
Shri Sadhan Gupta:
4. {mnnuamz

Will the Minister of Food and Agrl-
oulture be pleased to state:

(a) whether any units of the Cen-
tral Tractor Organisation are proposed
to be disbanded;

(b) if so, the number of units to be
disbanded and their location;

(e¢) the number of persons who will
be retrenched as a result thereof; and

(d) how many of such persons have
been guaranteed alternative employ-
ment?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) Yes, one
unit has already been disbanded in
April 1959 and 3 more units are likely
to be disbanded on the close of the
operational season in June, 1850.

(b) Three of these units are in
Bihar (Jasidih, Deoghar, and Giridih)
and one in Madhya Pradesh (Ambika-
pur).

(c) It is not possible to say, as the
question of acquiring more tractors for
mernnlnﬁon is under considera-

(d) Efforts are made to find alterna-

tive employment for employees when-
ever retrenchment is resorted to.
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Sugar Mills

4064. Shri D. C, Sharma: Will the
Minister of Food and Agricnlture be
pleased to state:

(a) the number of sugar mills In
India which had formally served
notices of closure to be- effective from

the 1st April, 1859 but actually did
not close down;

(b) the places where they are locad-

(c) the number of sugar mills which
have not started again after the
expiry of their closure notices;

(d) the places where they are locad-
ed; and

(e) the steps Government have
taken or propose to take to restar$
the closed mills?

The Minister of Food and Agrioul-
ture (Shri A. P. Jain): (a) None, Sis,

(b) to (e). Do not arise.
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Recovery of Sugsy from Sugarcane in
Punjad

4065, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the percentage of re-
covery of sugar from sugatéane 1In
Punjab during the 1958-59 season?

The Minister of Food and Agricul-
tare (Shri A. F, Jain): 883 per cent
(Estimated)

Regional Coconut Research Btation in
Orissa

4086, Bhrl Panigrahl: Will the Mins-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to
Starred Question No 489 on the 25th
February, 1858 and state

(a) whether the Regional Coconut
Research Station at Sakhigopal in
Orissa State which 18 running since
11th January, 1955 has made any pro-
gress since then,

(b) 1f s0, the nature of progress
made so far in different aspects of
coconut research, and

(c) whether any further financial
assistance has been given to this Re-
search Station either by the Indian
Central Coconut Committee or the
Central Government since 1856*

The Minister of Food and Agrioul-
tare (Shri A. P. Jaln); (a) Yes

(b) A statement 13 laid on the Table
of the Sabha [See Appendix VIII
unnexure No 28]

{c) Yes; Rs 38,165 have been paid
by the Central Government through
Indian Central Coconut Committee

(a) the names of the States where
scarcity conditions still prevail, and

(b) the quantity of foodgrains sup-
plied by the Centre to those States
wmmmum year
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The Ministor of Food and Agricul-
ture (Bhri A, P, Jain): (a) and (D).
No serious scarcity conditions are
prevaaing in any of the States at
present Dustribution of foodgrains
from Government atocks, however, 1
going on in certamn deficit areas to
augment supplies in those arems.

The total quantity of foodgrains
1ssued from Government stocks during
the first quarter of 1050 amounted to
11 4 lakh tons

Fruit Orchards in Bombay State

4068, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state*

(a) whether the Central Govern-
ment have given any assistance for the
development of fruit orchards i1n Bom-
bay State, and

{b) whether the State Governmenj
have submitted any scheme for the
purpose”

The Minister of Food and Agricul-
ture (Bhri A. P, Jain): (a) A state-
ment showing the amounts of loans
and grants given by the Central Gov-
ernment for the development of fruit
orchards 1n Bombay State 1s laid on
the Table of the Sabha [See
Appendix VIII annexure No 29]

(b) Yes A scheme for the develop-
ment of fruit production has been
sanctioned in Bombay State

been sanctioned by the Central Gov-
ernment for mulberry plantation in
Bombay State?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): No, Sir

Robberies in Trains

4070, Shri D, C, Bharma: Will the
Minister of Rallways to
state



1959 so far as compared to the cor-
pesponding period in 1958; and

(b) if so, what measures have been
adopted to protect lives and properties
in the trains?

The Deputy Minister of Railways
(Shri Shahnawaz KEhan): (a) Yes.
There has been some increase in train
pbberies.

(b) The problem being one of Law
and Order with which the State Gov-
ernments are primarily concerned we
have been approaching them and they
have been taking necessary action.
The following precautionary measures
e being taken by the Railways and
he State Police.

1. Night passenger trains are escort-
ed by police personnel to ensure
ety of the travelling public;

2. Close surveillance is also being

exercised at important junction sta-
ns by police officers over known

riminals and habitual offenders;

3. Close liaison is maintained bet-
een the Railway officers, R.P.F, and
police at all levels;

4. Plain clothed staff of the R P.F.
re deputed in notorious sections  to
eep surveillance over the criminals.

pline among the Railway Staff

4071. Shri Harish Chandra Mathur:
Nill the Minister of Railways be pleas-
d to state what special measures, if
ny, have been taken in 1958 to en-
orce better discipline and inculcate
anse of responsibility among the Rail-
Staff?

Deputy Minister of Railways
] Shahnawaz Khan): A Note
vying the information is laid on the
ible of the Sabha. [See Appendix
III, annexure No. 30].
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Selection of Assistant Labour Welfare-
Inspectors

4073. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Divi-
sionmal Superintendent, Asansol, asked
79 Railway employees to appear in
written test for promotion of panel for
the posts of Assistant Labour Welfare
Inspector, Asansol in scale of Rs. 150—
225 on the 20th August, 1958;

(b) if so, how many of them passed:
the test;

(c) whether the failed candidates
were again asked to appear on the
4th, 5th and 6th December, 1958 and
if so, for what purpose;

(d) how many employees have been
selected for the posts;

(e) whether it is a fact that failed
candidates numbering four either im-
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wmtten or oral test or in both have
#een aclected for the posts;

{f) whether 1t 13 g fact that some
passed candidates have been exclud-
ad; and

(g) if so, the reasons therefor®

The Deputy Minister of Rallways
«(Shri Shahnawaz Khan): (a) Inall 118
qersong were called to appear at the
written test held on 23-8-1958, but 80

actually appeared.
(b) 18

(c) The selection comprises of a
written test and an interview. There-
fore, all the 80 employees were called
to appear for the interview,

(d) 17

(e) 3 employees who obtained the
-minitmum qualifying marks of 60 per
cent in professional ability were
selected, on an overall assessment

(t) and (g) 4 employees who pa.sed
in the written test but did not obtain
the mumimum qualfying marks in

professional ability were not selected,

Punishment for Dereliciion of Daty

4074. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) how many employees of Class I,
H, IIT and IV (Class-wise) in Eastern
Rallways have been punished during
1958-59 on the report of the Safety
Branch; and

(b) how many cases of drowsiness
were reported by the Safety Branch
during the same period?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) (i) Class
I+ Mil; (u) Class II: Nil; (ui) Class III:
278, (av) Class IV: 108

(b) 211

MAY 6, 195p
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Corruptisn Cases In Bouthern Ralfway

4975, Shri Elayaperumal: Will the

Munjster of Raflways be pleased
state: o

(a) the number and nature of cases
of corruption committed by Rallway
employees during 1957 and 1088 on the
Southern Railway; and

(b) the number of such cases pend-
ing?

The Deputy Minister of
(Bhyi Shahnawaz Khan):

1857. 71,
1958 59

Rallways
(a) Num-

Nature—Acceptance of ilegal grati-
fication, ticketless travel and re-sale
of tickets, misuse of Rallway material
and Raillway labour, underweighment
of barcels, misappropriation of Rail-
way cash and cases of fraud, non-
collection of wharfage and demurrage
charges ete

(b) 84
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Irrigation Works in Punjab

4071, Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state the amount allotted
for irrigation works for the Punjab
State for 1989-607

The Minister of Irrigation and
Power (Hafix Mohammad Ibrahim):
‘The outlay, agreed to by the Planning
Commission, for the Punjab State for
Irrigation Works in the Major and
Medium Irrigation Sector durng
1959-60 is given below:—

Rs.
Irrigation Schemes: 272'94 lakhs
Bhakra Nangal (includ-
ing power) 1085-00 lakhs

Rural Electrification

s {am Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress so far achieved in
the electrification of villages during
the Second Five Yesr Plan period;

(b) whether Government have sny
specific proposal for the stimulation of
rural electrification during the re-
maining period of the Second Five
Year Plan; and

(e) if so, the main features of the
proposal? !

-

The Minister of Irvigation and Power
(Hafis Mohammad Ibrahim): (a) 7701

villages have been electrified from the
beginning of the Second Five Year
Plan up to the end of December, 1938,

(b) and (c). It has been decided to
extend loan assistance to the State
Governments from 1988-80 for rural
electrification schemes included in the
Plans of the States on the same terms
as were sanctioned for the program-
me for the expansion of power facl-
litles for increasing employment op-
portunities, i.e, for the first five years
only interest would be paid and there-
after the loan and the interest to-
gether would be recovered in equal
instalments spread over 26 years. For
a scheme to qualify for this assistance,
it should fall into one or the other of
the following categories:—

(a) rural distribution extended
from grid system;

(b) in the <case of urban

schemes, extensions from urban
area to the adjoining rural area;
and

(c) small generating stations
with their associated feeder ana
distribution linegs where these are
intended to serve one village or a
group of villages.
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Trafic Accounts Office, Secunderabad

4089, Shri 7. B Vitial RBao: Will the
Minister of Raflways be pleased to
state

(a) whether the work in connection
with the construction of buwildings to
house the Traffic Accounts Office,
Secunderabad, has sincé commenced;
and

{b) 1if not, the reasons for the delay?

The Deputy Minisier of Rallways
(Shrli 8. V. Ramaswamy): (a) The
contract for the comstruction of the
building has been awarded and the
preliminary earrangements to com-
mence the work have been made.
The actual work will be taken m
hand shortly

{b) Does not arize

Traffic Survey of Inland Water
Transport System in Orissa

4081 Shri Sanganna: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No 1304 on the 17th March 1859 1n
respect of traffic survey of ialand
water transport system in Orssa and

state

(a) whether the survey report has
since been received;

(b) 1 so, what are the recommen-

.dations, and

(c) how many of them have been
accepted by Government?

(a) Yes, Sir.
The report has been received by the
State Government

(b) and (¢) Details are awaited
from the State Government.
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Aoquisition of Land for Railways

Shri Yadav:
4082 Shri Arjun Singh
Bhadauria:

Will the Mimster of Rallways be
Pleased to state:

(a) whether the land near village
Jiwanpur in Moghul-Sara1 (Northern
Railway) 15 being acquired by the
Railways from peasants,

(b) 1if so, the reasons therefor,

(c) the names of the villages from
where the land 1s to be acquired,

(d) the number of the peasants
from whom the land 1s to be acquired,

(e) the size of land proposed to be
acquired, and

(f) the rate of compensation to be
paid to the peasants?

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy): (a) Yes,
Sir

(b) The land 15 being acquired for
construction of a fly-over at the east
end of Moghalsara: Station

(c) 1 Tarapur
2 Dhuskhas
3 Jiwanpur
4 Hundarha
5 Jalalpur

(d) to (f) Not known at present

The land 1s being acquired through
the Land Acqusition Officer of the
State Government

Hirakud Power for Bhilal Steel Plant
4083, Shri Sanganna Wil the

(a) whether 1t 1s u ract that the
Government of Madhya Pradesh has
approached Government of India with
a4 request to supply power from
Hirakud Project to the Bhulai Steel
Project, and

(b) it so, wath what results®

(a) The reply 1s in the negative
(b) Does not arse
Survey of Kollangod-Trichur Rallway
Line

4084 Shri V Eacharan Wil the
Minster of Railways be pleased to
state

(a) whether the survey of
Kollangod-Trichur lne 1in Southern
Railway has been completed

(b) 1f so, what 1s the estimated cost
of construction, and

(c) whether the proposal relates to
metre gauge or broad gauge?

YThe Deputy Minister of REailways
(8hri 8. V. Ramaswamy): (a) and
(¢) Prelminary Engineering and
Traffic surveys were carried out m
1945-48 for both BG and MG

(b) The then estimated costs of
construction were Rs 290 and
Rs 2 47 crores for BG and MG respec-
tively Present day cost will be
higher

Nuator Lands in Himachal Pradesh

4085, 8bri Nek Ram Negi: Will the
Minister of Food and Agriculture be
Pleased to state

(a) whether it i1s a fact that majority
of the applications for Nautor lands
are rejected 1n Mahasu Distnict of
Himachal Pradesh,

(b) what 15 the numbe: of rejected
and accepted applications for Nautor
land grants in Mahasu for the years
1957-58 and 1958-59

(¢) what 1s the number of Ippl..l.-
cants relating to Scheduled Castes
and Tribes, separately, under each
head,

(d) what 1s the number of those
who applied for horticulture and
subsistence purposes?

The Minister of Food and Agricul-

ture (Shrl A. P Jain): (a) Applica-
tiong are gisposed of on merits in
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accordance with the rules governing
the grant of Nautors in Himachal
Pradesh,

(b) 371 and 199 applications were
accepted and 350 and 874 applications
were rejected during the years 1957-
58 and 19858-59 respectively.

() Year A%' By members of
Cartes Tribes.

Sanc- Re- Sanc- Re-
tioned jected tioned jected

19§7-58 . . 127 102 so 17
Iggz:”.-msanssu

{@) Wo deparate record iz kept ot
the applications for grant of Nautors
for horticultural purposes. All appli-
cations are for subsistence purposes.

fedt % TR “mw BT

Yout. ot wo wro fay : ¥y tww
Wt og Ta A v w9 fy

(%) #ay 3T WS, qaterT =W,
@t e WE, @ R Ok
oo W g faes o A A
¥z araw oy w1 fd gowr
serfed fear amar §; 7

(=) afz =&, &t & "R
wowr fedy eweer fgedy wndy @t &
.ot & fod faerer Wt faere W oy
3’

ok wift (it Fo do TwreT):
(%) Wi (@) “=qor de” w i
qeETy qeffe oY ww WY OF
wetlaw feqr st &

g @ Wd e e
TR frered & warer I fawrT ¥
ot 8, ¥ s gk W F ol
gagw Y fmeagt g
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g ek W W qe-ny
L

Yogy. st wHlW wwadl : W
Yo W g e oy vy e fe

(%) wgx TR S W gm-
a1 oty fv wet F el

(%) & a7 e} § @ 9T
#T are fivey W gw §; WK

() war gy for & @ fed &
A w faac g ?

Tt s (s e wt) :
(%) &1 a7 1

() Tgsft a1 3200 !‘lﬂ’ft‘(.
mm‘l’:ooml

() o =&

Quarters for Rallway Btaff

Shri 8. M, Banerjee:
. {Bhri Tangamani:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
staff on Railways working in shift
duty are declared cent per cent
essential for allotment of quarters;
and

(b) f so, why the Telegraph Staff
are being deprived of this privilege
while they also perform equally the
sam# nature of duty?

The Deputy Minister of Rallways
(S8hri Shahnawas Khan): (a) No,
8ir. Shift duty does not make &
person essential for allotment of
quarters

(b) However, Telegraph staff are
also provided with quarters to the
extent feasible.



15353 Written Answers VAISAKHA 16, 1881 (SAKA) Written Answers 1 5254

Movement of Oll-Cake and Potutoes

4089, Bhri Aurobinde Ghosal: Will
the Minister of Ballways be pleased to
state:

(a) whether a large number of the
staff of Eastern Railway were penma-
lised in connection with a case in
regard to movement of oil-cake and
potatoes from Bihar to0 West Bengal
in 1952;

{b) whether the same staff filed a
st in the Calcutta High Court against
the said order; and

(¢) if so, what was the decision of
the Calcutta High Court?

The Deputy Minister of Railways
iht' Sihahoowsey- Sihan (0 2" e
ployees were punished in connection
with this case

(b) 12, out of the 18 employees
removed from service, filed suits
against the orders of their removal
from service.

(¢) The Court set aside the punish-
ment inflicted on these employees,
for a procedural defect but was
pleased to grant hberty to the Rail-
way to proceed afresh in the matter
from the Show Cause Notice stage

forsh & wiw § quwm el

¥oto. st wwr FWH LUt
wefae  feerw  war wgere S
g TR N g e fE

(%) "rag aw § fr et &
e qoere fawre wow & g
ATTE [T H AT T AT FTE T 9,
T} aTH & W faa & arg & 5 @Y
T W apfvil FTRr ATR-ATT ST
:ﬁi‘!rnﬁ ot a% A% Al & af

OF ¥ wroit ox ww e e
E:{ﬂlﬂwmmﬂmmim;

(7) 3¢ Ter wes WY foT @&
YR &@ 7 wfesy § syafeqm zor
i}ﬁtfsﬁmmﬁmw

wrqufue  faw war EmeTe
“'hh (ﬂ\' o Ho llﬁ‘)‘ (ﬁ) s
g wrat & wewie Qg am
T 3 oF g ww amt o
TE Wrd & s gy fam A wOw
QN | v are) & g T Y R
A g 67 7 S <A & T
¥ v v T A A

(=) Taw awY a7 faft #< foey
T w3 v9d & w17 ¥ arE wd
T aret 7 1300 w97 fad WX Ay
%3 o & wTo A wH T & | AT
T gan & o oX o & WRUE
3T ¥ gt frererelY & 1

() oW g R & a3
“ﬂwﬁwm faedll wrEA
T

Price of Rice in Manipar

409; Shri L. Achaw Singh: Will the
Miniseer of Food and Agriculture be
Pleasey ¢4 state:

(8) whether the attention of Gov-
®MMbnt has been drawn to Table
No. 19,1 of the Bulletin on Food
Statisyjog jssued in January, 1959
whery;, no procurement prices of rice
have peen indicated for Manipur; and

(B) whether no procurement was
dunng those years mentioned in.
the Tgpler

The Minister of Food and Agrioul-
fare (ghei A. P, Jain): (a) Yes, Sir.
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“The omission 15 being made good by
the 1ssue of an addendum.

(b) There was procurement of ricc
and paddy m Mampur durng the
years 1951-52, 1852-53 and 1953-54

Director of Health SBervices, Manipur

4092, Shri L. Achaw Singh: W1ill the
Minister of Health be pleased to state

(a) whether 1t 15 a fact that the post
of a Director of Health Services has
been created for Mamipur and the
Chief Medical Officer, Civil Hospatal,
Imphal, has been appointed to the
post,

(b) whether Government are aware
-that the Director is only incharge of
the Civil Hospital at Imphal while all
the other dispensaries and hospitals
in Manipur are transferred to the
Terntorial Council, and

(e) if so, the justification for creat-
g the post?

The Minister of Health (Bhri
Karmarkar): (a) A post of Director
of Medical and Health Services
Manipur, has been created and the
mcumbent of the post of Chef
Medical Officer, Mampur has heen
temporarily appointed to this post
pending the selection of a suitable
officer by Government

(b) The Director 1s incharge of all
Centrally sponsored Schemes hke
Leprosy, BCG, Malarma Control etc
throughout the Terntory besides being
responsible for the maintenance of 14
hospitals and dispensares, including
the Civil Hospital, Imphal, which have
not been transferred to the Terrtorial
Counail

The Mamipur Administration are
also concerned with the maimtenance
and management of asylums situated
in Imphal, the Police and Jail dispen-
saries and the schemes undertaken 1n
«connection with the current Five Year
Plan, and this work has also to be
supervised by the Director

(c) The post of Director of Medical
and Health Services, Mampur, is

MAY 8, 1850
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considered essential for proper super-
vision and implementation of the
various Development Schemes and
gther duties mentioned above The
Ihrector also acts as a technical
adviser to the Territorial Council

Taccavi Loans to Delhl Peasants
Multipurpese Co-operative Society

4093 Shri Barju Pandey: Will the
Munuster of Food and Agriculture be
pleased to state

(a) whether it 15 a fact that Dellm
FPeasants Multi-purpose Co-operative
doclety was given Taccavn: loans
during the year 1958-58 for construct-
1hg wells,

(b) 1f so, the amount given, and
(c) the number of wells constructed®

The Minister of Food and Agricul-
tare (Shrl A P Jain)- (a) No

(b) and () Do not arise
Stenographers

Shri A. K. Gopalan
ot {sm Kunhan

Will the Minuster of Raimlways be
pleased to state

(a) whether 1t 15 a fact that some
posts of Stenographers have been
filled up by unqualhfied and qual:ified
gtenographers 1n the office of Research
Pesign and Standardization Orgamisa-
tion, Baioda House Annexe, New
Pelhy, an attached office of the Ra '-
way Board, after the results of the
Union Public Service Cor mission
étenographers’ Exammation 1957
were declared 1 e. since the 14th
february, 1838,

(b) the number of posts of steno-
graphers still lying vacant in the two
pranches of the Research Design and
#tandardization Orgamsation, New
Pelhi and Chittaranjan, and

{c) when and in what manner they
will be filled up?

The Deputy Minister of Raliways
{Shri Shahnawax Khan): (a) Yes
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{b) Ona.

(c) Rules are being framed to
regulate future recruitment and till
this is done the post will remain un-
filled.

Delhi Peasants Multipurpose
Co-operative  Soclety

4095, Shri T. B, Viital Rso: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether Government have
received any complaint about the
functioning of Delhi Peasants Multi-
purpose Co-operative Society Limit-
ed, Ballimaran (Delhi);

(b) it is proposed to provide
brought to the notice of the Govern~
ment; and

(c) the action taken thereon?

The Deputy Minister of Community
Development and Co-operation (Shri
B, 8. Murthy): (a) Yes, Sir.

(b) That the society charged un-
reasonably high rents from its mem-
bers, that it did not pass on to its
member-cultivators the compensation
received by it from the Delhi Im-
provement Trust for crops damaged
by floods and that the names of the
cultivators were mnot entered In
Revenue records.

(c) These complaints were enguired

into by the Delhi Co-operative
Department and found to be baseless.
It has been decided to explain the
position at a meeting of the general
body of the society to clear the mis-
understanding.

Lakwa Station
Shri P, G. Deb:

Will the Minister of Railways be
Pleased to state:

(a) whether the Railway Board
have received complaints about the

108 (Ai) LSD—4

non-avaihbiiity of basic necessitlies
and amenities at Lakwa station in
Sibsagar (Assam); and

(b) if so, the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.
Complaints about nen-availability of
benches in the waiting hall at Lakwa
Station have been recejved.

(b) It is proposed to provide
benches during the current financial
year.

Bridge over Kallasahar-Durgapur
Road in Tripura

4097. Shri Bangshi Thakur: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) whether it is a fact that con-
struction of a road from Kailagahar
to Durgapur, Tripura, has been com-
pleted but for want of a culvert the
passers-by are experiencing great
difficulty; and

(b) i so, why a wood bridge or
culvert is not being constructed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The existing foot track between
Kailasahar and Durgapur was
repaired under the Test Relief Scheme
but the culvert was not constructed as
the scheme provided for earthwork
only. The construction of a road from
Kailasahar to Fatikroy via Durgapur,
including bridges, is proposed to be
taken up by the Tripura Territorial
Council in the current financial year,
subject to availability of funds.

Repair of Roads in Tripurs

40938, Shri Bangshi Thakur: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) whether it is a fact that the
9 mile road from Dharmanagar to
Kurti has not been repaired since
long; and

(b) it so, when the repair work will
bagin?
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The Minister of State in the Minis-

(S8hri Raj Bahadur): (a) and (b
The road 18 under the Tnpura Terr»
torial Councal, which earried out
necessary repairs 1n the year 1958-58
at a cost of Rs 4,713 Necessary
repairs during the current year will
also be carried out

Drinking Water Bupply in Tripurx

4099 Shrl Bangshi Thakur: Will
the Minister of Health be pleaszed to
state:

(a) whether it 13 a fact that the
inhabitants of Jubarajnagar of Kailas-
ahar, Tripura have been suffering
much for want of drinking water; and

(b) it so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) No

(b) Does not arise

Hospitals in Andhra Pradesh

4109. Shri E. Madhusudan Ran: Will
the Mimster of Health be pleased to
state whether the Umion Government
have 1ssued any directives to
the Government of Andhra Pradesh
to purchase Medical provisions re-
quired for the Government Hospitals
from the Medical Stores belonging te
the Central Government?

The Minister of Health (Shrl EKar-
markar): No, Sir.

Doubling of Rallway Line

4101 Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether 1t 15 a fact that con-
struction of work doubling the rail-
way lmne from Raipur to Nagpur has
been undertaken on the Central
Railway;

(b) 1t so, whether any change in
the existing route is proposed to be
affected; and

{c) the nature of the change?

MAY &, 1908
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The Depuly Minister of Rallways
(Sbrl S. V Ranmswamy): (a) Yes
Sir 09 miles of patch dowbling be-
tween DRUG and KAMPTEE on the
South Eastern and not Central Rall-
way 15 being done.

(b) No Sur.
(c) Does not arise.

Committess on Railways

4162, Bhri Subiman Ghose: Will the
Minister of Rallways be Dleased o
stase,

(a) Rules and procedure for for-
mation of the National Railway
Users' Consultative Council New
Dellu and its zonal Committees and
the Ihwvisional and suburban Come=
mattees and who are 1n charge of such
férmation, and

(b) Rules and procedure for forma-
tion of (1) Time Table Committee
(1) Passenger Amenities Committee
(u1) Catening Supervisory Commuttee
and (1v) Book Stall Committee,
Eastern Raillway and whe are mn
charge of such formation?

The Deputy Minister of Rallways
(Shei 8. V Ramaswamy): (a) and
(b) Rules and procedure for the for-
mation of the National Railway
Users’ Consultative Council, New
Delhi, and the other Rmlway Users’
Consultative and allled committees
mentioned 1 the are de-
tailed 1n the Statement laid on the
Table of the Sabha [See Appendix
VIII, annexure No 31]

The Natwonal Rallway Users” Con-
sultative Council at the centre and
Zonal Railway Users’ Consultative
Commuttees on the Railways are form-
ed by the Mimstry of Radlways.

The Divisional/Regional Railway
Users’ Consulistive Commuttees, Bub-
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4108 Shri Bhakt Darshan:
Shri Subodh Hansda:

Will the Minister of Food and Agri-

calture be pleased to state the steps
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Telephone Connections
4105. Shrl Subiman Ghese: Will

the Minister of Transport and Com~
munications be pleased to state:

(a) how many applications are
pending for telephone connections
Chandanrapore, West Bengal;
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(b) the earllest date of such appli-
cations;

(e) whether some of the subscriberi
got telephone connections, three or
four years after applicatior,ana

(d) if so, the r&3ESHS therefor?

The Minisier of Transport and
M(m&l Patil):
There is no place to our knowledge

as Chandanrapore. It is presumed
the question refers to Chandranagore.
If so, the answery to the various parts
of the query are as follows:

(a) 01
(b) 16-2-1954.
(c) Yes.

(d) There is an asccumulated de-
mand for telephone connections all
over the country and the rate of ad-
ditional demand also exceeds the
present rate of increase in capacity
of exchanges. A considerable delay
in meeting telephone demands is,
therefore, inevitable all over the
country. While some of the older ap-
plicants at Chandranagore will be
given connections when local difficul-
ties are overcome, it will not be pos-

sible to meet all the demands in the
near future.

Aerodrome at Chernvannur

4108. Shri Vajpayee: Will the Minls-
ter of Transport and Comimunications
be pleased to state;

(a) whether there Is a proposal to
open an aerodrome at Cheruvannur,
four miles from Kozhikode;

(b) if so, the number of houses to
be demolished in order to ensble the
establishment of the aerodrome;

(¢) whether Government have
received & memorandum from the
Cheruvannur Aerodrome Area Citi-
zens Committee;

(d) if so the main points contained
therein: and

(¢) the Governments reaction
thereto?

MAY ¢, 1959
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The Deputy Minisier of Oivi

;rvbﬂ-l (Bhri Mekinddin): (a) Yes,

(b) Full details are not avallable
at present

(c) Yes, Sir, and Government have
also received a counter-representa-

tion from some other residents of the
ares.

(d) The Citizens Committee have
stated that the establishment of am

Chelari at a distance of about I3 mHes
from Calicux.

It has been stated in the counter-
representation that the site

Shri Nek Ram Neg:
“‘“'{m A M. Tarig:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a Iact that there
was a plan that the Karsog Elaqa
of District Mandi, Himachal Pradesh
was to be electrified within the First
Five Year Plan period;

(b) if so, why the area has not been
electrified so far; and

(c) the steps Government bave
taken or propose to take to electrify
this area at the earliest?



(a) The Second Plan provision for the
scheme iz as follows:

Andhrs Pradesh wm'hm
Mywosme . . . 93 lakle
TorAL - 393 lakin

(b) Not so far.

(c) Does mot arse.

(d) and (e). The Government of
Andhra Pradesh have indicated the
following phased programme;

Year Amount to be
spent
1958-59 . 43.26 lakhs
1959-60 . . 50,00 lakhs
1960-61 , . . . 150 lakhs
1961-62 10 1964-63 . . 180,61 lakhs
per year.

Bbhakra Dam Project
4109, Shri Daljit Singh: Will the

Minister of Irrigation and Power be
pleased to state:

since April, 1857 up till now for the
completion of Bhakra Dam Project;
and

(b) the action taken to make the
amount available?

{(a) About Rs. 430 lakhs,
(b) An amount of about Rs. 410
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(b) the institules where they stu-
died the methods;

(c) the durstion of their stay ab-
road?

The Minister of Health (Shrl Kar-
markar): (a) None,

(b) and (¢) Do not arise
Slum Clearance in Delhi

4111 Shri D. C. 8harma: Will the
Minister of Health be pleased to refer
to the reply fiven to Unstarred Ques-
tion No 1876 on the 17th December,
1058 and state:

MAY ¢, 1080
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(l) the awmber of layout schemes
Dmlrﬁbythelhw!'hmhl
Commission for the clearance of
mmmmam»m.

(b) the names of those sium sreas;
and

(e) the estimated expenditure to be
incurred on them?

The Minister of Health (Shri Kar-
markar): (a) Five.

(b) and (c). The particulars of the
schemes and the estunated expendi-
ture on their implementation are ws
follows:

~Name of the Scheme —Esumated
Ry
Dmlqpment lan of willage for relocatyng cattle, : lakhs
B Propores Bucyelenen-Offics nmmrummrm .
ﬂ;hboum{:ﬁ‘mm mmmmmpﬂmmlndmul mﬁomwhﬂu
(MNuafgarh Road) . (elun'lneundu)
Tl
Bxtenano fkhmpu.‘rd,evﬂop .
) Redevelopment Pidn of Koy Mubaraxpur 78 lakhs
Barn

;n.llm Protection Force

4112. Shri D, €. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the strength of the Ralway
Protection Force on Indian Railways,
Railway-wise ag on the 31st March,
1959;

(b) the number of Chiet Security
Officers, Inspectors and other Junior
Officers, separately, Ralway-wise; and

(c) the total expenditure incurred
in mamtaung the force during the
year 1958-19068°

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b)
The requred information is given 1n
the statement Jaid on the Table of the
Sabha [See Appendix VIII, annexure
No. 32).

(c) Rs 5,57,14,000/-
Decrees Axainst Northera Eallway
4113. Shri D, C. Sharma: Will the

Minister of Rallways be pleased to
atate:

(2) how many decrees passed by
the clvil courts during the period from

the 1st December, 1958 to the 30th
April, 1959 were put into execution
against Northern Railway and with
what resulls, month-wize;

(b} what was the total amount of
costs of adjournment suits allowed by
the cival courts agawnst Northern Rail-
way during the same period; and

{c) whether it was not posaible to
avoid such coats?

The Deputy Minister of Raill-

ways (Bhri Bhahuawss Khan):

(8) December '8 Nil
January °sg Nud
Febeuary ‘5o Nl
March *59 Nl
April sp 2

In both the cases relating to April
50 payment had been arranged before
the receipt of the execution notice
from the courts but it appesys, the
courts could not connect

with the relevant suits, Action has al-

£
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ready been tsken o help courts 4o
connect payment.

Ra.
@) December™s8 . . . 488
Jaugry *s9 . . . 867
February 59 . . : 736
March'se9 . . . 967
April *s9 .. ' 7,006

{c) No. Bir.

Holy Family Hospital, New Delhl

4114. Shri D. C. Sharma: Will the
Minister of Health be pleased to
ntate:

(a) whether the Government of
India gave any ts to the Holy
Family Hospital, Okhla Road, New
Delhi during the years 1958-57,
19%7-58, 1958-50 and 1959-60 so far;
and

(b) i? s0, amounts thereof?

The Minister of Health (Shri EKar-
markar): (a) and (b). The following
grants were given by the Ministry
of Health to the Holy Family Hos-
pital, Okhla Road. New Delhi, dur-
ing the years 1956-57 to 1959-60—

Rs,
1956-57 . . . . 30,000
1958-59 . . . . 39,500

Sunday Duty Allowance for P. & T.
Employees

4115. Shri Spbiman Ghose: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 3073 on the 15th April, 1958 re-
garding Sunday duty allowance to
P&T Employees and state:

(_a) whether any monetary compen-
sation in lieu of weeklv off from

(a) and (b). Since orders of Govern-
ment sanctioning monetary oompen-
sution were to have effect only from
15-12-1952, the question of payment
of monetary compensation prior to
that date does not arise.

Janata and G.T. Expresses

Shri Tangamani:
au {sm Jagdish Awasthi:

Will the Minister of Railways De
pleased to state:

{a) whether passengers were denied
at Nagpur tickets by the Grand Trunk
Express and Janata Express bound for
Delhi on the 15th April, 1950 except
for long distances;

(b) if so, the reasons therefor; and

(¢) whether complainfs nave been
recerved about hardship thus caused?

The Deputy Misister of Rallways
{Shri Shahnawax Khanl’ (a) No pas-

the Grand Trunk Express is concern-
ed, third class passengers are not
booked for distances less than 300
miles.

(b) The distance restriction by
Grand Trunk Express hag been
posed to avoid inconvenience to long
distance passengers.

(e) No.
Janata and G.T. Expresses

Shri Tangamanf:
an. f Shri Jagdish Awasthi:

¥E

Will the Minister of Railways be
pleased to state:

(a) whether police escorted the
Delhi bound Janata and Grand Trunk
Expresses on the 15th April, 1859
from Nagpur; and

(b) £ so, remssong therefor; and
{c) ‘whether

persons  poaseasing
platform tickets were arrested at
Nagpur Statiom platform?
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Ths Deputy Minider of Rallways
(SArl Bhahnawas Khan): (a) Yes
from Nagpur to Katol

(b) As s precautionery measure to
guard against obstruction to moves
ment of the train by the Textile Minll
workers on agitation on the clesure
of Model Mills, Nagpur.

(¢) Yes. Sixteen such persons were
arrested for charges under sections
147 IPC and 120 Indian Railways Act.

Family Planning

4118. Shri Liladhar KEotoki: Wil
the Minister of Health be pleased to
state:

(a) whether the Family Planning
Advigory Boerd West BRBengel have
sent any request to amend the Indian
Penal Code in order to make sterili-
zation operation permissible; and

(b) the reaction of the Government
thereto?

The Minister of Health (Shri EKar-
markar): (a) No such request has
been received from the West Bengal
Government,

(b) Does not arise.

Agricultural Research Schemes in
Jamma and Kashmir State

4119, Shri Inder J. Malhotra;: Will
the Minister of Food and Agriculiure
be pleased to state the number of
names of the Agricultural Research
Bchemes financed by the Central Gov-
ernment which are in operation at
present in Jammu and Kashmir Stata?

The Minister of Food and Agricul-
ture (Shri A P. Jain): A ststement
giving the required information is
given below:

SraTeMEnT

SL Name of the Scheme
No.

1. Rice Improvemesnt Scheme,
2. Co-ordinated Maims Breeding
Scheme.

3 Fruit Research Sohamse,

MAY €, 1000
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No. Nawme of the Scheme
4. Scheme for the improvement
of vegetables.

5. Medicinal Plants Schema, Re-
gional Research J.aboratory,
Jammu.

6. Investigations into the methods
and practices of farming.

7. Co-ordinated scheme for re-
search for the improvement
of Wool on regional basis.

8. Rinderpest Eradication Scheme.

Central Assistance to Medical
Colleges in Punjab

The Minister of Health (Shri Ear-
warkar): A sum of Rs, 2 lakhs has
been provisionally allocated to  the
tiovernment of Punjab as Cenfru}
yssistance during the year 1959-680 for
the expansion of the Medical Col-
lege, Amritsar,

Levy on Foodgrains
4121, Shri Jhulan SBinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether compulsory levy on
foodgrains from the wholesale dealers
py the State Governments has been
jn force in the whole of the country;

(b) if so, the percentage being col-
jected by the said levy; and

(c) whether there has been exem-
ption in specified areas from this levy
jn U.P. and Bihar on the ground of
these being deficit areas depending
on supply from Orissa?

The Minister of Food and Agricul-
fure (8brt A P. Jxin): (a) Procure-
ment of foodgrains under a system of
compulsory levy on wholeszle dealers
is at present in force only in the States
of Bihar, West Bengal, UP., Paonjab,
Madras and Mysore in respect of
sice and/or paddy. :
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(b) A statement showing the per-
centage of levy in the above mention-
ed States is laid on the Table of the
Sabha [See Appendix VIII, annexure
ure No 33]

(c) In Bihar, no area has been ex-
cluded from the operation of the levy
order. Aboiit U.P, information is not
available

Doath of a Labeurer due to Gas
Explosion

4122, Shri Sublman Ghose: Will the
Minister of Rallways be pleased to
state*

(a) whether 1t is a fact that on the
18th April, 1959, one day-labourer was
killed and another seriously injured
by bursting of the cylinder full of
ammonia in the cold storage attached
to South Sealdah Railway Station,
Bastern Railway;

(b) 1f so, the details thereof;

(c) whether any compensation has
been paid to the famuly members of
the deceased and to the mnjured wvic-
tums; and

(d) if so, the amount of compensa-
tion paid?

Tho Deputy Minister of Railways
(Shri Shahnawax Khan): (a) Yes.

(b) This was an accident inside the
Cold Storage run by M/s. Banyal &
Co. lease-holder of the railway land.
No report of the accident was re-

Building for Jaynapore Majiipere Pest

(a) whether it is a fact that the
building of Jaynapore Majilpore Post
Office (sub-office) near Calcutta is
dilapidated and congested;

(b) whether it is also a fact that
work-load of this office has immensely
increased during recent years;

(¢) whether tender was called for
and received to shift the office and
also advance money was received by
Government aecording to rules;

(d) whether the proposal to shift
the office has been recently abandoned
and the advance money has been re-
turned; and

(c) if so, the reasons therefor?

The Minister of Transport and Com-

munications (Shri 8. K. Patil): (a)
Yes.

(b) No.

(c) to (e). Tenders were called for
mn Qctober, 1958 and the only tender
recetved was rejected by the Post-
master-General, Calcutta owing to a
procedural flaw. Fresh tenders for a
new building have been called for and
a decision will be taken on them in
due course,
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¥eR¥, oft fegrem fg  war Twdt
it 7% TR ¥ O fE

(%) @ T R F gw fed
fraT wearlt w0 & w7 s R E;

(&) =t ag aw § fis ¢ weardy
Wt F g e ¥ tx
v Ad T qw §, o

(%) war weerdy wdwfed &
el T ¢ frd qee oo R



218378 Written Answers

wi fraw g SR 9T QR O
e

Ttk sl (o e wi)
(%) R 1

(w) o 7, ¥ fr 3 Lo
w ¥ AT R Y

() € weqrdy gfaasy & fod
xg wrdt g W o g, fem 9
£ fraw @ & at & fawe fear
QT EFAT § |

Railway Land

4125, Shri Jhulan Sinha: Will the
Minister of Railways be pleased to
state:

(a) how long the land acquired
some years back for rafllway brick
kiln at village Sarsar near the Railway

. Station Amlori Sarsar on the Bavan-
Gorakhpur Loop line (NER) has been
lying without any wuse to the Rail-
ways;

(b) whether it is a fact that it is
good agricultural land and has been
lying fallow ever since the kiln work
was over and the demand of the local
farmers from whom it was aequired
as well as from landless labourers of
the village for settlement thereof
with them has been persistent for the
last few years;

(¢) whether it is a fact that while
the land was under acquisition pro-
cess the owners thereof were assured
that after the railway work has over
it would be resettled with them to
the preference of other claimants;
and

(d) whether any decision has been
taken as to the manner in which the
said land is to be settled with those
desiring it?

The Deputy Minister of Raliways
(Shrl 8. V., Ramaswamy): (a) 1377
acres of land acquired in 1045 at
village Sarsar within Amlori Sarsar
station limits for brick fleld is lying
~ out of use since 1089,

(d) There is no Proposal at present
to relinquish the land. The question
of settlement with parties desiring it
does not arise, as land is always leased
out through State Government.

Zoo in Delhl

4128. Shri Tangamani: Will the Min-
ister of Food and Agriculture he
pleased to refer to the reply given to
Starred Question No. 1008 on the 20th
April, 1959 and state:

(a) whether the admission fee of
20 nP. from Ist April, 1958 for entr-
ance to Delhi Zoo has attracted more
vigitors than before;

(b) if so, the number of persons
who visited during the month of
April, 1959 and the amount collected
and

(c) whether the concession will be
extended to groups of students or
groups of visitors from other parts of
the country?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No com-
parison is possible as no statistics of
visitors were kept before 1-4-1959.

(b) (i) 34508 adults, 8312 children
(from whom gate money was charg-
ed) and 451 member of organised edu-
cational groups. Statistics have not
been maintained of children below
5 years of age admitted free.

(ii) Rs. 7795-90.
k;e) Yes, from any part of the coun-
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Industrial Estate at Badli

J Shri Ram EKrishan Gupta:
Mi Shri Ajit Singh Bhatinda:

Will the Minister of Community
Development and Co-operation be
pleased to state:

4127.

. (a) whether it is a fact that work in
setting up an Industrial Estate at
Badli (Delhi territory) has been post-
poned; and

(b) if so, the reasons therefor?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) No. Establish-
ment of an Industrial Estate near
Badli Railway Station in Alipur Block
of Delhi Territory is in progress. The
Ministry of Commerce and Industry
have already released an amount of
Rs. 14,495.75 nP. to Delhi Adminis-
tration for payment of compensation
for acquisition of land. The site plan
has already been approved and esti-
mates are under preparation.

(b) Does not arise.
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Wheat Prices (b) the nature of the prices fixed
(State-wise)?
m{mmmm:
Shri Ajit Singh Bhatinda:

The Minister of Food and Agrioui-
Will the Minister of Food and ture (Shri A. P, Jain): (a) and (b).

Agricalture be pleased to state: Government have fixed the follow-
(a) the names of the States which varieties of wheat of fair average

bave fixed wheat prices so far; and Quality in the under-mentioned States:
Price

Stxte Variety ot ki
Rs.
Madhya Pradesh . . () Commonred whest . . . 13
(i) Pissi (Whit) . . . 4
(i) Sharbati & Chendsusi . 1s
(iv) rﬂﬂm]ﬁh&&dm %
Punjab . ‘ : . (@ Common White Wheat . . 14
(i) Superior Farm Wheat . . s
Rajasthan . . (@ Common red wheat . . . 13
(i) Common white wheat . . . b 71
(i) Superior Farm Whest , . 15
Uttar Pradesh . + () Common red whest . . . 13
(ii) Common white wheat . . 14
(i) Superior Farm Whest . . 15

Chandabali Port 1958, the representative of the Gov-

ernment of Orissa requested that OfM-

cer on Special Duty (Minor Ports),

4132, Shri Sanganna: Will the Min- attached to the Department of Trans-
ister of Transport and Communi- port be deputed to visit Chandabali to
eations be pleased to state: check up the survey work of BDaitarni
lndDhamnhx::len whl”el;‘thomsug

(a) whether It is & fact that a Port Government had arran L G
Officer of the Government of India Chacko, Officer on Special Duty
has been sent to Chandabali, a minor {(Minor Ports) visited Chandaball in
port in Orissa to find out the feasibility April, 1959, and has submitted a re-

for the export of rice from there; and port, copy of which has been sent to
¢ the Btate Government.

(b) if so, with what results?

During the discussions at Bhuba-
The Minister of State In the Minis- neshwar, the State Government raised
try of Transport and Communications the question ot export of rice through
(Shri Raj Bahsdur): (a) and (b). At Chandabali. This matter is under
the 7th meeting of the National Har- examination in consultation with the
bour Board held at Madras on 30-10- Ministry of Food and Agriculture,
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Seuth Asia Regional Confersmce on
Tourism

Shri P G. Deb:
$13%. 2 i Liladhar Koteki:

Will the Mimister of Transport and
Cemmanicationis be pleased to state:

(a) whether a South Asia Regional
Conference on Tourism was held in
New Delli recently; and

(b) if so, the decisions taken by the
Conference to promote tourism?

The Minister of State in the Minle-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes A meet-
ing of the South Asian Travel Com-
massion, which 1s one of the Regional
Commissions of the International
Union of Official Travel Organisations
(IUOTO), was held in New Dellu on
the 20th and 21st April, 1859.

(b) A statement giving the requur-
ed information 15 laid on the Table
of the Sabha [See Appendix VIII,
annexure No 34]

Passengers from Tatanagar

4134. Shri M. K. Ghosh: Will the
Mmuaster of Rallways be pleased to
state the average daily number of
passengers traveling from Tatanagar
Btation towards Orissa, Andhra Pra-
desh and Madras?

The Deputy Minister of Railways
(Shri Shahnawas Khan): The average
daily number of passengers from Tata-
nagar station towards Orissa, Andhra
Pradesh and Madras during the year
1658-59 was 310, 10 and 9 respectively.

Train Aocident

4136, Shri Raghunath Singh: Will
the Minister of Rallways be pleased
to siate’

(a) whether 1t 15 a fact that the
engine of Fiying Mail bound for

MAY 6, 1950
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Amritsar derailed ot the night of the
23rd April, 1950 between Jandiala and
Mananwala Btations seven miles from
Amritsar on account of which several
passengers received injuries; and

(b) if so, what was the cause of the
accident?

The Deputy Minister of Rallways
(Shri 8 V Ramaswamy): (a) No, Sur.

(b) Does not arse.
Second Shipyard

41387 Shri 8 C. Samanta:
° | Shri Subodh Hansds:

Will the Mimster of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 1147 on the 12th March, 1959 and
state

{a) whether a note of the Govern-
ment of West Bengal on the Report
of the Umited Kingdom Shipyard
Massion for the location of the second
ship building yard in India has since
been received by the Government of
India, and

(b) if so, what are the Govern-
ment's reactions thereto?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b).
Yes, a letter was received 1n January
1959 from the Government of West
Bengal contaiming their views on the
recommendations made by the UK.
Shipyard Mission and as desired by
that Government the same has been
placed before the Inter-Departmental
Comnuttee, appointed to consider and
process the UK Missmion's Report.

Loans for Bhakra Project

4137-A. Shri Ram Krishan Gupta:
Will the Minister of Irrigation and
Power be pleased to state*

(a) whether 1t 15 a fact that Punjad
Government have submitted 2 memer-
andum to the Central Govemnmenat
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seeking reduction in the rate of in-
tarest on the Central loans for Bhakra

Project;

(b) if so, the details of the sugges-
tions put up by Punjab Government in
this regard; and

fc) the nature of the action taken
by Government in this regard?

The Minister of Irrigation and
Power (Hafizx Mohammad Ibrahim):
(a) No.

(b) and (c). Do not arise
Export of Nux Vomica Seeds
4137-B. S8hri R Namyanasamy:
Will the Minister of Food and Agri-
onlture be pleased to state:

(a) how Nux Vomica geeds are be-
ing collected, and

(b) how much of it is exported to
the foreign countries (country-wise)?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) Nux
Vornica Seeds are obtained from
Strychnos nux-Vomica, a common and
important tree in parts of Madras,
Kerala, Andhra Pradesh, Mysore,
Bombay and Orssa, extending north-
wards to some extent. The mature
fruits are broken open and the seeds
washed in water to free them from
the pulp, and dried when they get the
silky sheen Seeds collected from the
forest floor from the naturally rotting
fruits do not have the sheen and fetch
a low price The collection is mainly
from wild trees only for there are no
plantations.

(b) Information for the last 2
years 18 given below:—

Quantity in Cwts./Value m Rs,
1957 1958
Name of Country Quantity Value Quantty  Value
UK. . 3306 41049 8034 170710
USSR w ;gg :55; e 3307
Germany West . : b1 2235 I 2
France . 460 7054 260 4683
I - g ow <
Afghanstan 24 502 7 "”1
gm . . 279 5045 . .
. 900 13220 2243
U.S.A. . 200 2028 1244 23530
L7 B e
Canada . " 20 551
ToTAL 7529 99721 13967 266770
Ex-Employees of Ratloming Depart- Government Offices i1n Delhi and New
menmt Delhi has since been fixed;
Shri 8. M. Banerjee: of
M-&{M'm: .mg::):tnthenumher such per-

(c) if not, the reasons for the delay,
and

(d) whether some of them hawe
filed suits in the courts?
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The Minister of Food and Agricul-

tare (Shri A, P. Jain): (a) to (d), The
information is being collected from
the Delhi Administration and when
available it will be placed on  the

table of the House.

12 hrs.
BUSINESS OF THE HOUSE

Shri Mohammed Imam (Chitaldrug)
We are glad that the discussion on
‘Tibet has been included, and it is
-.coming up on Friday, but the time
allotted is very small taking into
consideration the importance of the
subject. The time allotted is only
2} hours. We have all sent up our
resolutions and I suggest that one full
day mey be allotted, and the whole of
Saturday may be devoted for thig dis-
cussion. This 2§ hours is very inade-
quate. Perhaps, the Prime Minister
will himself need one hour. So, we
will be left with only 14 hours, and
I do not think we will be able to do
justice to this important subject.

Shri Braj Raj Bingh (Firozabad):
8ince we are sitting on Saturday also,
it is better we devote the full day to
this debate,

Mr. Speaker: This is a private
motion. Hon. Members are aware that
under our rules not more than 2}
hours can be allowed. I originally
allowed two hours, thereafter increas-
ed it to 24 hours. It is not a motion
by the Government.

Hon. Members must also know that
the hon. Prime Minister made a long
statement here, and thereafter it was
discussed in the Rajya Sabha. What-
ever little remains may be disposed
of here. Again and again the hon,
Prime Minister has been stating that
1t is a delicate situation. We will have
to be a little careful in dealing with
this matter, Let the wiews of the
House be expressed without, of course,
offending the relationship between the
“two States.

12.03 hrs.
PAPERS LAID ON THE TABLE

Normrrcarron UNDER ESSENTIAL
CoMMoODITIES ACT

beg to lay on the Tsble, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, a copy
of Notification No. G.B.R. 502, dated
the 25th April, 1059. [Placed in
Library. See No, LT-1411|50].

Rerrres 70 MEMORANDA ON DrMarps
FOrR GRANTS (RAILWAYS)

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): I beg to
lay on the Table a copy of the state-
ment containing replies to certain
memoranda received from Members in
connection with Demands for Grants
(Railways) 1959-60. [Placed in
Library. See No. LT-1412/50]: °

Buncer EsTIMATES OF INDIAN AIRLINES
CorpoRATION AND AIR-INDIA INTERNMA-
TIONAL CORPORATION

The Deputy Minister of Civil Avia-
tion (SBhri Ahmed Mohiunddin): I beg
to lay on the Table, under sub-rule
(5) of Rule 3 of the Air Corporations
Rules, 1954 a copy of each of the
tollowing papers:

(1) Summary of Budget Estimates
of Revenue and Expeanditure
of the Indian Airlines Corpo-
ration for the year 1989-80,
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the Indus Basn
Waters for 1959-80
(2) Summary of Actual Ex-
penditure for the year 1957-
58, Budget Estimates and
Revised Estimates for 1958-59
and Budget Estimates for
1959-80 of Indian Airlines
Corporation [Placed in Lib-
rary See No LT-1413|59]
(3) Summary of Budget Estuimates
of Revenue and Expenditure
of the Awr India International
Corporation for the year
1959-60

(4) Summary of Actual for the
year 1057-58 and Budget
Estimates and Revised Esti-
mates 1058-580 and Budget
Estimates for the year 1859-
60 under Capital of the Air-
India International Corpora-
tion [Placed m Library See
No LT-1414/59])

12 04 hrs.
ESTIMATES COMMITTEE
F1:Ti=-SIXTH REPORT

Shri Dasappa (Bangalore) 1 beg to
present the Fifty sixth Report of the
Estimates Committee 1958-59 on the
action taken by Government on the
Recommendations contamned 1n the
S xty-eighth Report of the E<timates
Committee (First Lok Sabha) on the
Ministry of Defence—Ordnance Fac-
tories (Stores, Plant & Machinery and
Pioduction)

12 04} hrs.

STATEMENT RE AGREEMENT
BETWEEN INDIA AND PAKISTAN
OVER THE USE OF THE INDUS
BASIN WATERS FOR 1959-60

The Minister of Irrigation and Power
(Hafix Mohammad Ibrahim) On the
6th April, 1959, the House was inform-
ed that the Government of India and
the Government of Pakistan had under
consideration draft of an inter-govern-
mental agreement for ad hoc transi-
tiona]l arrangements for the period

108 (A1) LSD—5
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Statement re:
New Coal Seam tn
Singraul: Coalfield
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from 1st April 1959 to 31st March 1860
regarding the use of the waters of the
Indus basin This agreement has since
been approved by both Governments
and was signed at Washington on the
17th Apnl, 1959, by the representatives
of the Governments of India and
Pakistan A copy of the Agreement
1s placed on the Table of the House
as promused m the statement made on
8th April

12.08 hrs

STATEMENT RE NEW COAL SEAM
IN SINGRAULI COALFIELD

The Minister of Mines and Oil (Shri
K. D Malaviys): Sir, I wish to take
this opportunity of informing the
House that our geologists in the Geolo~
gical Survey of India, m the course
of driling from the top of the plateau
in the Singrauli coalfleld of Madhya
Pradesh, struck a 54 foot coal seam at
a depth of 140 feet some time back
While dnlling for provmg its exten-
sion further north, I am glad to inform
the House that our geologists have
now discovered a new seam which has
a total thickness of 90 feet with a
15-foot parting in the middle This
1s entirely a new find the existence
of which was not known earher

The discovery of these new seams
opens up the possibility of quarrying
along a width of one mile The
strike length of one mile of two seams
mentioned above, which may extend
further, may give us quarriable reser-
ves exceeding 50 million tons Further
drilling, however, 1s hkely to reveal
considerably larger reserves We are,
however unable to increase the tempo
of our dmlling programme on acenunt
of shortage of coal drlling equipments
This quantitative assessment which
may have been studied howsoever
carefully has to be taken with a note
of caution because the figures of these
reserves at the present stage are has-
ed only on a general assessment of
the available data The precise data
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[Shri K. D. Malaviya]

relating to these reserves will be
known only after the drilling pro-
gramme has been completed.

This important find is Likely to help
in considerably stepping up the out-
put of coal particularly from a region
which is so centrally situated.

I should also like to pay a tribute
to our geologists for the good work
done by them which is not a mere
stroke of luck or fortune favouring us
but is the result of laborious and ac-
curately scientific work put in,

12.00 hrs.

APPROPRIATION (RAILWAYS)
! NO. 3 BILL®, 1059

- The Minister of Rallways (Shri
Jagjivan Ram): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1959-60
for the purposes of Railways,
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
service of the financial year 1959-
680 for the purpose of Railways”.

The motion was adopted.

Shrl Jagjivan Ram: I introducet
the Bill.

1210 hrs
APPROPRIATION (NO. 3) BILL, 1859

The Minister of Finanoe (Shrl
Morarji Desal): I beg to mouet:

“That the Bill to provide for the
authorisation of appropriation of
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moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1936, in excess
of the amounts granted for those
services and for that year be taken
into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1856, in excess
of the amounts granted for those
services and for that year be taken
into consideration.” .

Mr. Speaker: There are no amend-
ments.

The question is:

“That Clauses 1, 2, 3, the Sch-
edule, the Enacting Formula and

the Long Title stand part of the
BilL"

The motion was adopted,
Clauses 1, 2. 3, the Schedule, the

Enacting Formula and the Long Title
were added to the BilL

Shri Morar}i Desal: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed”
The motion was adopted.

* Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 6.5.1030.

tIntroducedimoved with the recommendation of the President.
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1212 ke 1213 hrs.

SUSPENSION OF FIRST PROVISO
APPROPRIATION (RAILWAYS) NO. TO RULE 74

3 BILL, 1059

The Minister of Rallways (Shri
Jagjivan Ram) 1 beg to move*:

“That the Bill to authorise pay~
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the

“pErviEe of e MMifcial year 1950-
60 for the purposes of Railways,
be taken into consideration.”

Mr. Speaker: The question ls:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service ot the financial year 1959-
60 for the purposes of Railways,
be taken into consideration.”

The question is:

“That clauses 2, 3, the Schedule,
clause 1, the Enacting Formula
and the Long Title stand part of
the Bill".

The motion was adopted,
Clauses 2, 8, the Schedule, Clause 1,
the Enacting Formula and the Long
Title were added to the Bill".
Shrl Jagfivan Ram: I beg to move:

“That the Bill be pass=4"

Mr. Speaker: The quution- is:

“That the Bill be passed”.

The motion was adopted,

The Minister of Commerce (Shrei

Eanungo): With your permission, I
beg to move:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in 1its application to the motion
for reference of the Compamnes
(Amendment) Bill, 1959, to a Joint
Committee be suspended”.

I have given notice of a motion for
reference of the Companies (Amend-
ment) Ball, 1959, to a Joint Committee.
The reference to a Joint Committee
cannot ordinanly be made, if it involv-
es matters falling within the purview
of sub-clauses(a) to (f) of clause (1)
of article 110 of the Constitution. Out
of the 212 clauses contamned m the
Companies (Amendment) Bill, only
one clause, namely clause 27, may
attract sub-clause (a) of clause (1)
of article 110 of the Constitution, as
it contains a provision empowering
the Central Government to preacribe
a fee, not exceeding Rs. 50 for an
appeal against the refusal or failure
of a public company or & subsidiary
of a public company to register the
transfer or transmission of shares or
debentures or to send notice of its
refusal to register the same within
two months It is, therefore, neces-
sary to suspend the operation of the
first proviso to Rule 74 of the Rules
of Procedure and Conduct of Business
in the Lok Sabha before the motion to
refer the Bill to a Joint Committee
can be moved Considering the nature
of some of the provisions contained in
the Bill and diverse interests con-
cerned with +he nroposed amendments,
I am sure the House will agree that
it is mos«t desirable that the Bl should
be referred to a Joint Committee. As
the House is aware, the Companies
Bill of 1955 was also referred to a
Joint Committee,

*Moved with the recommendation of the President,
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Mr. Bpeaker: Do not fees come
under clause (2) of article 1107 It
refers to ‘payment of fees for Licences
or fees for services rendered’ (Inter-
ruptions) If there 13 a doubt, it Is
better to have it cleared.

Shrl Kanungo: This 13 done by way
of ample precaution

Mr. Speaker: If 1t is done by way
of abundant caution, there is no harm

The question is.

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business 1n Lok Sabha
in 1its application to the motion
for reference of the Companies
(Amendment) Bill, 1859, to a Joint
Committee be suspended”

The monion was adopted.

1217 hrs,
COMPANIES (AMENDMENT) BILL

The Minister of Commerce (Shri
EKanungo): On behalf of Shnr Lal
Bahadur Shastri, I beg to move

“That the Bill further to amend
the Companies Act, 1956, be re-
ferred to a Jomnt Commuttee of the
Houses consisting of 45 members,
30 from this House, namely —
Sardar Hukam Singh, Shri H C
Heda, Shn Satyendra Narayan
Sinha Pandit Dwarka Nath
Tiwary, Shr1 Shivram Rango Rane,
Shri Radhelal Vyas, Shn N R M
Swamy, Shri P T Thanu Pilla),
Shn M Shankaraiya, Shn Jaga-
natha Rao, Shr1 Ajit Singh Sar-
hadi, Shr1 Radheshyam Ramkumar
Morarka, Shr1 G D Soman:, Shn
Peroze Gandhi, Shn C D Pande,
Shr1 Mulchand Dube, Shr1 Rohan-
1al Chaturvedi, Shr1 Arun Chandra
Guha, Shrimat1 Sucheta Kripalani,
Shn Narendrabhai Nathwani, Shn
K T K Tangaman:, Shn S Eas-
wara Iyer, Shri M R Masani, Shn1
Yadav Narayan Jadhav, Shn
Tridib Kumar Chaudhuri, Shri
Surendra Mahanty, Shri G K
Manay, Shri Naushir Bharucha,
Shri Lal Bahadur Shastri and
the Mover,
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and 15 members from Rajys

:

E

?
+
BEE.

total number of m,m.ben
Jont Commitiee;

that the Commuttee shall
a report to thus House by the
day of the first week of the
session;

11

:
;

that in other respects

]
!
3
E
g
§
E

g to Parlamentary Committees
wall apply with such varations and
moaifications as the Speaker may
make, and »

that this House recommends to
Rg)ya Sabha that Rajya Sabha
do join the said Joint Commuttee
and communicate to this House
the names of members to be ap-
pointed by Rajya Sabha to the
Jomt Commuttee”

Hon Members are aware that the
principal act, namely, the Companies
Act, 1856, which the present Bill seeks
to amend was debated on the floor
of this House at some length and m
great detail and passed i1n November
1955 It was brought mnto force from
the 1st of April 1956 As mentioned
in the Statement of Objects and Rea-
sons appended to the present Bill, the
Act had barelv been in force for 13
months when Government decided to
appoint a Committee under the chair-
manship of Shr1i A V  Viswanatha
Sastri a former Judge of the Madras
High Court. to examine the structure
of the Act as well as its contente with
a view not only to removing its draft-
g defects and deficlencies, including
practical difficulties in Its working
but also ensuring better fulfilment of
the purpoeer underlving the Act The
Commuttee submitted its report in
November 1957 'The Revort was
published and copies of it wers mads
available to Members of both Houses
of Parliament

In its Report, the Committee refer-
ved to the usual criticlams regarding



Commuttee expressed it as its consi-
dered view that it was too early to
change radically either the structure
of the Act or the basic policies behind
1it, particularly as it would cause
considerable hardship to the business
commumty and accountants and audi-
tors who had with considerable effort
just famiharised themselves with the
scheme and the various provisions of
the Act, In keeping with the above
views, the Commuttee refrained from
recommending changes on matters of
major policy because, as they obser-
ved, “the decisions embodied in the
Act on such matters were taken after
great deliberation and very recently
and it would be premature to alter
such decisions at this stage"”

As stated 1n the Statement of Ob-
Jects and Reasons,” the detailed recom-
mendations of the Commuttee may be
broadly classified in accordance with
its terms of reference under the fol-
lowing heads: (i) amendments which
seek to overcome practical difficulties
by reducing the elements of rigidity
in the statute or to ease the applica-
tion of some of its restrictive provi-
sions; (ii) amendments of a clarifica-
tory nature designed to remove draft-
Ing defects and obsourities which had
caused difficulties in interpretation;
and (ili) amendments considered
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necessary for plugging loopholes and
removing lacunae in the provisions of
the Act so &s to ensure better fuifl-
ment of the purposes underlying the
Act.

The present Bill is largely based on
the recommendations of the Committee
which have been very carefully con-
sidered by Government, and in some
particulars modified in the light of the
experience of the working of the Act
gained in the past three years and
partly also considering the views ex-
pressed by chambers of commerce and
other interested persons.

The Bill consists of 212 clauses of
which 208 clauses seek to make some
amendments in the substantive part
of the Act and the remaining 4 deal
with the amendments to Schedules I,
VI and VII to the Act and the inser-
tion of a new Schedule IA The Notes
on clauses appended to the Bill very
well explains the reasons for the pro-
posed amendments.

1 may now briefly refer to some of
the more important amendments
sought to be made by the Bill under
the particular classifications I have
just referred to. As regards the
amendments which are designed to
ovcicome practical difficulties and to
remove avoidable ngidity of some of
the provisions of the Act, it will be
noticed that the objective is sought to
be achieved partly by exempting or
vesting in the Central Government
the power to exempt Chambers of
Commerce, Clubs, Charitable Institu-
tions and Nidhis and Benefit Societies
from the strict requirements of the
Act, in regard to the holding of
annual general meetings, elections of
directors, the age of directors and
other matters of a like nature, vide
clauses ¥, 92 and 185, and partly by
relaxing the requirements of law
where compliance with its provisions
may either, be needlessly difficult or
involve labour and expense dispro-
portionate to the results likely to be
achieved.

There are a large number of amend-
ments of this latter type included in
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the Bill, among which mav be
mentioned those dealt with in clauses
4, 30-35, 51, 107-111, 119, 188 and 196

Clause 4 of the Bill attempts to
limit the scope of the present defini-
tion of the term ‘relative’ in section 8
of the Act This term has been used
n several other sections of the Act
30 as to 1mpose certan restrichions on
directors, managing agents and secre-
taries and treasurers with the object
of preventing them from conferring
any undue advantage on their rela-
tives or taking undue advantage of
their position in securing benefits from
transactions entered nto in the name
of thew relatives It 15 appreciated
that 1n many cases it may be incon-
venient or even impracticable for a
director of a company to ascertann
whether one of the enumerated rela-
tives 1s a partner or managing agent
or director m any contracting firm or
company with which a genuine trans-
action may take place m good faith
1he Commuttee, therefore, recom-
mended a smpler and narrower
definition of the term ‘relative’ Clause
4 of the Bill accordingly provides a
revised defimition of the term For the
sake of convemence 1t 15 also proposed
to specify all the relationships 1n
respect of which the restrictions of
the Act should be applicable Clause
210 of the Bill accordingly seeks to
insert a Schedule of such relation-
shups, Schedule IA

Clauses 30 to 34 of the Baill carry
out some amendments to sections 138
to 142 of the Act relating to the regis-
tration of charges on the properties
of a company and of memoranda of
payment or satisfaction of such
charges The object underlying these
amendments 18 to dispense with the
statutoery requirement which section
138 at present imposes, that part
satisfaction of charges should be
reporied by the company to the
Registrar within a time Llmt of
twenty -one days, a requirement which
had caused some practical difficulties
The powers of the Court provided
under section 141 are also proposed to
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seeks to extend the same rights to a
representative appointed by the
President of India or a Governor of
a State in whose name ghares are now
held 1n many companies This would
remove some practical difficulties
which are at present experienced
when the President or a Governor 1s
a member of a company

The amendments proposed 1in
clauses 107 to 111 seek to clarify and
liberalise the provisions of section 287
to 301 relating to contracts and
srrangments entered into by a com-
pany with its directors or their rela-
taves or firms and bodies corporate in
which they are interested, and the
mawmtenance of a register in whach
relevant particulars of such contracts
etc are to be entered and seek to
temove practical difficulties experi-
enced by companies in complymng with
the provisions of these sections
Amendments to section 314 are
similarly made by clause 119 with the
like object and the changes make the
section more effective

Section 431 of the present Act
requires the Centra] Government to
consult the Advisory Commussion on
applications made to it under sections
408 and 409 alleging oppression or
musmanagement or share transfers
having prejudicial effect on the
management of a company The view
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huboinukmthntfh.mﬁmu it
is implied at present requires every

The Companies Act Amendment com-
mittee preferred to maintain the
status quo on the ground that until
sufficient experience was gained of
the actual working of the provisions
of these sections, it was premature to
amend them. However, in the light
of the experience of the cases which
have been already dealt with by the
Department under these provisions in
the past 3 years, it is proposed 1o
omit sectiong 408 and 400 from the
purview of clause (b) of section 411.
Clause 155 of the Bil] seeks to do
this. It may, however, be mentioned
that all appr te cases under sec-
tions 408 and 409 would still continue
to be referred to the Advisory Com-
mission before final action under
clause (c) of section 411.

Special mention may be made of
the amendments which clause 179
seeks to carry out in section 530
regarding preferential payments in
connection with the winding up of a
company. The amendment purports
to include compensation payable to
workmen under Chapter V(A) of the
Industrial Disputes Act, 1947, within
the scope of the term ‘wages’ occur-
ring in clause (b) of sub-section (1)
of section 530, The effect would be
that when a company is in the process
of being wound up, lay-off and
retrenchment compensation would
rank equally with wages or salary
earned by the employees of the com-
pany in respect of services rendered
by them to the company to the extent
specified in that section.

One other amendment of which
specific mention may be made in this
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context is that proposed to be made to
section 621 by clause 196 of the BilL
Notwithstanding the provisions of
section 247 of the Criminal Procedure
Code, Magistrates in several States
have been refusing to exercise their
discretion in favour of the Registrars
of Companies to exempt their per-
sonal attendance before the Court. As
Registrars do not always have full
knowledge of the facts in a prosecu-
tion under the Companies Act but
have to rely on records maintained in
their offices and it is not pessible for
them to be pregent personally in
every court within their extensive
jurisdiction, this amendment seeks to
provide that the persona] attendance
of the Registrar before the Court
trying an offence would not be neces-
sary unless the Court, for reasons to
be recorded in writing, requires his
personal attendance at the trial. This
will facilitate the conduct of prosecu-
tions 1 company cases.

The second category of amendments
to which I have referred earlier,
namely, those of a procedura] or
clariticatory nature designed to
remove drafting defects and obscuri-
ties, represent by far the largest
number of amendments included in
the present Bill. These do not deal
with matters of any high importance
and 1 do not propose to take the time
of the House in discussing this class
of amendments. [ may, however,
state that it 13 proposed to accept
most of the recommendations of the
Committee in regard to such amend-
ments. The notes on clauses appended
to the Bill will explain their nature.

The third category of amendments
to which I have referred, comprises
those considered necessary for plug-
ging the loopholes and removing
lacunae in the the provisions of the
Act so as to secure better fulfilment
of the underlying purposes. I shall
now deal with the more important of
such amendments.

Clause 3 of the Bill seeks to make
certain amendments to section 4 of
the Act and ig based on the recom-

mendations of the Companies Act
Amendments Committee in para 34 of
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ats report. To avoid discrimination a
private company registered in India
which 18 a subsidiary of a foreign pub-
lic company is now placed on a par
with an Indian private company
which 18 a subsidiary of a publie
company registered mn India. To avoid
any unnecessary hardship to a com-
pany in which there is no Indian
shareholding interests, only a private
company registered in India which is
a wholly owned subsidiary of a pub-
lic company incorporated outside
India is sought to be exempted.

Since under the pattern of the
Indian Companies Act, unlike the
provisions in the United Kingdom
Companies Act, even companies in
which the bulk of the shareholding is
by other corporate bodies and not by
bona fide private individuals, are
treated as private companies, 1t was
felt that all private companies were
not really private in the true sense
of this word. A corollary of this view
15 that there should bc some reason-
able control over the conversion of
public companies into private com-
panies, so called under our Indian
law. By an amendment of section 31
of the Act clause 11 of the Bill
attempts to lay down that in future
any conversion of a public company
into a private company would require
the prior approval of Government. It
15 considered desirable to subject any
proposal for such conversion to Gov-
ernment’s scrutiny so as to ensure
that the conversion is not resorted to
merely with the object of evading the
restrictions placed on the management
of public companies.

Similarly, another important recom-
mendation of the Committee contained
in paragraph 23 of its report is
intended to restrict the privileges and
immunities of private companies
which are private only in form but
are really owned by the public Clause
15 implements this recommendation
with slight modification. It provides
that where not less than 25 per cent
of the paid up share capital of a
private company is held by one or
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more bodies corporate such private
company shall in future be treated as
a public company for purposes of the
Act

It also indicates the steps that
should be taken by such a company
m regard to the changing of its
name and altering of its
articles. It 1s, however, proposed to
exempt a private company which is
either a wholly-owned subsidiary of
another Indian private company or is
wholly owned by one or mpre foreign
companies from the operation of this
new psovision. The first exemption is
considered necessary in order to avaid
an obvious anomaly. The second
exemption 1s considered necessary in
order to avold any possible dis-
couragement to foreign participation
in 1industrial undertakings m India.

Clause 27 secks to make some
amendments to section 111 of the Act
dealing with appeals to the Central
Government against a company’s
refusal to register a transfer or trans-
mssion of shares or debentures The
proposed amendment 15 designed (1)
to empower the Government to pres-
cribe a fee for an appeal made under
this section, (1) to require the com-
pany fo disclose reasons {or retusing
to transfer or transmut shares or
debentures even though its articles
authorises 1t not to disclose such
reasons, and (1) to enforce the
orders passed by the Central Govern-
ment 1n such appeals. It 1s hoped
that these amendments will make the
provisions of the section more effec-
tive

Clause 62 of the Bill implements the
recommendation of the Committee
contained in  paragraph 86 of s
report. It intends to give statutory
recognition to the practice or prudent
company managements to provide for
depreciation before declaration of
dividends Opportunity has also been
taken to lay down that dividends
shall 1n future be distributed in cash.
This is intended to discourage the
practice of some companies which
authorise declaration of dividends in
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specie or pass on unmarketable shares
hed by them in other companies to
their shareholders as payments in lieu
of dividends.

Clauses 82 to 75 of the Bill are
based on the recommendations of the
Committee for strengthening the pro-
visions in the Act regarding accounts
and' audit. They provide in particular
for a proper period for preservation
of company books, fix the responsi-
bility for their due custody, enjoin
that the Board's report shall be fully
informative and up-to-date, require
even private companies to file profit
and loss accounts with the Registrar
and make effective provisions for
audit of branches.

On the' subject of inspection and
investigation of the affairs of com-
panies it is proposed to make several
amendments in the relevant sections
of the Act on the lines suggested by
the Committee so as to remove the
defects and deficiencies of the present
provisions brought to light in the
course of working of the Act.

Clause 76 proposes certain amend-
ments to section 234 whith inter alia
empowers the Registrar in the case
specified to call for and inspect such
books of accounts or documents as
hc may consider necessary.

Clause 77 lays down that where the
Registrar has reason to believe that
documents, books and papers relating
to any company or its managing
agents or secretaries and treasurers or
their associates may be destroyed or
tampered with, he may obtain the
necessary authority from a first class
magistrate to enter the premises of
the company and seize such books and
papers.

Clauses 78 and 79 propose to amend
sections 239 and 240 of the Act so as
to enlarge the powers of inspectors to
enable them to examine the employees
of the companies concerned and
compel such companies to produce
. books and papers to him through the
" processes of the court. Much on the
same as im the case of the Registrar,
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clause 80 seeks to empower the
inspector, with permission of a first
class magistrate, to enter the premises
of the company or companies under
his investigation and seize the books
and papers whenever it becomes
necessary to do so.

It is considered desirable that the
Central Government should also have
power to effect recovery of the cost
of an investigation instituted suo
motu or of the reports of Registrars
from the company or such other party
as it thinks fit. Clause 82 seeks to
make the necessary amendments in
section 245,

On the vexed question of the corne-
ring of shares the Committee has
made certain recommendations in para-
graphs 99 and 158 of its report with
the object of making it more difficu’t
for unscrupulous persons to reap the
benefit of cornering. Clause 84 of the
Bill is largely based on the Commit-
tee's recommendation. It is provided
in this clause that when any transfer
of shares considered to be undesirable
in the public interest is about to take
place, the Central Government can
prohibit such transfer and where such
transfer has already taken place it can
direct that the voting power in res-
pect of the shares shall not be exer-

" cised for a period not exceeding three

years.

In this context, mention may be
made of another amendment which,
it is hoped, will go some way towards
preventing undesirable cornering by
one company of shares in another
company. By clause 138 of the Bill
it is proposed to make some amend-
ments to section 372 of the Act
dealing with purchase by one com-
pany of shares of other companies in
the same group, not only to make
the intention behind this section
clearer its provisions more
effective, but also to extend the prin-
ciple underlying it to all investments
by the company to which section 372
now applies in the shares of another
company, though the two companies
may not be in the same group. This
will help to counteract the growing
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Clauses 102 and 103 seek to make
certain amendments in sections 292
and 203 of the Act dealing with the
exercise of powers by the Board of
Directors and restrictions thereon
Most of these amendments are on the
Lines suggesed by the Commuttee and
are designed to liberalise the restric-
tions contained in these sections

Hon Members may, however, lke
to have their attention drawn to the
amendments proposed to be made in
sub-section (1) (b) of section 208 and
the new sub-sections (6) and (7) pro-
posed to be mserted in the section,
which deal with a matter which has
been raised in this House on more
than one occasion While considering
contributions sanctioned by the Board
of Directors of a company under this
provision, the Companies Act Amend-
ment Committee recommended that
every company should be requred to
disclose all donations made by its
directors 1n the year of account to
any political party giving particulars
of the amounts donated and the name
of the person or association or panty
to whom or to which such donations
are made The relevant part o clause
108 of the Bill implements the Com-
muttee’s recommendation with the
amplification that any domation made
for any political purpose to any
individual or body should also be dis-
closed and that these provisions
should be extended to all companies,

A large number of amendments,
though in the main of a clarificatory
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vided 1n section 348 of the present
and the other restrictions imposed by
sections 356 to 350 en their function-
ing as buying or seling agents of
companies under their management,
soon after the commencement of the
new Act, some persons gave up theiwr
managing agencies and got them-
selves appowmnted as managing direc-
tors 1n order to enable themaselves or
their erstwhile associates to be
appointed as sole seling agents of the
same companies on more advan-
tageous terms of remuneration The
amendments proposed in clause 104
are designed to regulate the appoint-
ment of former managing agents or
their associates as sole selling agents
for the same companies It 15 also
proposed, on the lines of the Com-
muttee’s recommendation, to lay down
that no sole selling agent should be
appointed 1n future in such industries
as may be notified by Government
except with Government’s approval

Clause 124 seeks to mnsert a new
section providing that no company
shall appomnt or employ as its
managmg agent another body cor-
porate whach 18 itself a subsidiary of
another body corporate This provi-
sion has been considered necessary,
since ordinarily a subsidiary 18 under
the control of its holding company
and possesses no 1nitiative and free-
dom 1n any important matter of policy
such as 18 obviously required of a
company which sets out to act as the
managing agent of another company
So far as the existing managing
agents, which are subsidiaries of other
companies, are concerned, it 13 pre-
posed by clause 127 amending section
348 to take power to regulate also
any changes mn the constitution of the
body corporate which is the holding
company of the managing agency
company.



charge of management (mz. sections
309, 810, 311, 348, 352, 381 and 887)
This definition, together with a pro-
vision for amending Schedule VI
sought to be made by clause 211(b)
(1), requiring the full disclosure of
managerial remuneration ncluding
commussions or other benefits, would
fill a gap mn the scheme of the Act
The new sub-section to section 363
included 1n clause 134 by prolubiting
waiver by the company of amounts
overdrawn as remuneration by mana-
ging agents plugs a loophole Two
other amendments, vz, those coni-
amned 1n clauses 125 and 126, concern-
Ing managing agents are designed to
clarify that resignation of office by a
managing agent would not absolve
hin from the lhabihity of his acts of
commission or ormssion during his
managing agency and to prevent
evasion of restrictions on transfer of
his office without the approval of the
Central Government, for instance by
giving an 1rrevocable power of
attorney to third parties after reser-
ving a portion of the profits

I would also invite attention to a
number of changes in the provision of
the Act regarding liquidation Brief-
ly they are calculated to enlarge
the scope of courts in deabng with
lhiqudation apphcations (vide sections
446,456 and 477), to gave locus gtands
to the Registrars to approach the courts
m regard to removal or taking action
agamnst Liquidators in  all clauses of
lhiqudation so as to make the control
sought to be assumed by Government
under section 463 more effective; to
make the provisions regardmg rende-
ring of accounts by liquidators even
m cases of voluntary winding up
more strict (mde clauses 173 and 184);
and, finally, strengthening the provi-
sions for avoiding fraudulent prefe-
rences generally on the lines of insol-
vency law—clause 180,

Experience has shown that in
spite of repeated warnings, companies
often fai]l to submit documents in time
or delay their submussion inordinately
Prosecution for this defauit does not
necesdarily secure the desired resuilt.
On the hines suggested by the Com-
mittee, clause 139 seeks to authorise
the Regustrars to accept documents
filed outside the presecribed time-limut
on payment of the prescribed fee to-
gether with a penal fee If the
House accepts the proposed amend-
ment, it 18 mntended that comprehen-
sive administrative instructions will
be 1ssued to the field officers on this
subject laying down a graduated scale
of the penal fee.

Clauses 198 and 200 of the Bill
implement two other recommenda-
tions of the Amendment Committee,
which would go a long way towards
ensuring the effective admunistra-
tion of the Act Several sections of
the Act impose specific duties on com-
pany managements without laying
down any sanctions. To ensure due
comnphance with such provisions of
the Act and to strengthen the mach-
inery for its enforcement, it is propo-
sed to lay down (mnde clause 198 a
general provision which would
render contravention of or deliberate
default in complying with any of 1iis
provisions, for which no  separate
penalty has been prescribed, purush-
able as an offence. Instead of de-
pending on the State Government
prosecutors who are generally very
busy officers, 1t 18 considered desir-
able that the Central Government
should be able to appomnt its own
officers for the conduct of prosecu-
tions arsing out of the Act and also
assume powers to direct or authorise
any person to prefer an appeal from
an order of acquittal passed by a
court of law Clause 200 makes a pro-
vision on these lLines.

Within the hmited time at my dis-
posal, it has not been possible for
me to deal with the provisions of the
Bill in greater detail, though some of
the other amendments are alsoy of
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some importance and I would have
very much lked to touch on them
also I have no doubt, however, that
the Joint Commuttee would consider
each of the proposed amendments
very carefully and, suggest such
modifications to them as may appear
to be necessary.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Companies Act, 1856, be refer-
red to a Joint Commitiee of the
Houses consirting of 45 members,
30 from this House, namely —Sar-
dar Hukam Singh, Shy1 H C Heda,
Sh.1 Setyendra Narayan  Sinha,
Pand t Dwarka Nath Tiwary, Shn
Shivaram Rango Rane, Shr1 Radhe-
lal Vyas, Shn N R M Swamy,
Shr1 P T Thanu Pilay, Shn M
Shankaraiya, Shr1 Jaganatha Rao,
Shr1 Ant Singh Sarhad;, Shn
Radheshyam Ramkumar Morarka,
Shm G D Somani, Shri Feroze
Gandh, Shr1 C D Pande, Shri Mul-
chand Dube, Shn1 Rohanlal Chatur-
ved;, Shr1 Arun Chandra Guha,
Shrimat:i Sucheta Kripalani, Shn
Narendrabha: Nathwan:, Shnn K T
K Tangamani Shry S Easwara
Iyer, Shri1 M R Masam, Shr
Yadav Narayan Jadhav, Shm Tri-
dib Kumar Chaudhuri, Shr1 Suren-
dra Mahanty, Shn G K Manay,
Shr1 Naushir Bharucha, Shri Lal
Bahadur Shastri and Shr1 Kanungo
and 15 members from Rajya Sabha,

that 1n order to constitute a sit-
ting of the Jont Committee the
quorum shall be one-third of the
total number of members of the
Jo nt Comnu‘tee,

that the Commuttee rhall make a
report to this House by the last day
of the first week of the next ses-
sion;

that in other respects the Rules
of Procedure of this House rel-ting
to Parliamentary Commuttees will
apply with such wvarlations and
modifications as the Speaker may
make, and
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that this House recommends to
Ra)ya Sabha that Rajya Sabha do
join the said Jont Commuttee and
communicate to thuis House the
names of members to be appomnted
by Rajya Sabha to the Jomnt Com-
mittee ”

Shri Tangamant (Madurai): I re-
quest that copies of the hon. Minis-
ter's speech may be circulated to hon
Members

Mr. Speaker: For what purpose?
Today we are finiching it

Shri Kanungo: We will do it. Is it
your desire that it should be distri-
buted to the Members of the Jomnt
Commuttee or to all the Members of
the House®

Mr. Speaker: It will be arculated
to the Members of the Jommt Com-
mittee If any other hon Member
wants a copy, he can have it from
the Notice Office,

Shri H. N Mukerjee (Calcutta—
Central) Mr Speaker, Siur, thus Bul
15 gong to a Jomnt Committee and
therefore, it 1s necessary for me at
the present stage to refer only to cer-
tain matters of general interest and
to express the hope that the Joint
Commuttee will go into the provi-
siong of this measure with the care
which 1s naturally expected of it
We had m 1955-56 a voluminous Act,
which was described to us as the
biggest ever in the history of legis-
lation in this country, with 658 sec-
tions and 12 Schedules We have now
got the present Bill which has as
many as 212 clauses

1 remember how i1t was sought to
be pointed out when the Act of 1236
was being discussed that there were
many gaping lacunae in the measure
in tpite of the claim that 1t was
massive and comprehensive The fact
that in 1957 the Shastri Commuttee
had to be appointed and the fact
again that early m 1959 the Minister
has to come before the House with
another massive measure indicate
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that there is something wrong with
our “comprehensive” approaches so
far,

1, therefore, welcome this Bill 1n ro
far as it is an effort to rectity the
defects. But I feel that the very fact
of the Minister having to come before
Parliament after a very comprehen-
sive pilece of legislation—I know he
had to come before Parliament
because many difficulties cropped up
—but that very fact suggests that
there are basic maladies which have
to be treated radically. But I am
afraid that in this measure that radi-
cal treatment of basic maladies s
still absent

I should ke first of all to refer to
the fact that Chapter 3 of the 1956
Act, which relates to the manag ng
agencies 18 being sought to be amend-
ed not in essentials, not m a radical
way but only in so far as certain in-
essentials are concerned I remem-
ber very dictinctly that when the
Companies Bill was before Parlia-
ment last time, 1t was the managing
agency system which was described
by speakers from all sides of the
House as the villain of the piece. 1
do not mean to suggest that all
managing agents were or are villamns.
Far from it. But the whole system
was rotten and that was the idea
which was expressed by all kinds of
People. 1 remember in particular

Mr. Speaker: The hon. Member
will please speak a little louder. Hon
Members, who are sitting towards
the end, are not able to hear him

The Minister of Commerce ard In-
dustry (Shri Lal Bahadur Shastrl):
It is not possible for me also to Lear
him

Mr. Speaker: He can come to the
front.

-

Shri H. N. Mukerjee....men from
the Congress Party, like Shri Gadgil
::fdapmledthehope that even

ore
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Mr, Speaker: He can come to the
front bench.

Shri H. N. Mukerjee: I think my
voice 15 loud enough.

The Miniier of Parllamentary
Affairs  (Shri Satya Narayan Sinha):
Fortunately, today 1t is subdued.

Shri H. N. Mukerjee: lelllpuk
as loudly as possible,

Mr. Speaker: I would aske for in-
creasing the volume of sound n the
House also.

Shri H. N. Mukerjee: I remember
distinctly that Shri Gadgil of the
Congress Party had expressed the
hope that the managing agency sys-
tem should go altogether even before
1960, which was the target date more
or less tentatively suggested in the
course of the discussion on the Bill,
But I fear that far from go'ng the
managing agency system has been
given very much more than a breath-
ing time The hon. Minister of Com-
merce and Industry, Shri Shastry, had
told us in Parhament at the conclu-
sion of the debate on the Demands of
the Commerce and Industry Ministry
that the renewal of managing agency
agreements after 1960 would be con-
sidered on their merits and while
considering the question of renewal
1t would be necessary to consider a
shorter period of reappointment :ns-
tead of the full term of ten years in
every care. He also told us that the
remuneration of managing agents
need not necessarily be the maxi-
mum of ten per cent of net profits in
every case. We welcomed that an-
nouncement when he made 1t in this
House, but in the meantime, since
August 15, 1958, quite a number of
fresh managing agency coniracts
have been proposed to share-holders
or concluded for the full term of ten
vears and at fully ten per cent of the
net profits, Now this indicates that
Government has not got a very ciear
idea as to what it should like to do.

In regard to the desirability of
having less than ten per cent of the
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net profits as the apportionment of
the managing agents I feel that there
ought to have been some provision
in thus amending Bill 1If it is felt by
the Government that this maximum
of ten per cent being provided s
usually taken advantage of by all
managing agencies. all and sundry, »f
it 15 the desire bf the Government to
see to 1t that the maximum is given
only in exceptional cases, then sure-
ly some kind of a provision perhaps
should have been made. I think the
Joint Commuittee might give some
thought to this matter.

I know also and the Ministry knows
it very well; we were given a re-
port on the working and admimstra-
tion of the Companies Act where a
number of abuses, Wwhich had b2en
noticed by the Admmstration, were
given promunence. So, 1t ought to be
very well known to Government that
the Company Law  Admnistration
that the 1956 Act had devised was
intended mainly to curb the powers
of managng agents, but 1t had ouly
a very partial success. It enforced
greater publicity and drove the
sabuses of corporate management
underground and they took recourse
to subterfuges of different descrip-
tions. Now what is necessary I feel
is that these loopholes should be
plugged properly and the trouble
is that in the meantime a fairly
large number of managing agents
have resigned and have become sell-
ing agents, which in many cases is
highly remunerative. It s perhaps
always impossible to regulate. I know
that in this amending Bill there is a
provision that there should be nosole
selling agents without Government
approval. Now, this 15 in clause 104.
1 feel that this is not good enough. In
the first place Government approval
might be wangled by people who are
influential with Government. In the
second place no sole selling agents
can be appointed, that is to say, more

, than one sole selling agents might be
appointed. This is an occasion for
loopholes to creep in. I do hope that
something is done in order to plug
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this particular loophole about selling
agents because this 18 a provision of
which, I am sure, the managing
agents—the leading elements among
the managing agents—are going to
take advantage.

I know also that the hon. Minister
18 very well aware of these deficien-
vies, but I fear that Government has
not any very clear 1dea of the system
which should replace the managing
agency system, That 13 why they are
not ready to abolish the managing
agency system altogether. Now it
may be that there are risks attend-
ant upon the adoption of other
systems but I wish the hon Mimster
as well as the Joint Committee try to
examine the question of such devclop-
ments as inter-company investments
and indirect interlocking which, I
am told, 1s going on exceedingly well,
as far as big money interests arc
concerned. So, as far as that goes, |
do wish that the hon Mmster and
the Joint Committee apply their mind
very carefully to these matters

We notice that since the 1956 Act
nearly all the leading houses have
multiplied the number of ther
managing agency concerns to avoid
the legal limitation of ten companies
under the same managing agents.
Now this 1s a matter which has also
got to be tackled Under different
names, under subterfuges of different
descriptions—and if the new com-
panies which are managed ostensibly
by directors come into the picture
and sometimes you cannot identify
as to who these people are—the
boards may be packed as they occa-
sionally are with courtesy directors
or nominees who are really puppets,
who are satellites, who are indivi-
duals who might have a certain pos-
tiof in society. But that 1s sought
to be exploited by the holders of big
money because it 1s through these
people, who wear a mask on behalf
of the real controling interestz and
who might be put on the boards of
directors that such things are done.
This is a way of evading the law,
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essentlally speaking, which also has
got to be plugged. 1 do hope the
hon Minster and the Jomnt Com-
mittee will apply thewr mind to this
particular aspect of the matter also

In regard to the Company Law
Administration, I feel also that very
serious defaults have taken place
On this point, serious observations
have been made n their comments
by our newspapers I am quoting
now from the comments, which were
made, though some time ago, that ls,
on December 23, 1957, by the Com-
mercial Editor of the Hindusthan
Standard At that time 1t will be
recalled that the exploits of the
Mundhra group of companies were
very much in the picture At that
time the Commercial Editor wrote —

“The Mundhra group of com-
panles turned these provisions "

Provisions, specially of section 166
and section 210 of the Companies Act

“The Mundhra group of com-
panies turned these provisions of
the Act into a mockery Many a
fifteen months has elapsed since
the last balance sheet of some of
the Mundhra companies was 1ssued
Not only that, in the case of Rich-
ardson and Cruddas the dividend
declared has not yet been paid to
the shareholders although section
208 of the Act clearly lays down
that dividends declared by the
company must be paid within
three months Penalty for wiola-
tion—seven days simple imprison-
ment and fine”

Now, the pomnt of this was that the
Regional Directorate of the Company
Law Admunistration did not move
quickly enough This matter has
formed the subject matter of investi-
gation later on, but the Mundhras
were not the only exception The
number of such recalcitrant com-
panies was legion ‘The Commercial
Editor of the Hwmdusthan Standard
made this further comment —

“In another instance a particular
company has not issued any balance
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sheet since 1952 and meanwhile its
funds are being mismansged anu
masused for the purchase of
directors’ residence and so on and
so forth”

The complaint 15 made on several
occasions by the Commercial Editor
of this newspaper that letters written
to the Regional Directorate of the
Company Law Administration are
not responded to—not even an
acknowledgment 18 sent

13 hre.

I know things mmproved a bttle
after the Mundhra phenomena came
into the picture and it was elicited
by a Question in Parhament on the
24th February last year—Siarred
Question 444—that m 1856-57 the
Company Law Admunistration laun-
ched 572 prosecutions, while during
the nine months from the 1st of April
1857 to the 31st December 18567 there
were 760 prosecutions So, naturally
I must concede there was some 1m-
provement But, as a matter of fact,
considering the gravity of the prob-
lem and the number of instances of
mismanagement, which were cropp-
ing up, the work of the Company
Law Admunistration, I fear, was not
good enough and this 18 a matter to
which, I feel, the Mmister in parti-
cular should give special attention

These big groups continue to func-
tion 1n our country There s the
Birla Group, for example It was
told m answer to an Unstarred
Question—No 1080 on the 10th March
1958—that the three Birla Managing
Agency Companies managed and
controlled fifty companies of which
twenty were subsidiaries, and ac-
cording to the latest annual accounts
their annual turn-over came to more
than Rs 82 crores These companies
do tremendous transactions and the
way they do these transactions and
cheat the country’s exchequer of in-
come-tax and sales tax and other
things are sometimes exposed

Everybody has heard of the three
books the Mystery of Birla House—
two volumes, and T T K and Birla
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House. 1 know there books are not
even permitted to be sold openly in
the market Newspapers do not ac-
cept advertisements of these books. I
have told the Prime Minister about
it; T have wntten to him; he knows
about it. He told me he could not
do anything about the sale of these
books if there are certain interests
which prevent the open sale of thic
kind of book. I remember once
having quoted in thir House an
observa‘ion by foreign commentalors
that if this kind of book was pub-
lished elsewhere, either the firm
whch is being maligned allegedly
would come forward and sue the
writer m a court of law or Goavern-
ment would step in and do something
about it. But nothing of the fort is
being done on account 1t is alicged
of political influences possessed by
certam houses,

This 1s the sort of thing wh ch goes
on. I cannot vouch for the accucacy
of all that is said here or anywhere
else, unless I have personal informa-
tion myself, which I have not But
I ray this kind of thing, this kind of
information, 1s sought to he with-
held from the publ'c gaze ang the
Government 15 also preven‘ed from
taking steps which are necessiry to
see that the country's exchcouer 1°
not cheated of its dues by the activi-
ties of certammn  financial interetts
operating in thi= way.

I have noticed in this amendng
Bill a certain attitude of softnes,
towards foreign companies which I
recall are doing very well 1m our
country The flow of foreign busi-
ness investment in this counirv has
increased very sgnuficantly. In June
1948 it was Rs. 288 ecrores; 1n
December 1853 1L was Rs 419 5
crores; 1In 1865 it was Rs 480 64
crores and I am sure since then the
volume of foreign business invest-
ment has grown I was reading 1n
the Reserve Bank of India Bulletin
lately that the return of investments
on foreign companies 15 somewhat
higher than the corresponding return
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of Indian Jount stock companies. And
these foreign compames are stil
allowed to carry on their activities
with impunity in so far as the in-
terests of the Indian rhareholders,
wherever Indian shareholders are
permitted to be there, are roncerned.

I have just got some information
which agamn has got to be investigat-
ed into with regard to the Dunlop
Rubber Company, which I am  told
hae got as one of its Ind an Directors,
as one of 1ts ‘mask' directors, a die-
tinguished gentleman. who was at
one time an Ambassador of our coun-
try and he is paid according to the
information I have got a fairly large
sum of money and 1s given a car In
Delhi and he operates only n Delhi,
while the Dunlop Rubber Company
has 1its headquarters nearabout
Calcutta And this takes placd
becauce they get this kind of cover
And there are Indian  shareholders
who are hardly in a position to make
their voice heard or presence felt,
because they bring peop’'e from
overseas by all kinds of subierfuges
and put them on thewr Board of
Directors. I am ready to send on
this information I have got to  the
Minister and wish something 1 don~
mn regard to these foreign compunies
who appear to treat our country as
dumping ground for their own ¢xeceu-
tives and who appear to continue to
enjoy more facihties than they had
even at the time when they  were
masters of India

My hon friend Shri Kanungo has
referred in his speech to the change
suggested 1in this émending Bill 1a re-
gard to the point of contribution of
the companies to the politica) parties
And clause 103 1s now lay ng down
that donations to political  parties,
subject to the amplificatign that any
donation made for political purposes
to any individual or body snould alse
be disclosed and the provisicn s
extended to all compan es.

Now, Sir, I feel that this is not
good enough. In thir House as well
28 in the other House, non-official
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., Iriend Sbhn Bharu-
hm—mc‘nwnuughttobe
the statute-book that com-
should not be permitted to

their contrmbutions to political
This was in pursuance of

i

very clearly that from the political or
the ethical points of view, it is com-
pletely undesirable for people who

shape of shareholders’ money to con-
tribute to the funds of political par-
ties, because if they do naturally
perhaps

I remember how the Tata Iron and
Steel Company when their report
was published, disclosed that in 1857,
the year of the General Elections,
they had paid Rs. 10,30,000 to the
coffers of the Congress Party:
Rs. 6,00,000 to the All India Congress
Committee; Rs. 3,30,000 to the Bihar
Pradesh Congress Committee and
Rs. 1,00,000 to the Orissa Pradesh
Congress Committee, This was open-
ly disclosed. Now disclosure 1s not
enough. I say this because coroorate
income controlled by g money,
apart from what they choose to pay
as 1ndividuals, should not be avail-
able as political contributions Those
who are leaders of big money inter-
ests can very well contribute to
whichever political party they wish
to as individual shareholders. That
15 a different matter. But these cor-
porate assets which are in the con-
trol of a very few individuals,—what-
ever the ramifications of the Com-
panies Act it cannot control every-
thing as far as these companies are
concerned, should not be at the dis-
posal of people who might like to
trade in them for purposes of politi-
cal advancement,

This 15 & point which I need not
fabour because so many things have
been said about it earlier But I feel
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the Joint Committee should try and
give more attention to r.hhhmﬂu'

I feel, therefore, that
many lacunae in this Act and they
have to be looked into and a lot more
carefully than has been done so far.

I only wapt to refer to another
point and with that I shall try to
conclude. That 1s the myth which is
sedulously circulated that there is
hardly any such thing as big busi-
ness in our country, that small
shareholders abound everywhere and
therefore we should not talk about
this big money interest and all the
rest of it. I remember having been
told at some time that nearly half the
Tata Iron and Steel Company's share-s
holders had holdings of less than one
thousand rupees each. This kind of
argument 1s flung in our fact to show
that very small people are concerned
In these comparues and therefore we
should treat them in a very lenient
fashion Sir, I have every sympathy
with the small shareholder whose in-
terests generally go by the wall. But
even so, taking the overall interests of
the country I should say that these
shareholders comprise a very infinite-
simal proportion of our population.
Even in America, I was looking up
some literature on the subject and 1
found that an American sociologist,
Wright Mills, has estimated that 988
per cent of all the American workers
do not own any shares. More than 80
per cent of the American population
own on shares at all. And I tried to
make some very rough calculation, and
that is this. We have about forty
crores in our country. I do not think
the total number of sharcholders
would come to more than 4,00,000
whach is about ‘1 per cent—it might be
a little more or & little less, but it is
not very much more or less than 1 per
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~dent. There is talk about the interest
.otthemnllﬂlhumhn‘ m:;tlhavaavg
aympathy with it too m
be made of it. Actually,
shareholders are more or
by the other people,
le who control every-
as the set-up of the com-
concerned. And therefore 1
this argument regarding
being in a majority
d not be brought
forward in order to have very lenient
trea administra-
tion of companies is concerned. On
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alternative apparatus can or ought to
:'pmupinthepheedthemq-

agency system. And therefore
Government is trying to control the
selling agency business and so on
and so forth. But that is by no means
sufficlent, and therefore, I do wish
more thought is given to it. Anyhow,
it is a very imperfect world, and the
Government lacks courage and the im-
aginative approach which alone can
bring nearer & socialist pattern of
society. And ore, we cahnot
expect a real basic, radical measure.

rectify certain  defects it 15

welcome., But I do wish
it had gone a great deal farther than
.;thndomno!u'..&ndthtiswhy
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in the parent Act; and some are for
tightening up the Company Law.

In doing so it would be observed

that the Companies Act has become
more difficult with respect to some
clauses. Therefore 1 would lke to
suggest that the Joint Committee
should consider some of the clauses
which will create more difficulties in
the way of the smooth working of
companies,

If we go through the 210 amend-
ments proposed in the Bill, we can
See two points there: one, distrust
of the management and, second, more
emphasis hag been paid on safeguard~
ing the interests of shareholders,

As regerds safeguarding the in-
terests of shareholders, there would
:;z:twovmm It is the duty

€ management ag well as the
Government to do the utmost to sate-
guard the interests of the share-
holders. But we have, while doing
this duty, ' to keep in mind that we

We should also keep in mind that
thamwﬂ:o!themrpmteenterprho
ianotcheckad,beaueﬂlemmw
sector has done much to develop the

country, an@ we
lhouldmvid.tormﬁdartm
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1 feel the Joint Committee should
consider all this, particularly, how far
it will affect the smooth working of

development of business in corporate
enterprise, how far it will encourage
formation of companies, how far it
safeguard and protect the inter-
shareholders, and how far it
to the country's all-
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the paid-up capital are held
private companies, will
public companies. If 25
shares is held by a
vate company, then it will be treat-
as a private company. But if in
t 25 per cent, 23 per cent is held
a private company and 2 per cent
held by a public company (making
28 per cent), in that case that
vate company turns itself into a
public company. That will create
difficulties, because a small fraction

g2y
H

g reg

suggest that a proper percentage of the
capital held by a public company in
the private company should be men-
tioned, so that, according to that per-
centage, if the capital is being held
by a public company, in that case it
<an be taken as a public company. It
thould not be that the combined
capital of the private company and
the public company makes a private
company into a public company.

In regard to the conversion of pub-
lic companieg into private companies,
it is proposed that the sanction of the
Central Government will be necessary
for the conversion of a public com-

Pany into a private company. If we
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look into the Second Report on the
working and administration of the
Companies Act, 1958, for 1057-58, we
will find that conversion that
year was 54, as against 227 in 1856-57.
Further, the fact is that a number of
companies that were so converted
were originally private companies,
most of them, or were de facto pri-
vate companies. Subsequently they
changed, due to the strict restrictions
imposed on the public companies, Now
we have tightened up the restrictions
on the private com es also. There-
fore, I do not th it necessary that
Government sanction ‘should be re-
quired for such conversion of public
company into a private company, be-
cause, most of the rules are similar,
and the rules that are applied to pri-
vate companies are those which are
applied to public companies and in
the past, very few companies had
done like this. I think the Joint
Committee will go into this question.

I want to say & few words about
the powers given 0 the Registrar.
Under the proposed amendments, the
Registrar has been given wide powers.
Clause 64 empowers the Registrar to
inspect books of companies for eight
vears which shall have to be preserv-
ed. I do not think such wide powers
should be given to the Registrar. Be-
cause, when the account books of the
company are audited by the auditors
and then, the Income-tax department
and other tax authorities examine
them and make assessments, after all
these inspections and assessments to
require that the account books should
be maintained for a long period of 8
years, 1 think, is not justifiable. I
think some suitable adjustment is
necessary. Otherwise, it will create
many difficulties and harassment to
the companies.

bit]

-

The Ragistrar has also been em-
powered to call for any books of
accounts he might require in connec-
tion with a comphint lodged before
him and seize the documents, bocks,
papers with the previous permission
of a magistrate, This power and au-
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thority is capable of being misused
1 think the Joint Commitiee will also
go into this matter and see that some
more leniency is shown.

In the case of investigation by a

It they do not find amything, why
should the companies asked to pay
the expenses? This should be consi-
dered; I hoped thé Joint Committee
will consider this aspect.

Regarding managing agency, many
rules and regulations have been
made and many laws have
been tightened. Also  regard.
ing managing agency commis-
sions, some alterstions and suggestions
have been made. Beyond that, I
think the Government hag not taken
into consideration the most important
thing and if they had taken that into
consideration, that would avoid much
of the difficulties. I want to suggest
that ¢ maximum limit of investment
of the managing agency in the con-
cern they manage should be fixed. In
a concern that a managing agency
manages, what should be their capital
investment in that concern: that
should be clarified. If it is clarified,
many of the provisions will be not
required, because, his own invest-
ment will be there and in
that case, he will try to safeguard his
investment to the best of his ability
and that would help in mapy ways.
1 think "the Government and the hon.
Minister will consider this suggestion
that a minim or maximum limit
for such investment should be pro-
vided.

One thing we have to keep in miri,
In business, money circulation is the
most important thing. I, for the sake
of the benefit of the concern, some
advances are made to associate con-
cerns, for developmnt of busiress,
such strict rules and regulations
should not be framed because, busi-
ness is business and everything can-
not be done by law. 'We must consi-
der the genuineness of the manage-
ment, the persons who are handling
the concerns.

One thing 1 surprising about the
appointment of a manager. One
amendment has been made in clause
147 which seecks to make the appoint-
ment of the manager uul:.iect to the
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ask for the permission of Government
or approvil will be dificult. I do not
think it is going to help, It will create
#5 many difficulties, Therefore, I re-
quest that this should be considered
and I hope the Joint Committee wili
consider this suggestion very seriously,
Otherwise, it is going to affect very
hardly.

Regarding Board meetings, I think
this provision tightens the present
section 285 and further sanction for
exemption from the Central Govern-
ment may cause delay. In view of
the tightening of the definition of
private companies and considering
that true private companies are no-
thing but glorified partrerships or
family concetns, O etk them 40 hade
compulsory board meetings at certain
intervals will be very bard, If they
have not got any business, why should
they be asked to hold a board meeting
and incur unnecessary expenditure?
Therefore, I guggest that power should
be given to the Registrar so that he
can waive such rules and instead of
asking the Government, the Registrar
can deal with such matters in case of
public companies.

It is proposed under clause 8¢ of
the amending Bill to render cornering
of shares by umscrupulous persons
more difficult, and Government are
seeking to take power in their own
hands to restrict voting rights relat-
ing to any transfer of shares, should
they consider such a step necessary
in the public interest. It is provided
that Government can direct that vot-
ing rights in respect of such shares
shall not be exercisable by the trans-
feree of those shares or any persons
claiming through them such right, for
such period as will not exceed three
years,

In this connection, I want to point
out that the relationship between the
shareholders and a company is volun-
tary. During the last two years, only
two or three applications were made
under sections 408 and 409. So, 1
would say that sections 408 and 406
are guite luﬂhimtmn!?mndmc

interests of the company or of the
managing® agents. The proposed
amendment will only create difficul-
ties and will not be helpful either to
the ghareholders or to the manidgihg
agents. Therefaore, I suggest that this
matter should be considered carefully
and Ssome improvement should be
made:

I am glad that opportunity has
been taken to proposed changes aime
ed at overcoming difficulties exprei-

.enced by companies, and simplifying

other provisions so that they are
cleareér and more helpful. The simpli-
fication of the definition of ‘managing
direcfor’ will remove difficylties ex~
perienced by many companies, es-
pecially banks.

In section 303 also, some most desir-
able changes have been made. Now,
only the company in which changes
in managerial personnel take place
need notify the registrar, and not the
other companies. That will avvid
unnecessary botheration and also dup-
lication.

Clguse 119 removes the

under section 314, experienced by
directors who lost their directorship
if their relatives were appointed to an
office of profit for any petty salary
without special resolution. Up to a
salary of Rs. 500 p.m. such appoint-
ments Will not req any special
resolution. This will tate the
working of the companies, and no
unnecessary difficulties will crop up
in the future.

By another provision in clause 128
it is proposed to plug important loop-
hole# by means of which managing
agents could evade the restrictions as
to the limit of remuneration. This
is also desirable, and it will help the
shareholders and the companies.

Fyrther, clause 62 makes a very
impertant amendment, and it says
that it shall be obligatory for the
mﬁ.nytoprovidehrdepmhﬂm
before declaring dividends which shall
always be in cash. Normally spee-
king this is a very sound one, since
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it involves only normal depreciation
end not accumulated depreciation as
provided under section 850 But in
special cases there should be a saving
clause whereby under certain cir-
cumstances this should be permutted

Lastly, I must add that this 15 a
very 1mportant pilece of legisiation
gnd must not be put through in great
haste I hope the Joint Committee
would consider all the points thread-
bare and suggest swuitable improve-
ments that may be necessary for the
development of the corporate sector
and for national industrial develop-
ment

S8hri Jhunjhunwala (Bhagalpur)
As my hon friend Shra H N Mukerjee
has pomnted out, only three years be-
fore, we had an Act of 858 sections
Now, we have before us another Bill,
which will, of course, be enacted of
about 212 clauses It 1s really sur-
prising how within a period of two
vears Government have found 1t
necessary to bring forward such a big
Bill again after finding so many loop-
holes 1n the working of the parent
Act

I have gone through the Bill, and
1 find that there are many salutary
provisions There 1s a provision re-
garding the selling agency, which
says that one cannot get the sole
selling agency But have Govern.
ment realised 1n what way this provi-
sion can be circumvented, and have
Government been able to check any
evasion 1n this regard in the past®

Sir, this Bill reflects a great deal on
the admmmistration If the administra-
tion had been all nght, if the adminis.
tration had been properly tightened I
do not think there would have been
any necessity to bring forward such
a big Bill and in such a short time
Now that thizs Bill has been brought
forward, it means that the adminis-
tration has not been able to create
any impresmon on the wrong-doers

them
whereby they will be afraid of domg
any nuschief On the other hang, 1
find that the way in which the Act is
administered makes the wrong-doer
further emboldened to indulge in
more and more wrong and anti-social
activities I do not want to dilate on
this aspect I am just giving & hnt,
and 1t 13 for the Joint Commttee to
ponder over 1t and find out why it
has become necessary to bring forward
& big Bill of this nature It will be
more useful for the proper adminis-
tration of the Act and for bringing
about a socialistic pattern of society,
to tighten the administration and find”
out the loopholes in the adminstra-
tion rather than to find out loopholes
m the law here and there If only
the administration can create an im-
Pression on the wrong-doers and the
anti-social people indulging 1n anti-
socia] activities the administration can
do better

This Bill has two aspects One 1s
that wealth should not be concentrat-
¢d mn a few hands Government with
the aid of this company law are trymag
to check that and thereby bring about
a socialistic pattern of society I
would say that Government have
totally failed mn thus I find that the
hon Mimister 1s taking notes since 1
have said that Government have
totally faled, of course, he will re-
ply later on and sav that Govern-
ment have not failed that they have
prosecuted thig person, that person
and so on and that so many other
things have been done But the crite-
rion or the test is what effect it has
produced, and actually into whose
pockets the money has accumulated

There were several provisions re-
garding sellng agency But can
Government tell me whether they
have been successful in checking any
malpractices iIn this regard in the
past?

Then, again, a defimtion of ‘rela-
tives’ has been given, and so msny
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Testrictiong have been put on the ap-
pointment of relatives, the terms and
conditions of service of the relatives
and so on. But Government have
1o #nd out how these things have been
circumvented

There was one point which was
brought out very strongly last time,
and that was that there should be at
Jeast a representative of the munormy
shareholders in the board of directors
01 course, the voice of the majonty
will prevail and should prevail, I do
not say that 1t should not prevail At
the same time, [ also beheve in the
principle that there should not be
any imterference i1n the management of
a company or & business firm The
moment there i1s undue interference,
unnecessary interference, the business
cannot run I belhieve 1n this princi-
ple But, in view of the way 1n which
the management 1s being carned on
to the prejudice of society and to the
prejudice of the shareholders, it 1s
very necessary that there should be a
representative of the minornty share-
holders on the Board of Directors, <o
that at least there will be a check
and they will be able to bring to the
notice of the Government the things
that are happening

There 15 a very salutary provision
which 18 being introduced in this Bill,
that m the annual report only the
speech of the Chairman of the Board
should not be advertised, but the other
discussions that take place at the an-
nudl general meeting should also find
a place

I said just now that Government
should find out a way so that there
can be representation for the muno
rity shareholders They should not
Interfere to the prejudice of the work-
g of the compay, but certamnly they
should put their point of view before
the Board of Directors, and their views
should be properly incorporated in
‘the proceedings, so that when the time
comes Government can see when the
<company has done wrong, or the min-
ority shareholders
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1 was referring to companies being
admunistered to the prejudice of
munority shareholders or against the
mterests of the socialist patten of
society Many & time the company
law admunistration saye that the
management has gone to the court, the
books are not shown to them, they are
not allowed to inspect the books of the
subsidiary companies where there are
many loopholes, and that they can do
nothng I do not want to quote
mstances, but I have found one
gentleman saying “Whaf can I du,
when the people sitting 1n my depart-
ment 1in Bombav or Caleutta do not
even care to reply to my letters and
do not care to carry out my insiruc-
tions?” Similarly, people :n Bombay
say *“What can we do? W are domg
our best here We are putting i all
labour possible here but the people
sitting in Delh1 are simply bossing
over us and do not do the real thing”
That 1+ the state of the admmistration

As I have said, there are many
salutary provisions brought mto this
Bill, for instance regarding the issue
of duplicate certificates, giving divi-
dends within a prescribed period, m
cash providing for depreciation befors
declaring dividend etc All these
things are there, but, as I have said,
unless the admnistration 15 tightened
up, and unless the companies are
made to feel that they have to comply
with the law though you may have
an Act with thousands of sections, 1t
will not help the situation

I do not want to go into details
My hon friend, Shr1 Damani, was say-
ing that there 1s a provision for
recovering the money from the com-

'

documents, does not give them
tion within a particular time, does not -
even send them the dividend
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may be All these things are there,
but what is to be done for realising

them, for getting the companies pena-~
lised for such wrongs?

A shareholder holding Rs. 10,000
worth of shares has to run +o

say that they have been wrongly fined
If the court upsets the order, it 15 all
right But my submission 1s that the
shareholders should no be asked to go
to court to start with since they can-
not do 1t

There 13 a very beautiful provision
here Whatever wrong the managing
agent or an officer of the company
may do, the company’s funds are uti-
hsed for defending him, if any share-
holder or the Government brings any
case againgt him The interests of the
company in many cases are quite
different from those of the managing
agent. The interest of the company
is the interest of the shareholders
But there for defending a wrong-doer
you are utilinng the money of the
shareholders. Why? If a shareholder
fights, he has to find money for him-

that if a particular person

the Bill comes back from the Joint
Committee But I have made some
general observations and I would
request the Joint Committee to find
out where the mistake lhes, what is it
that has led Government to come with
such a long Bill agamn, whether the
defect lies 1n the admumstration or
somewhere else

With these words, I support the Bill
and the Motion for referring it to the
Jomt Committee in the hope that they
will take note of the suggestions I
have made

Shri Aurobindo Ghosal (Uluberia):
The Companies (Amendrthent) Bill 1s
mainly drafted on the suggestions of
the Companies Act Amendment Com-
mittee under the chairmanship of Shri
Viswanatha Sastrn Qut of 210 clauses
of this amending Bill, the majority
relate to procedural changes covering
& very wide range. The provisions
generally aum at the prevention of
cornering of shares and inter-locking
of companies. The important amend-
menta relate to ensuring a more offec-
tive regulation of the managing agency
system and enforcing effective com-
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pliance with the provisions of the
Companies Act by public and private
limited companies.
Previously due to bad drafting and
the use of words, inter-
tion used to vary from oourt to
court and the offenders 4lso used to get
cover under this confusion. Public
be converted into
in order to avoid

This has come out very promi-

nently in the Mundhra case.

Now, I am glad to find that under
the provisions of the Bill, the approval
of the Central Government will be
necessary before this conversion. But
I would have been more glad if the
amendment suggested by the Com-
panies Act Amendment Committee
had been accepted in this Bill. I would
draw the attention of the Joint Com-
mittee to the recommendation of this
Committee on page 20 of their Report.
They suggest the inclusion of a pro-
viso to section 3(I) (iv) as under:

“Provided, however, that any
private company in which shares
to the extent of 25 per cent. or
more of the paid up capital are
held by one or more companies,
public or private, shall be deemed
to be a public company.”

It is provided that the permission of
the Central Government should be
obtained before converting a public
company into a private company, but
the specific amendment suggested by
this amending Committee has not
been accepted. I would like to draw
the attention of the Joint Committee
to this. More than 80 per cent. of the

depreciation before the declaration of
dividends., Further, dividends shall
have to0 be paid in cash instead of in
the shape of shares of other companies -
owned by the t. In addi-
tion, the date for payment of dividend
has also been fixed. The practice of
deferr:ng the annual general meeting .
was generally resorted to by all sorts
of companies, big and small, on differ-
ent pleas. On this ground, several.
hundred cases were filed, as we find

As regards the system of managing
agency, I would have been more glad
if the system had been abolished, But
still, under this Bill the system bas-
been tried to be modified or tightened.

lic or private company from holding a-
similar office in another company
simultaneously. Managing  agents-
have been stopped from charging any *
commission from the company under
their management on sales made to
it by other companies under their
managing agency. The appointment of
firms or corporate bodies as managers
has been prohibited even in the case
of private companies which are not
subsidiaries of public companies. The
remuneration of a manager, whether
in the form of salary or

shall not in future exceed 5 per cent.
of the net profits. The Bill further
empowers Government to recover
from the companies cost of investiga-
tion under the Public Demand"
Recovery Act for cases instituted
either suo motu or on the report of the
Registrar, as arrears of land revenue.

tion
part of wages for including it as a=~
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preferential charge, under section 530
. of the Act, but now the Bill has made
a very welcome provision saying that
. compensation due to workmen under
the Industrial Disputes Act shall be
treated as wages for liguidation
. purposes.

But 1 have not been able to agree
on one pomt, that is, with regard to
the gdisclosure of donations made by
companies tp political parties. The
grievance was not in regard to the
secrecy of it, but in respect of the very
principle of the system. High Courts
have passed strong remarks against
the system. The issue has been the
subject of discussion in this House
also. Every time the hon. Minister
gave an assurance that it would be
looked into when the next amending
Bill was brought forward. But here I
have been very much disappointed not
to see any change in the attitude of
Government to thig abnoxious system
The Sastri Committee did not go into
the propriety of the system because
it is political. They have said on
page 113 of thewr Report:

“Whether lobbying and financ-
ing of political parties or cand:i-
dates for elections should be pro-
hibited in the interests of the
public, is a broad question of pub-
lic policy. It has been the subject
of special legislation in America.
The case of companies could not
be considered m 1solation and con-
tributions from other sources, such
as bodies corporate, partnerships,
societies, trusts, trade unions and
even from individuals might have
to be regulated or prohibited by
a comprehensive enactment.”

Therefore, they did mot go into this
matter on that ground. 1 would like
the Joint Committee fo ponder over
this and consider the pros and cons
of the system and see whether our
public life would not be vitiated if
the system is retained in our company
law and the business community is
allowed to make gifts to political
parties for their own interests.
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Now, I would like to say a few
words regarding the Company Law
Administration Department. The duty
of the department iz to be like a
watch-dog and see whether the com-
panies are following or implementing
the provisions of the company law.
This Department, I think, should be
revitalised and remodelled. We know
that in the Mundhra affair no action
was taken against this gentleman for
violation of the different provisions ef
the Companies Act and all action was
taken only after his main offence was
detected in publie

Regardmg the dumpming of foreign
executives 1n foreign companies,
which has been mentioned by my
learned friend, Shri Mukerjee, I would
also say it is true because I know gome
of the foreign companies where the
foreign executives are given service
contracts and the terms of service
include passage even for their dogs to
England, The companies are compel-
led to pay them. Not only it is s0 in
Dunlop but in many other compan:es
hke Kilburn Meneil Berry, R.S.N,
IGN and SG. Co etc. If the con-
iracts and affairs of these companies
arc examuned many more things may
be discovered

Finally, 1 would reguest the Joint
Committee to weigh the amendments
seriously so that we may not be called
upon to biing in amendments off and
on.

Lastly, the percentage of dividend
which, under section 23A of the Act
has to be declared has been changed at
least half a dozen times. I hope we
may be saved from the accusation
which used to be made about the old
Greeks that they passed their laws

hen they were drunk and considered
:\emwhen they were sober.

Shri Barman (Cooch-Bibar—
Reserved—Sch. Tribes): Sir, first of
all, I want to 2 submission that
in a big Mill this, introduced only
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a few days before, if the hon Minister
has got to read out a hote explaining
the several provisions of the Bill, it
would be quite useful for the Members
if that note 18 circulated at ledst a
day before Today the hon

has read out a long note

asked to circulate such notes at least
a day before

This 1s a Bill comprising of 210
clauses along with Schedules And, 1t
was not possible for us 1in the mudst
of other duties to go through it even
<clause by clause I shall not, there-
fore, try to say anything about the
various provisions of this Bill, but, I
shall confine myself to one particular
object to which 1 want to draw the
attention of the Joint Committee also

In the second annual report for the
year ending March 31, 1958, it has
been reported very significantly how a
few capitalist owners of companies
bchave 1n such a way and manipulate
in such & way that, practically, being
in commmand of a substantial number
of shares, they can use the company's
fund or the company's property as
they hke and, ultimately, defraud
ordinary small sharcholders in a way
which 1= quite patent from page 43 of
this report

I shall simply mention the sahent
features and say how these sorts of
things go on On page 43, 1n the para-
graph on investigation under 247, it
has been revealed by enqury that
although the shares of a company were
regisiered in  the names of certamn
ndividuals, most of them were
‘enamudars and the true benefiaries
vere some fat companies all of which
selonged to a particular group and in
vhich a mingle individual had a vital
lnancial mterest. The said individual

¥ financially interested in the success
« fajlure of the company Then, what
id he do°
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As regards the directorate, one argu-
ment 15 that the Board of Directors
can check any kind of mismanagement
or any kind of fraud that might be
perpetrated by a single big share-
holder Here 1n this investigation, it
has been revealed that although the
affairs of the company were ostensibly
managed by its directors, most, if not
all, of them owed their directorship to
the said individual and he was, accord-
ingly, in a position matertally to
mnfluence and shape the policies of the
company  Although the company
earned substantial profits during the
period beginning from 1851 to 1954 no
dividend was declared Naturally,
when the ordinary shareholders did
not get any divadend for 5 years, they
did not think 1t profitable at all to
keep those shares and the value of the
shares sagged so much that that said
individual and his agents purchased,
at prices which were 1n some cases
much below their face value, those
shares If this sort of things had been
detected in one mnvestigation, I beg to
submut that there are several such
companies 1n which such thmgs have
occurred

What does 1t lead to? In our muxed
economy, when we are unable to enter
mnto all sorts of production mn the
public sector, we have to rely very
much on the private sector so that
production m the industrial sector may
increase to meet the needs of our
country For that we want share
capital to be invested not only by hig
persons but also by small people who
can invest a httle ;n companies But,
if Government fals in protecting the
small shareholders against the hig
who manipulate matters in this way
as has been evidenced in this investi-
gation, 1t will, naturally, be no incen-
tive to any person to invest any money
m our private industrial enterprise
So, was 1t not the duty of the Gov-
ernment, while comung forward with
such a big bill containing 210 clauses,
to make provisions so that such things
may not occur® What about the com-
panies 1 which theze things have
occurred already?
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agent 13 an individual,
of the managing agent,
or' ” and so om,

of the opimion that

Here agamn, I beg to submut that
this provision may not be a salutary
one I do not know whether 1t is
Now, in the free
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shareholders will not purchase the
shares 1n companies when they know
that Governmernt cannot do anything
to remedy any wrong commtted upon
them by the big sharecholders 1 do
not know how this can be set right.
It 15 of course for the experts to
devise some amendments. But my
own submussion 18 that as in the case
of other flelds, here also we can im-
pose certain restrictions The presént
rule 15, one share one vote. I know

of certain compames which emsted
before, where there was a certain
gradation of voting rights After

the last Bill was passed in 1958, those
provisions became noperative, and at
present each share carries one vote.
So, as soon as any g shareholder
finds an opportumty, he purchases a
substantial number of shares in his

well that 1t would not be possible for
them to have any t voice
over one or a few big shareholders.



obligation and a duty to protect the
small shareholders and restrict the
avarice of the big capitalist. I have
only submitted a suggestion of mine
to you and to the House and for the
consideration of the Joint Committee
as to whether any remedy can be
found in this regard.
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«We therefore recommend that

a proviso be added to section
8(1), Part IV, in these terms:

‘Provided, however, that any
private company in which shares

-
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public or private, shall be deemed
to be a public compsny’.”

Y 7, 7O e § wEHE v N
AN A wRE F Y f, ey F
afy 7T T afew SEwr Sw W
ﬁmm&h’«ﬂﬁmﬂwaonﬁw
mry —

“Provided that no resolution
which has the effect of converting

a public into a private company
shall have effect unless the Cen-
tral Government approve of the
same.”
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# awdrer %< fiear wan & Fory w7 difvewr
agy 9T 97 ) fred et we ww-
AT ® w7 [ 4T &1 fors fwar
war o1 |\ TrefRar fade dedy fage
&g Qw0 4R 9T 0T b, 3Ee
T ATEAT T § A ¥ feay ma,
forg %1 e wxdw forafor wogefy a7 o
forg 1 §% Wy gz avdaT Ko,000
I W IR F e § g
aTE ST A7 WY age s s

FOE ForEier A F GO FXAT qTEN
g g & fis xa wadT A fodvs & Iy g
TR T AGTAT T997 9%, wragfrs
frar T & -

“Section 275 restricts the num-
ber of directorships capable of
being held by an individual to
20. Section 316 restricts manag-
ing directorships to two companies
and section 332 limits mtm
agencies to ten companies.”

& wrean g Fr ww fafire W) Y & far
g | ¥ fafe 7 W aw W fos
fiwar mar § e o ofe & dar fisgr @ty
a 7T wE W@ —

“There are on the other hand
complaints that the limit of 20
directorships and 10 managing
agencies is too high and that
there is a tendency for a few



»

(15349 Companies

sinessmen and the members of

‘their families to concentrate in

their hands enormous industrial

power by virtue of their position

‘as managing agents of a large

number of public families.”

HR FgA 1 N9 € & fF <9 qa
il T THE F39 FT Jgd SATET T8
g | =T gw 3= & o fergeam ot
St <1 FfAgi & =9 9% = a2 a9
, A= &<t @St fawm &g g
gs & A1 w1 fo% it 5w s A
ST 1T & AT Jg A A g2 Er TFAr
: o9 & =g dFam & Y uhe
| 59 | 7g ¥ #3177 2 fF 3o Fo
go NHo Wo ¥ TAI TR Fgd
v g |

“We have been informed that

in practice the average number

f directorships held by an indi-

al in the UK. or US.A. is

much less than the number
sermissible under our Aect.”

o<1 qU fasam @ fF same Facr
f & 9% far w7 & S A
%1 39 ¢ fF 9 Fwfadl % #71
T ITRFET qTA &l qHAT g,
Bl drere 1 AT F9 faT a7 a #wi
S&r g | F umar g fr oA
ft et 2 f g7 Fegfaat &
T 2 ST WX qAT gleeH &
[EXe2 & T8 9T HEHA &1 HHAT § AT
q g1 aTa FfAEl & sfaerw 7 #7
§ 328§ T3IE FAE & A
i1 ST 3T &1 wehahl 8 T far 3@ farewy
OF & HIT A & o # a6 7
T e fRemar JEar § 1 agd |
i G & fore & o ez e A
g s fegmd 1 JA
§ ag war 5 o TR AT
® I gEd & I Wi
X A W | WS qgd AT
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o faFmd gwd A oy € 5
Z¥T SATET AT Y A AT &, THAC
TATT TG & AN T FFIAT FT 3AFH
Zar &1 wifasiw & a1 F4T 092 F7 AT
aifasta &, S & 99T o §% | 39
TG § 39 FRF 9T AT ST 34T qrEar
g fr @ fawr 7 o qFT o o @t
s aifs e fEt FwEEr #r
qHEAT & fod a2 qaiw o am at
G aF T FIET UFE KT SI{EE H
qTea® g, & L I T 9T A TATE
g | TR 3" 39q g & foas dav
UFEH § 9% 91 3€ad 9 AATE I §
AfFT FoAT TFF ST 9T AOE AL
g0 | S 9T ANE A g & qga AT
feFd T*q & ATET & | AT FIT 0T F
grfas & 37 T ST TFE% & 98 39 A
'aNg T R TOF F g G ZAT | T
fad 39 am o= Ff Ik ImfE
3 UFC § fqorfqd | sqrde Hd2r 39
Hiw < fa= 72 afF  FOAS oaE,
3RYUS T ST A & 98 W T&H T
A T & 39 9T T JeATE Y

e a1 3w fawfas @ 9 98 Fa40
=rear g f, <m i st #3 Jwa = -
aHa A+ forx fam, o= fage arer s
iz qar #1 T 4t TH F H="L GRE
Y9 F Tod 1 gEARERE g I
Fr faamer oY € 39 F a6 a7 a8
W FET AT R

“Prima facie there were -
contraventions of the provision
of section 49 of the Companies
Act, 1956.”

W ag WIH FIAT ATZAT & fF 39 For
F faens Fa7 ¢3aw fomm i | 9z 3
2 f& om= feamr ot 787 &7 T=ar ar
wif 3 0Fr § F1E A FAST TG L
forg &7 dga 9 ORE & O%q oF f@q
AT FT A A4 X SART q€4 .
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- & fors I weorury § & Wi § Wil
ww ft wT O Qe Sw R &
* farerrs o1 foray o & o ¥y F oy
st Y ot TRy SR W awe
wrd ) wafed & s e v fieer w0
o A @R F orr o faa & fs
afY werft & ferams Qv faar oras
g Y i frgee f wam w
forw: fasr a7 W @ gwwar o fe o 7
famr S frur s o Sw & ¢w feer
R g 3w faw
Y ag o ¥ oy, AfeT qR g @ w3
g1 3@ gwr fr ¢@ 7 o frer e
o Al &

A gl gy fod § o a7
ecl &

“In course of a recent debate
on the First ‘Report of the work-
ing of the Compames Act, 1056,
in the Lok Sabha the need for

administrative integration of the
working of the Companies Act
with that of the Indusfries Deve-
lopment and Regulation Act was
pressed by many Members of
Parliamenf. The Minister of
Commerce and Industry assured
the Low Sebha that the problem
was already under his considera-
tion and he hoped to take appro-
priate action at an early date.”

i imisiiis ¥ ww
s oy aawar § fe arefia Aoy of
® e wré Tt aorfor o Wi oy

W O N WITA WAT $U g
¥ forw ¥ fir gefgaw dqawie 3w -

A G ® ag ¥ fiedy wroaw W .

WATH  TEAAE W9 g F & &% |
o farer 5 ofy Y€ S wwrror e g
i Sw Jve # age B Rt
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0 wie wy @iy wifer g & 3@ weoft
w tarry it i R g F dew,
g g wifid | aw aw dur ol
fiear oo s % wwfaat o graer
v ff Tl o< forw wwee & Ford

g faw dw feay 7 § wg g i @Y
AT

w« faufe® § & og Fregmregar .
g i« faer & oo o Qe oY fiogfier
W fomfe vt #r frgras oreca §4
ag o gy e o o wf e §
o T awer o 70w qur fear AT g
W) AR I N e ow
#t 7w ¥ @ @ § Ao ag v
Wt T& T & STy fawe da
N & | e A g g e gawr
gary Foqe frar o | g @ folr % o
frrarer @ g g | Asioae -
T wfefedd age ¥ dwow §
A v oRTE wer wA dW & W
g1 IvaNm NeF g I fow w7
* I AT FqTRT A€ § | q® L@
foam § 6 sode &8 ot
farame it W T Q9 #Y gaT A
T ¥ fo o fopree w0f faw &
AT {91 O fY wedae T FLA
TR & 9 | W ¥ A ¥ W v
# fawqer fasar ang )

wrfe® § e R S aga
@Y st w7 Tefafredas & wed
¢ su % famfew & f sgav @ g )
7g N g o du kg v d
IR wodr Feweat w1 Fors farar § 1
qW g famare § fis o Y o1 s o
S TR IRaT | IR e @
T ¥ fasfer § .

“The 'Registrars of Companies
went into these compiaints and
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& wf oY ag g A o wWifs
AT v & R S Q@ grfae Td
% | &% ¢, W faw ¥ % xm forewr w1
wrror oY § forw Y ey o e wig
W o gearé o ot o ag #E
F VR TTETE ] T IT FFEATT B
giea & A afowscawd 1 &
g N g R TR
qAT @A FU UG WATAS WTH' AR
g wWfE @ ag ¥ ¥ I T
WT 3T T TG # oA #% faar
s | gF fod &0 qg it  fr gw
a9 off fra fem o Wk 9
T g arrar &Y o A Ag I wETATT
1 T famr et ® B 98 &
frar fvdt & g wraTY ¥ gifae s a®
arfs iz ¥ wifrraw agie fogma
7@ fed I

T IR AR & 779 & R o wcar
g I w1 o At 9 waTgE w R e
¥ WS ww W q@ W G ¥ sgrEy
o § fs Y aede weofaar § gv o
T 3% gY | A0 o g ot
& v Tar qori wive qwi fe
T, EW QR 7 I FE T v A g,
A o g faer wife e o < &
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oY I9 & I IE I G TRET A
gvar § fag & fsawme o afradr
woafaar &, forr & o woiy soman d,
I B e o 7 & woorT A 7
Tz e v R wifE wor
o oft Freft et & o o e
&1 g § W T A Rl SR
#Y Srfare A Iy § Y 99 F w10 TAW
wmar 1 fred feal ewfaar wawy
® I 7 Y wfaer e fearamn, ©F
W FEAr #Y WL FIRA FT T 9,
I T QAT & qT ¢ WA WA )
I FTH A gl o w fer omr
Y wg &@ W § qHW SO Ty W
fom Zar § fore & vl & o e
woew g A v | gefead A T
odier & i w9 Qv 7 w9 Qa1
e gr wifgy o & fie s et
R s femaaws
s gl g Y ' Wi
WX IW GRS ¥ PR arfew @y
a7 @ wECFH A § I & s
R forar o o | @ Fawfed & @
o f sgm d W e § fe
FTIT FHL T AR ATAY 9T TE
Eied il

Shri C. E. Bhattacharyya (West
Dinajpur ) Mr Deputy-Speaker, Sir,
I would like to draw attention of the
hon Minster to the mususe that 1s
just now bemng made of the Com-
panies Act in the newspaper world.
Parent companies are bemng frag-
mented with the result that the
employees are being deprived of thear
legitimate dues and nrights The
management, who have under ther
control several newspapers are set-
ting up separate companies with ht-
tle or no capital for each of the
constituent newspapers This pro-
cess has commenced since the Wage
Board under the Working Journahsts
Act announced their decision This

12 bemng followed with a wview to
pasgs on the contingent habilihes of
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judicators’ awards under the Indus-
trial Disputes Act and un
‘Working Journalists Act. The share-

1
g

The setting up of benami companies
becomes possible only through
loopholes in the Company Law.
Therefore in amending the law steps
should be taken to prevent the for-
mation of such benami companies so
that the employees may not be de-
frauded of the benefits conferred upon
them by other legislation. The Com-
pany Law has been mainly drafted
with an eye protecting the interests
of the shareholderss Many of my
hon, friends here have just now
spoken about the Yprotection of small
shareholders. I am putting in a plea
for the protection of the interests of
the workers because in the running
of the company the contribution that
the workers make iz no less impor-
tant and their interests also require
equal protection.

Sir. unfortunately, neither the
original law nor the present amend-
ment guarantée any effective machi-
nery through which the interests of
the employees may be protected
Certain expenditures are charged and
showni in the accounts as boma
expenditure, although, in
these payments are made
ters or managers. This
workers in difficulty when

i

5§t
i
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that the Company Law should be so
amended as to guarantee that the
workers get an opportunity to aee
that the accounts of the company show
their real financial condition. That is
my request to the hon. Minister,

Then again, the workers find them-~
selves in diMculty when a
goes into liquidation, Although the
workers' salaries have a prefersntial
claim on their assets, in fact, the
workers do get nothing. On paper
their liabilities are shown, but it
transpires that the machinery dnhd
other assets of the companies have
already been mortgaged or a floating
charge has already been created.
What happens is this. The mortgagee
and the charge-holder take possession
and the workers are left completely
stranded. This is a position which
requites to be remedied.

There is one thing more in this
connection. The maximum amount
renlisable is also very low, being
Rs. 2,000. This has no relation to the
present salary structure and does not
do justice to the workers or to the
weorking journalist under the Working
Journalists Act. The then Finance
Minister, Shri Chintaman Deshmukh
in 1956 gave an assurance that he
would come in with another amend-
ment to remedy these defects in the
Company law, but up till now no-
thing has been done and even in the
present amendment excepting a small
provision regarding retrenchment
compensation, there is nothing pro-
posed to remove these defects.

Bir, I have referred to the benami
fransfers which have become a grest
danger nowadays for the worker.
Under the Industrial Disputes Act



‘benefils for some classes of employees,
the case of working journalists
the Working Journalists Act,
Industmal Trbunals in the
of others. In order to avod
these obligations, private enterprises,
especially those who run private
limited companies, enter into these
questionable deals which have re-
sulted in the employees being dep-
nved of their legrtimate dues.

pect of gratwty and other retirement
a
un

The Industrial Disputes Act pro-
vides that when a concern changes
hands, employees have to be paid
the notice pay, compensation, ete,
and other dues But the proviso to
section 25(ff) also mentions that
where a new owner assures the same
terms and conditions of service and
takes over all the habihties and
assures contmwity of service, the
services of the employees can be
transferred to the new owner with-
out any obligation to pay unmediately
all the dues Thus the new owners
take over in such cases the entre
past habihity in respect of the em-
ployees What the employers do 18
that they transfer their business and
lLabihties to the new ownpers under
benamt ownerstup without correspon-
ding tangible assets transferred to
the new companies which may meet
the requirements of the workers at
any time that they may be due to
them TUnder the new Companies
Act while they take over the legal
llabilities, they have in fact no assets
to meet these habilities In all these
cases if the legal veil of the new
tompames are torn as under, it will
be found m fact that the owners are
one and the same and the new
owners are the benamidars of the
old owners They have no fixed
ssets and they acquire all legal obli-
gations of the old businees,

These companies have usually capi-
tal much below Rs. § Iakhs and hence
do not require the sanction of the
Controller of Capital Issues. That iz
one of the loopholes through which
these companies come into existence,
Being pnvate lmited companies,
none of the transfers of business
comes up before the Company Law
Admunistration either at any time for
scrutimsing or sanction Thus is ano-
ther loophole through which these
benam: companies are being formed.
These are, in fact, though not m
law, a violation of the spint of the
company law Being contingent La-
bilities, they need not be shown 1n
the balance sheet either and hence
the guestion of solvency of the com-
pany also does not arise on paper.
In many instances the employees may
not even be aware of the terms and
conditions of these transfers All that
they are told 1s that the new owners
have undertaken to employ all the
employees under section 25(ff) and
the provisions of the Industrial Das-
putes Act would be complied with.
It 15 only later that they learn to
their regret that the new owners
have no funds or assets to discharge
their obligations

Sir, the Government of India
through various legislations have
conferred rights on the employees
and this Parhament 15 a party to
these legisl We must see that
these are not circumvented by un-
scrupulous busmessmen resorting to
such transactions and throwing out
employees 1n such large numbers.
The new Company Law and the
amendment that 18 being proposed
should provide that transfer of
ownership or sale of a part of busi-
ness should be notified to the Regs-
trar of Joint Stock Companies and
that Company Law Adnmunisiration
should also know them and their
sanction would be required for such
transfers Before giving such sanc-
tion the Registrar must hear the em-
ployees and if he is satisfled that a
mala fide transaction is envisaged, he
should refuse the transaction He
should be permitted to impose condi-



limit of Rs. 2,000 which as I
sald has no relationship witR
5 salary structure should
removed. These are my submis.
to the hon. Minister and the
t Commitfee that is going to be
ed should kindly go into the
defects of the Company Law and in
the interest of the workers and em-
ployees should remove them.

Shri Sopakar (Sambalpur): Mr.
Deputy-Speaker, tfie Companies Act
of 1956 was enacted after a good
deal of deliberation for a period of
about two years, on the basis of a
report submitted by a committee
under the chairmanship of Shri
Bhabha. And the Government took
steps almost immediately after the
passing of the 1858 Act, one year
after that, to set up the Sastri Com-
' mittee to see how the 1856 Act
worked. I am glad to note that that
committee has submitted a com-
prehensive report about the difficul-
ties that are experienced in the
working of the Companies Act. But
my feeling is that the new Bill that
is placed before the House does not
teke into consideration most of the
serious difficulties that have been
pointed out by the Committee. Not
only that. The difficulties that are
pointed out, the criticisms that are
made in Parliament and outside, are
not given sufficient weight by the
Government while framing the Bill
I hope that these points will receive
due consideration at the hands of the
Joint Committee.

3¢
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I shall make a very brief reference’
to three important points which, I
thinks, the Joint Committee may
take into consideration. My first
point relates to the public sector com~
panjes. You know, Sir, about the
development of the public sector; we
have now many government com-
panjes, and many more in the future
are likely to crop up. With the for-
mation of these public sector com=
panjes there is bound to be some sort
of competition, at least some appre-
hengion of competition with the com-
panjes, in the private sector. And
therefore the private sector has been
looking on government companies
with a little apprehension.

The Sastri Committee makes &
brief reference to section 620 and
says:

“It has been represented by a-
Chamber of Commerce that
Government companies should be
placed on the same footing as
other companies. Section 620 is
of a wide and sweeping character
and it is desirable that these
companies should, as far as possi-
ble, be put on the same
footing as other public com-
Panies. It appears, however, that
only exemptions of a minor
character have 8o far been
mnted."

Whatever be the actual facts re-
garding the cqncessions that are offe-
red to the public sector companies,
the law as it stands should not give
an appearance of discrimination in
favour of the public sector company.
having regard to our Constitution.

In this connection, to give & proper
perspective and to see the other side
of the picture, namely, how the pub-
lic sector companies suffer in com-
petition and in comparison with the
private sector companies, I shall
draw your attention to. some points:
that have been made by the different.
reports of the Estimates Committee,
regarding the handicaps of the pub-
lic, sector companies and requeit the
Joint Committee to see if they could
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do anything to remedy these defects
I draw your attertion to the com-
ments contamed in the report of the
Estimates Commuttee on the two
Shipping Corporations, which was re-
cently presented to the House There,
at page 12, the report discusses both
the pros and cons of the public sec-
tor companies, the benefits that they
derive and the handicaps that they
suffer from It 1s stated there

15368

“The Committee heard diver-
gent views with rgeard to the
relationship subsisting  between
the Government and the Corpo-
rations On the one hand, 1t
was alleged that by virtue of the
appointment of the senior offi-
cers of Government to manage
the Corporations, the latter were
treated as extensions and parts
of Government departments and
were given preferential treatment
in various ways They were not
allowed to function on commer-
cal lines and, instead, were
given full Government support,
m season and out of season,
thereby preventing them from
growing up, on thexr own, into
virile, self-contamned, -efficient
and prosperous business umts”

The other smde of the picture 1s
that these public sector compames
are over-bureaucratised with officials
who have to devote a lot of tume to
official business, that 1s to the bus-
ness of their departments, and that
they have very lttle spare time for
the management of these companies,
tnd that the rules of red-tape stand
n the way of the proper functioning
of these government companies

I may just read one more para-
Eraph, paragraph 37, from the same
report before I go over to the other
point

“The Commuttee feel that there
are many mis-concephions with
regard tp the nature of responsi-
bility attaching to Government in
Telation {0 the public under-
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takings and the nature and extent
of checks and controls that have
to and can be exercised over

question may be reviewed com-
prehensively and a sound and
well defined relationship estab-
lished between the companies and
the Government "

I believe that the Government so
far as the legislation on the point 1s
concerned and regarding the mana-
gement 1tself, from an executive
standpoint may look to these mat-
ters

Now I come to another point
which has been a subject of keen
controversy in this House I refer
you to the discussion on the amend-
ment of the Company Law, which
was moved by Shr1 Naushir Bharu-
cha Jlast year, on 18th April, 1958,
And the subject related to payment
by the companies to polhitical funds
and pacties You will remember, it
was then contended that between
contribution to political parties and
brbery there 1s not much different
And the Sasti Commitiee only
avoided giving a definite opmmion on
these matters on the plea that it did
not like to enter into political gques-
tions which should be tackled from
the political standpoint, and that it
was rather beyond the seope of 1its
enquiry I would suggest, if you want
to immprove the political life of the
country and set up a high moral
standard, we must do something in
the matter, and having regard to
public opinion we must make a de-
finite amendment that not merely
any pohtical contrabutions should be
publicised 1n newspapers but we must
put a definite stop to political contr-
butions and put a complete ban on
any coninbutioh by a company to
any political party

Now I ecome to my third pont
regarding the managing agency sys-
tem You wnll see that the recom-
mendation, the latest amendment of
the Government, 13 that so Yar as the
government companies are concerned,



15363

[Shm Supakar]

in future they will have no managing
agency for government companies.
Regarding the other companies, how-
ever, the Government 1s not able to
make up its mind and lay a defimite
policy on this subject. In this con-
nection, may I quote from page 129
of the Sastm Commuttee report? It
is stated:

15 hrs

“The Government do not
appear to have lmd down any
policy regarding the future of
the managing agency system The
Chairman of the Advisory Com-
oussion informed us that in con-
sidering applications for appomnt-
ment or reappointment as manag-
ing agent, the Tommussion prin-
apally concerned itself with the
question of remumeration. Fur-
ther, renewals have been granted
on a liberal scale and such re-
appointments will not terminate
on 15th August, 1860, notwith-
standing the prowisions of section
330 It s true that these appoint-
ments and re-appolntments are
made without prejudice to any
action the Government may take
under section 324 It 13 now
desirable that the Government
should formulate a definite policy
so that by the 15th August, 1960,
action can be taken under section
824 and the present state of
suspense removed”

I belhieve 1t was originally understood
when the 1956 Act came into being
and then the attitude of the Govern-
ment was, let us see how 1t works,
by 1960, we shall be 1n a pdsition to
see how it works and then we shall
be 1n a position to come to a defimte
conclusion Since the 1956 Act was
passed, we have covered practically
three years and only one year has to
go Since the new Bill hds come into
being, the Government should have
been able to assess the working of
the managing agency system and
should have been able to come o a
&efinite conclusion. I see that, so far
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as the Government companies are
concerned, they are Of the definite
opinion that the managing agency
system should go. There 15 no reason
why they should not be and the
Joint Commuttee should not be able
to come to a defimite conclusion that
it should be put an end to as soon
as possible even for other companies

Shri Narayanankutty Menon (Muk-
andapuram) Sir, during the last
session, when the annual report of the
Company Law Adminmstration was
discussed in this House, when a geries
of complaints were raised both regard-
ng the loopholes contained in the Act
and also regarding the application of
the provisions of the Act, the hon.
Minister of Commerce and Industry
gave a categoric reply that, to meet
the crmticisms levelled on the floor of
the House 1n that discussion, &8 new
amending Bill wag being brought as
soon as possible The prima facie
understanding at that time was that
most of the criticisms made on the
floor of the House on that day were
vahd criticisms wiath which the hon.
Minister more or less agreed, and, 1n
order to eliminate those defects in the
statute on which those crticisms were
based, a new amending Bill would be
brought But, when the new amend-
ing Bill has been introduced, 1t 1s &
sad disappomntment that most of the
loopholes that were n the original
Act, and most of the sections on which
the eriticisms were mamnly based mn
that discussion are retaimned intact,
even though a voluminous amending
Bill has becen brought, most of the
amending sections relating to proce-
dural matters

It was said that the amendments to
the Companies Act would be largely
based upon the recommendations made
by the Sastri Committee, because it
was that Committee which was ¢to
review the working of the Act since
1t was passed ;n 1957 and suggest
amendmentg if called for When
read the Sastri Commliitee’'s report
the Light of the assurances made

Y59
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the hon, Finance Minister 1n 1957 dur-

pronote where the plaintiff claimed
that Rs 100 was borrowed from him
and the defendant did not pay it back
The defendant’s counsel contended that
the money was not being taken from
the defendant The learned Munsif
was s0 puzzled that he consulted hus
clerk whether the money was to be
paid out of the Munsif's pocket

So much evidence has been let m
before the Sastrz Commuttee in the
light of the craticisms and also assur-
ances made by the Finance Mimster in
1956

Mr Deputy-Speaker: That must
have been a very happy tume

Shri Narayanankutty Menon: It was
happy time I said, it was 100 years
ago when the times were more happy
than today

Shri Sastri, obviously with his jur-
idical mind and his peaceful mental
set up, decided that he should not
traverse much into controversial pro-
blems and he should give certamn indi-
cations regarding mnnocent procedural
matters The Sastri Commuttee left all
questions of serious controversy, which
were the subject matter of controver-
sial discussions and assurances when
the original Bill wag discussed on the
floor of this House to be decided agan
on controversies on the ficor of the
House When this motion for sending
thus Bill to a Joint Commuttee 18 being
considered, I wish to pomnt out only
certain very important aspects which
are to be incorporated in the new Bill
and certain defects inherent in the
original Act itself, which were left by
the then Finance Munister to be
decided by passage of time and the
behaviour of certain incorporated
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We could not understand why this
Bull 1itself 1s being referred to a Jomt
Committee A Bill, if 1t involves cer-
tain controversial principles, will cer-
tainly have to be sent to a Sélect Com-
muttee Especially, m this Bill, when
only technuical procedural mattexrs are
mvolved and only incidentally certain
basic sections of the oniginal Act are
being touched, 1t will be merely an
elaborate process to protract the pas-
sage of the Bill that 1t is being referred
to a Jont Commuttee Anyway, the
Government has teken the decision
that the Ball should go to a Joint Com-
ruttee But, when the Bill goes to
a Joint Committee, we have got a right
to demand from the hon Mimster of
Commerce and Industry, what 1s the
position of the Government regarding
the most important controversial 1ssues
upon which categonical assurances
from the Finance Minister were there
on the floor of the House in 1057

Later on during the Question Hour
and during the discussions, once I
remember, the hon Home Minister
humself intervened to say, regarding
accounts of foreign companies, that, if
required, legislation will be brought
in as soon as possible m order that
the Government at least will get =
correct picture of the accounts of the
companies In spite of all these things,
when we see the amendments here, all
those lacunae have been left as they
are and nothing has been done to
remedy the situation

The first important pomnt that I
place before the Commerce and Indus-
try Munuster is the question of manag-
ing agency itself A lot of controversy
was there in the House and from all
parts of the House, 1rrespective of poh-
tical opimions, wholesale condemnation
came that the managing agency system
m the country has become out-dated
in the present context. At that time,
after elaborate speeches made in sup-
port of the managing agency system,
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for the managing agencies to survive.
Is it not the duty of the Commerce
and Industry Minister, when he comes
before this House to amend the Com-
panies Act, to say how managing
agency has behaved during the last
three years, gince the 1856 Act has
come into force? Not only that. He
has not told the House how the manag-
ing agencies which were the subject
matter of s0o much criticism from all
parts of the House in 10568°have be-
haved for three years. Our experi-
ence shows that not in a single case
the managing agency has tried at least
on its own efforts to improve matters.
But, we are seeing deterioration on
every side.

The Finance Minister, while reply-
ing to the debate on the original Bill,
touched at length on the necessity of
continuing the managing agency. When
we are now speaking again on this
amending Bill, it is necessary to sub-
mit before the hon. Minister of Com-
merce and Industry once again that
the managing agency system in India,
which is not existent in any other
country today, came into existence
here because of certain historical rea-
sons., They themselves said, that pri-
marily the managing agency used to
help in getting finances for the limit-
ed companies at that time; and in
order to get additional finances for
itheir business, managing agencies were
necessary. Secondly, it was stated
1hat because a single managing agency
system will have under it many a com-
pany of a similar nature, the pooling
of the manageria]l experience and the
pooling of the technical personnel
would be possible, and, therefore, this
would economise in the working of the
companies.

Now, when we see the picture of
the public and private limited com-
panies today, the nature of the busin-
ness they are doing and the nature of
the businesg that managing agencies are
doing, we come fo the one and the only
conclusion that the managing agency
system cannot fulfll either of those
conditions. I shall guote one or two

MAY 6, 1950

(Amendment) Bill 15368

rd

examples for the hon. Minister to look
into carefully and to ascertain whe-
ther the conditions which were there
for the existence and continuance of
the managing agency system wese
there at least in the case of one public
limited company. I kmow the instances
of two or three companies in my own
constituency, a cross-section of which
gives a glaring example of how the
managing agency system is not only
not functioning for the advantage of
the industry concerned but is func-
tioning for the utter disadvantage of
the industry.

There is a company called the Ferti-
lisers and Chemicals Limited, Travan-
core. That company has a capital of
about Rs. 4-25 crores, of which Rs. 8
crores belong to the State of Kerala.
The Madras Government also have got
a share. A company from Madras was
given the managing agency of that
company from the very beginning, and
the managing agency firm has a sub-
scribed capital of Rs. 60,000. The
Industrial Finance Corporation has
given a loan of Rs. 2 crores to the
Fertilisers and Chemicals Limited,
Travancore. At no stage in the com-
pany’s history, ever since the manag-
ing agents have come into power in
the company, will you find that even
Rs. 2 lakhs of additional working
capital have been supplied by this
managing agency firm. This company
with a capital of Rs. 60,000 acts as the
managing agency for the primary pur-
pose of finding out capital for the Fer-
tilisers and Chemicals Limited, Tra-
vancore, with a commission of 10 per
cent. on the overall net profits of the
Fertilisers and Chemicals Limited,
Travancore.

As regards the second. condition
namely whether the technical person-
nel and the experience of the manag-
ing agency firm is available for the
better advantage of the Fertilisers and
Chemicals Limited, this company has
under its management no other ferti-
lisers company; it has got some other
little companies in Madras, but no
fertilisar companies at all. As a result,
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dhe managing agents could appoint
only raw hands to the Fertilisers and
Chemicals Limited, Travancore, The
raw hands have to be trained at the
expense of the original company,
Because of the non-availability and
non-existence of properly trained
technical personnel, this important
«<ompany, almost in thg public
sector, which is so vital as far as the
Plan is concerned, had to suffer to the
extent of 50 per cent. in production,
for the last ten years did not also
make any profit till the year 1855.

As a matter of fact, till 1855, the
balance-sheets of the company disclose
that the company was absolutely loe-
ing. But in 1856, you will find that
it made a profit of Rs. 8 lakhs, because
it got subsidy for the fertilisers pro-
duced for the Government of India.
Actually, the Government of India
paid the profits, and because of that,
profit was shown. In 1957, extraordi-
narily, on the eve of the application
to be made for the renewal of the
managing agency system, you find a
profit of Rs. 40 lakhs being made; for
the first time in the course of 11 years,
the company has made a profit of Rs.
40 lakhs. And how is the Company
Law Administration or the Govern-
ment of India or any other Govern-
ment competent to look into the matter
as to how this company made Rs. 40
lakhs profit? It is by manipulation of
accounts, by adopting a new system
by which reserves, depreciation and
provision for rehabilitation ete., were
calculated, just on the eve of the
application being made to the Govern-
ment of India for the renewal of the
managing agency system, that the
company comes and showg a profit of
Rs. 40 lakhs, with the net result that
as per the agreement, the managing
agency company with an invested capi-
tal of Rs. 60,000 gets 10 per cent. com-
mission, that is, it gets Rs. 4 lakhs as
profit in 1857, and that too, by mani-
pulation of accounts and by cutting
down the depreciation which really
ought to go into the accounts of the
company. There are so many other
thingg left to be-said about the com-
pany. But I was only pointing out
how a managing sagency company,
which had no relatiom to the
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fertiliser ‘industry, which could not
pool any technical personnel because
it had no technical personnel, and
which had absolutely no advantage in
working a fertiliser factory for twelve
years, and which was a managing com-
pany with a capital of Rs. 80,000 was
making enormous profits at the
expense of the original company. The
Sindri Fertilisers, which started eight
years after the Fertilisers and Chemi-

cals Limited, Travancore, could run
with 1.C.S. officers and newly trained
technical personnel and could make a
profit and fulfil the quota of entire pro-
duction within a few years; but we
find that this company even after
twelve years did not produce even 50
per cent of it capacity, and that too
at the cost of the foreign exchange of
the country, because this company
which can manufacture such a lot of
material as fertilisers is not manufac-
turing it deliberately, because the
managing agency company did not
want, in their own way, to fulfil the
production target. This example shows
how the managing agency in that com-
pany has certainly failed; it has work-
ed to the detriment of the sharehold-
ers of that company. Now, after
twelve years, this managing agency
has made only one contribution, the
contribution of manipulated accounts,
and at the cost of production and also
loss to the shareholders for all these
years.

Then, there is another company,
called the Travancore Rayons. The
Travancore Rayong company with a
capital of about Rs. 3 crores has got a
managing agency called the MCT.
company. The invested capital of the
M.C.T. company is very small The
M.C.T. company has got no experi-
ence in the rayon industry. As a
matter of fact, rayon was a new indus-
try at that time. The M.C.T. company's
directors. acting as the managing
agents of the Travancore Rayonsf with
a.small and little investment as com-
pared with that of the Travancore
Rayons, have sat tight for the last ten
years as the managing agents of the
Travancore Rayons. And what is the
total amount of profit that they have
made for a negligible investment of
Rs. 50,0007 The Travancere Rayons
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purchase the entire pulp from the
foreign countries, at the expense of our
foreign exchange, and the M.C.T. com-
pany has got enormous commission for
the purchase of the entire pulp in the
foreign lands. And what happens
really 1s that the entire commission
that has been paid on the purchase of
the pulp is remitted in the foreign
lands in the banks, in the name of
the directors of the managing agency
company, namely the M.C.T. company.
And the directors of the M.C.T. com-
pany go to America and to Western
Germany every othet fortnight with
family, and spend money there on
business trips connected with other
business, and spend the foreign ex-
change, also not showing actually what
s the gotud credit of e exuinimge
that they have got.

The same M.C.T. company, under
different names in Bombay,
and Calcutta, gets the sole agency for
the entire rayons produced in the
Travancore Rayons, and gets an over-
aﬂcommmlmotlﬁpercent.onﬂ:e
same. Therefore, this company which
has not got any experience in the
rayon industry, with a very little
invested capital has got the entire
monopoly of importing rayon pulp for
the Travancore Rayons, gets a commis-
sion in foreign exchange, remits that
commission, not in the records, but by
secret accounts in the banks of Ame-
rica and Western Germany; and the
directors of the M.C.T. company are
going there and staying just like any
other industrialist, with family, for
business connected with the managing
agency firm but completely unconnect~
ed with the Travancore Rayons, Their
application also is coming up before
the Government of India, and they are
confident that the application will be
favourably considered.

These are the two classical examples.
If you go into the details of other com.-
panies, you will find the very same
thing, a small capital investment, sit-
ting tight over the affairs of the com-
pany, draining out the entire profits
of the company, lack of technical per-
sonnel, as far as the managing agency
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is concerned, and so on. They train.
Muchniulpmmdat,ﬁemd

company; they send them to
Ameﬂnortowmﬁemmyorw
England every other fortnight, to the
afjvantage of the managing agency
company, because the employees who-
ate there belong to the
ajency company.

In 1956 hon. Members from all sides.
of the House maintained that the
Managing system had become outdat-
ed and that it should not live for one
moment more o the cost and detri=-
ment of industrial progress in India. I
therefore hope that the hon. Minister
will reconsider the position and bring
in a provision in the Joint Committee

E

istry as well as the Ministry of Steel,
Mines and Fuel and the Ministry of
Finance, have come to a very difficult
Phsition. I myself do not und

what the real position is as far as the
abcounts of the foreign companies are
concerned. From direct experience I
cin say that the foreign companies are
nost bound by any law to give a correct
atcounting to the Government of India
itself. The hon. Minister of Steel,
Mines and Fuel at least seven times
his told me on the floor of this House
that the detailed accounts of the oil
companies in India have never been
khown to him, and one day when he
said that some sort of legislation would
be required, the hon. Home Minister
intervened and said that if necessary,
legislation would be brought forward

Today the position is this, that the
original investment of the oil compan~
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industry by the Government of India.
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The Burmah Oil Co., had an in
ed capital of Rs. 18 crores in 1048. No-
body knows whether it was brought by
them. In 1856 the invested capital of
the company had increased to Rs. 57
crores from Rs. 18 crores. It is an

Burma or Great Britain or any other
place where its associated companies
are situated. How did Rs. 168 crores
multiply to Rs. 57 crores?—by the
simple process which the company
adopted last year when the new refl-
neries were going to be taken over,
namely, revaluation of the entire stock
of the company. When these people
are adopting this process of revalua-
tion, and inflated capital is shown in
their balance sheets, I ask the hon.
Minister whether the Government has
got any power to control this process
by which they get more and more
returns in the matter of income-tax,
bonus and many other advantages.
What is the power with the Govern-
ment if a company today with a capi-
tal of Rs. 1 crores, revalues its entire
assets, which is not subject to audit,
and say that their capital now is Rs.
25 crores with consequent return on
that capital, interest for that and all
other considerations?

The Kanan Devan Hills Produce Co.,
a mighty plantation company, which
had been in the news some six months
back, is controlled by the Finlay group
of industries, and is a glaring example.
In 1958 the capital of thig company as
disclosed by the Finlay group of indus-
tries was £11 lakhs. This is not the
original capital, but as valued by the
company. In 1955 this was £37 lakhs,
How was this nchimd?—by the
ple process of revaluation of the
of the company. By this
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company has increased its capital with-
out actually bringing in any capital at
all. We find there are certain cases
pending in which the workers wanted
the accounts of the company, and now
the High Court has said that the com-
pany is not bound to produce any
accounts.

In this company the General Mana-
ger gets an overall cash payment of
Rs. 17,000 a month; the Deputy Gene-
ral Manager, with his responsibility
allowance, gets Rs. 7,000; 28 other
foreign managers get Rs. 2,500 each
with enormous paraphernalia; 1,500
managerial and supervisory staff come
within the pay group of Rs. 500 to
Rs. 1,000, This is the establishment
maintained by them. The General
Manager gets sumpfuary allowance,
car allowance and so many other
allowanceg which are not subject to
income-tax. This is the way in which
they behave. What is the power in
the hands of the hon. Minister or the
company law administration to prevent
this inflation of capital and expendi-
ture indulged in by these companies?

‘This morning I read a judgment of
the Supreme Court which is certainly,
astaruswememcemed.mtd:s—
turbing. Shri C. XK. Bhattacharyya has
referred to it, and it is regarding the
guarantees as far ag the private and
public limited companies are concern=~
ed regarding the claims of the workers,
The learned Judges have said that as
far as the balance sheets are concerned,
in the case of public or private limit-
ed companies the industrial tribunals
have to accept the figures shown in
them, and unless extraordinary cir-
cumstances cxist, the industrial tribu-
nal has no business to look into the
accounts of the company. That is a
very disturbing state of affairs, espe-
cially in the case of companies which
inflate their capital and expenditure,
and have so many hidden expendi-
tures. I can bring many such cases
to the notice of the hon. Minister, Com-
panies make lakhg and lakhs of rupees
as profit, and ultimately the workers
ask for bonus, and the balance sheets
are to be accepted as prima facie evid-
ence of the correciness of the state of™>
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affairs and the trading results of the
company, and the workers have to go
back from the court without getting a
single pie as bonus Therefore, some-
thing will have to be done, and the
company law admunistration and the
statute should have control over infla-
tion of capital and also the éxpend:-
ture of these foreign compames TUn-
less that i> done, the workers will not
get their share, the Government of
India will not get their share, and
these companies will go on making
profit, subdued profit, without the
knowledge of anybody concerned

I make an earnest appeal to the hon
Minister that considering all  these
pomnts, he will have to review the
amendment that he has brought for-
ward Unless the amendments are
reviewed i1n the light of the realities
of the situation, apart from the re-
port of Shr1 Shastri, the purpose of
this amending legislation, and the in-
tention with which 1t 1s brought by
the Government, will be defeated I
therefore hope that in the Jomnt Com
mittee the Government wall itself take
the mtative to plug these loopholes,
so that the mghts of the workers and
the Government will be guaranteed
and the thorough mismanagement of
these companes will be prevented

Pandit Munishwar Duit Upadhyay
(Pratapgarh) The company law was
overhauled only two or three years
ago ‘The old Act agamnst which there
were a number of complaints was re-
pealed, and we took quite a long time
in preparing the present one But
even then 1t was considered that if
any defects were found in the work-
ing of this law, steps would be taken
to amend 1t It 1s according to that
stipulation that this amendment has
come before us

What I want to submut especially
in this connection 18 that the report
of 1958 has given us almost up to date
all the drawbacks in the working of
the Act that have been found either by
the Committee that was appomnted or
by the administrabon I do not think
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any hon Member here could go any
further in pomting out these defects,
because on the most serious defecta
that could be expected from the com-
plaints that we had when we were
considering the law three years back,
the Report 15 very emphatic I would
simply read out a few instances and
you will find that nothing has been
lett out that could be smid agamnst the
working of the Aect.

The mam point to be considered
was whether there should be any res-
triction on the income of the manag-
mg agency which used to increase
somehow or other, by hook or croock
This hag been accumulating at the cost
of shareholders There was no check
Even the checks that we provided
could not work successfully Attempts
were made 1n the Act to see that
these checks could be effective, but 1n
spite of those attempts and these pro-
visions, we find that even now breach-
es of these provisions are so frequent

They have said that even now com-
mussions are bemng charged on bank
overdrafts In order to increase their
remuneration indirectly, some manag-
ing agents and directors of companies
have started to receive commission
on bank overdrafts and other loans
guaranteed by them Then they have
emphasised that instances have also
come to hight where relatives of direc-
tors who, by and large, were rcported
to be men of no substantial means
have acted as guarantors and received
relatively high rates of commission in
lieu of the services said to have been
rendered as guarantors to the loan

These complamnts were made at that
time and if they are being repeated,
although we have made provisions to
check these tendencies, 1t only shows
that there 13 some loophole I do not
know how far the provisions made in
the present Bill shall be adequate for
this purpose I shall just refer to some
of the drawbacks pointed out in the
report One relates to contracts with
associates of managing agents  Thus
is a contrivance to increase the income
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of the managing agents. Section 348
of the Companies Act restricts the
managing agents' remuneration in any
year to 10 per cent of the net profits
of the managed company and section
198 restricts the overall managerial
remuneration in any year to 11 per
cent of the net profits of the com-
pany. Sections 358 and 358 prohibit
the appointment of the managing
agent or his associates as buying
agents of the managed company or
as selling agents of the goods produced
by the company. Section 360, how-
ever, requires the approval of a com-
pany to be obtained through a special
resolution in respect of any contract.
ete. with the managing agent or his
associates in lieu of the rendering of
any service other than that of the
managing agents. In one case, it has
been found that two associates of the
managing agents were appointed on
substantial remuneration as attorneys
for the managed companies and en-
wrusted with the purchase and sale of
goods for the company. So they were
attorneys and they were also appointed
as buying and selling agents. The
arrangement was approved by the
company by a special resolution under
section 360 of the Act., This device
seems to have been adopted by the
managing agents apparently to aug-
ment thewr own earnings.

So in spite of the fact that we have
made a provision to the effect that
there should be a special resolution to
approve these proposals, still there
has been absolutely no effective check.
Sometimes the resolutions go even
further than what the managing agents
or the managing committee suggest.
We have seen 1n certain cases here
that the managing committee has sug-
gested only an emolument of, say,
Rs 850 for a particular person related
to the directors, but the shareholders
in the general body meeting have gone
1o the extent of saying that he should
be given Rs. 1,500 per month, although
he probably did not deserve even
Rs 850.

Shri V., P. Nayar (Quilon): What
Percentage of the shareholders attend-
ed that meeting»
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Pandit Munishwar Dutt Upadhyay:
1 do not know how they passed that
resolution giving something more than
what was suggested. So it appears
that even this check made in the Act is
not effective. How it is manoeuvred
by them, it is very difficult for me to
say. But these things are being done.

Therefore, we have to have better
checks; otherwise, I do not think we
can in any way restrict the income the
managing agents are even now trying
to make in spite of the Act we have
passed,

Again, in one case, the resignation
of a managing agent was accepted:
and he was appointed selling agent.
Probably the income from being
selling agent was much higher than
that obtamned by being managing agent
on account of the restrictions we have
placed. We have not placed any
restrictions on the income of the
selling agent; therefore, he resigns his
post a3 managing agent and 1mme-
diately becomes selling agent.

Then employment of relatives has
also been mentioned This was also
complained of before and it was then
considered that some provision should
be made 1n the Act to prevent it. But
it hag been found that relatives who
do not deserve to be 1n certain posts
were appomnted The instance that I
cited of a person who was recom-
mended Rs. 850 and was appointed.
on Rs. 1,500 1s one in point

There 1s another instance which I
find, Some shareholders who were
probably relatives of managing agents
were allowed to have a tour abroad.
They were given travelling allowance
of quite a large sum I do not know
how they could do that. These peo-
ple were neither officers of the com-
pany nor directors, nor had anything
to do with the management

Dr. M. 8. Aney (Nagpur): They are
the masters of the officers of the

company.
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Pandit Munishwar Duit Upadhysy:
‘They are the masters In spite of the
provisions made, somehow or other,
they find some loophole and through
that increase their income

The defintion of ‘relatives’ was dis-
cussed in the Report of the Commuittee
that was appointed and the suggestion
made 15 that it should be restricted
It may be that there may be a restric-
tion of the term ‘relatives’, but I do
not know if any kind of restriction
would be helpful Unless you try to
cover all possible relatives, there would
be some loophole through which they
will employ people again to defeat the
provisions we make in the Act

Some hon Members were making
complaints, but then very serious
complaints have been made in the
Report 1tself 1 think the amending
Bul has tried to cover most of those
complaints, although I am not sure
how far it shall be an effective check
on the tendengles that we see among
these managing agents to increase
their emoluments, still the provisions
that have been made do really intend
to have some sort of restriction on
the increase of their mncome

Only one more pont and I have
done As regards the Companies Act
which was passed only three years
ago, the main thing that was discussed
was the income of these agents and
also the manner in which they were
trying to become managing agents of
a number of companies By that also
they increase their income

Some cases were cited by another
speaker I think I should not take
much time over at I should say that
the number of companies allowed to be
managed by a particular managing
agent should be further decreased
The number that 1s there 1s such that
somehow or other, by direct or in-
direct methods, a man may have a
number of companies and earn lakhs
although that was not the intention of
the legislation that we consmdered
when passing the Compamies Act last
time So, I would submit that there
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should be restriction on that Let us
have these amendments and agam let
us see how far we succeed in imposing
the restrictions that we want to have
in this legislation
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8bri Lal Bahadur Shasiri: Mr.
Deputy-Speaker, Sir......

& WA waew : poar gl
N
Bhri Lal Babadur Shastri: May I
speak in Hindi?

An Hon, Member: No,

Mr, Deputy-Speaker: It is for the
hon. Minister to choose any language

can understand English. That is the
reason why we want you to speak in
English.

Shri Lal Bahadur Shastrl: Mr.

Deputy-Speaker, Sir, my oolleague
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Shri Nityanand Kanungo, has already
the main aspects

;
:
:

this measure to be brought before this
House. To an extent Shri Menon also
said the same thing.

As I said, I am somewhat surprised
over that statement because if they
will carefully go through the
Bill they

loans are concerned. We have also
made provisions to see that private

1 am indeed thankful to Shri Muker-
jee for having made a very construc-
tve speech, although he was fairly
critical of the working of the com-
Panies, specially of the foreign com-
Panjes in this country.

VAISAKHA 16, 1881 (SAKA) (Amendment) Bill 15398

16.18 krs,
[Smxx BarMAN in the Chair]

I must say that I am not fully
fled with the way in which our
pany Law Administration has
able to function during the
years.—I am not talking of

52k
1L

g
13cks

different companies. But during the
last one year and a half I think ade-

at the

look into them. It will not be neces-
sary for him in every case to go to
the High Court. He can approach
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magistrate himself can make a search
and find out the papers or the Reqis-
trar can ask for those papers No
extra action may be called for, if the
papers are submutted as 1t will suffice
for the purpose of the Registrar

I am merely putting this as an
example that we do not have adequate
powers to deal with compames in
many matters, especially in regard to
the production of documents, etc. In
fact, there have been considerable
delays Papers have not been submit-
ted and the Regisirar went on wait-
mng So, we thought thus situation
should be remedied. If there are
delays and f the Registrar has not got
adequate powers, practically the ins-
pection comes to an end. Not only
the Registrar, but we have in this
amending Bill authorised the inspec-
tors to look into cases and make neces-
sary enquiries and see to it that the
documents needed are submutted to the
mspector or to the Regstrar I
therefore feel that the amending Bill
now before Parliament will help to
remove most of the admtted defi-
clencies in the present law and the
further steps we have taken, and we
propose to take, 1f necessary, in future
will help us in strengthening and rewn-
forang the admunistration

The main pomnt that hag been raised
by any hon Members of the House 1s
about the managing agency system I
would like to make 1t clear that the
law does not enjoin any abolition of
the managing agency system It 1s
true it empowers Government to
abolish managing agencies in parti-
cular industries, if 1t so desired If
Government come to the conclusion
that the managing agency should be
abolished in a particular industry the
power is there provided m the present
Bill But there 1s a regular procedure
also provided for the same I thunk
hon. Members know that there has
been some confusion about the aboli-
tion of the managmng agencies by a
particular date The Bill merely pro-
vides that by the 15th of August 1860
all the managing agencles will come
to an end, provided they do not seek

MAY 6 BW  (Amendmont) Bl 15400

ﬂrmﬂdt‘um of their
managing agency. 5o on the 15th of
August 1960 the managing agency of
those companies who do not come
forward to remew theiwr agencies will
naturally come to an end. But those
companies, or managing agencies
whuch will conform, or which wall sub-
mit or apply to Government for
renewal of their agencies, their cases
will have to be considered by the Com-
pany Law Adwvisory Commission and
ultimately by the Company Law
Administration and Government

Bhri Supakar: Why was that date-
line fixed?

Shri Lal Bahadur Shastri: That
date-line, as far as I think was fixed,
because m between i1f Government
considered 1t necessary 1t mught look
into, or investigate into any particular
one, two or three industries or any
number of industries If such an en-
qury 1s held and ultimately Govern-
ment feels convinced by the recom-
mendations of that enquiry that the
managing agency in those particular
mdustries should come to an end, it
will come to an end, it will have to
be abolished

I might make it clear that this
matter, as I saad during the course of
the discussion on the Demands for
Grants, 18 receiving our serious atten-
tion what shall we do, what are the
mdustries m which investigations wall
have to be started—all these things
have to be carefully considered But
I might tell Shr1 Mukerjee that even
in the case of renewals, where we
have given renewals to managing
agencies, we have taken care to see
that even if the period has been
renewed by ten years, it 1s subject to
the condition only if the Government
does not review the position regardmg
the managing agencies before that
period The proviso is there If we
have given renewal to a managing
agency in some sugar factory, or sugar
mdustry, and after two years we come
to the conclusion that the managing
agencies in the sugar industry should
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comp 10 an end, even if we have given
them ten years'

segency n the sugar industry will
come to an end, We have made it
quite clear m the terms of the renewal
tbet the managmg agencies will come
to an end when Government have so
decsded We have taken that care

Similarly in regsrd to commussion,
to which Shr1 Mukerjee made a refer-
ence, It 1s true that in the past gen-
erally 10 per cent was given 'as com-
mission t0 managing agencies I made
an announcement only a few days
back—it 18 true. But even before that
we had taken some action in certamn
cases 1n which the commussion was
reduced to 5 per cent instead of 10
per cent I persomally looked into a
case 1n which the profits went up from
a lakh and a half to about five or six

be necessary for us to agree to the
10 per cent limut being sanctioned The
Adwvisory Commission also looked into
the matter and ultimately we reduced
the profits or the remuneration from
10 per cent to § per cent So, we have
been taking action 1 do not wish to
mention the name of the company, but
I may tell the House that it was one
of the big concerns in India It s true
that the general practice has been that
of giving the maximum commission as
well as the maximum period In re-
gard to both, we have taken the neces-
sary precautions, as I have told the
House before

As regards remuneration m future
we shall have to depend on the advice
of the Company Law Advisory Com-
mussion The Company Law Advisory
Commission knows the policy of Gov-
ernment, and I am sure the Com-
pany Law Advisory Commussion wall
tunction in that context, mn the back
ground of the policies announced by
Government.

Well. Sir, as regards foreign com-
Panies I need not say much. But when
Shri Mukerjee says that we have
Some soft corner for them or that we
are somewhat lenient to foreign com-
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panies, I do not think he 13 fully
justified 1n saymng that. 1 shall mere-
ly tell him that one of the amend-
ments which we have suggested will
go to show that we are trying to put
the foreign companies on a par with
the Indian compames This 1s sought
to be ensured by the exercise of
regulatory power by Government.
There 158 an anomaly at present which
18 sought to be removed by an amend-
ment in clause 3 under which 1t is
proposed to place a private company
registered in India which is a subsi-
diary of a foreign company at Dar
with similarly placed Indian private
company. There has been a distinc-
tion and the treatment has been
different between the subsiiary com-
panies registered m India and the
subsidiary companies of a foreign
company, that 13 one which 1s regis-
tered outside India So, now ths
anomaly 18 being removed And this
will prove that we want to deal with
them on an equal level, we do mnot
want to make any distinction

As regards o1l companies, I cannot
say much at the present moment It
was said that these o011 compames do
not file theiwr accounts before the
Registrar, that they do not, as the
hon Member said, properly file thewr
accounts As far as our information
goes, they have to submut their
accounts to the Registrar, but wunder
section 594 of the Act, only the
accounts relating to their Indian busi-
ness will have to be filed ;n detail
accordance with the provisions.
Simultaneously, for its world business,
the accounts filled with the Registrar
m the country of origin of the parent
company are also filed This 18 also
n accordance, it 18 said, with the
provisions of other Compames Acts
Iike the UK Act Well, the complaint
that the o1l companies do not disclose
other details, about profits etc, 13 &
matter to be settled by agreement
with the companies where Govern-
ment participates 1n thewr business;
and the concerned Minustry, I hope,
will take steps to get the information.
requirved

Shri Menon also referred. .
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Shri Naraysasakuity Meonem: ernment they have to kesp certain
Regarding the oil companies, what I things in view; and they have besn
gtated was this. The Minister for taking rather a mild line becsuse they
Steel, Mines and Fuel said that from felt that this industry foust grow and
the accounts that are flled under the it must be helped. QOtherwise, as
statute with the Registrar of Joint majority sharcholders, they ocould
Stock Companies the actual trading have any resolution passed in the
results of the companies could not be Board and the managing agency could
ascertained, and the details cannot be be eliminated. But in any case, the
called for because statutorily there is 15th of August, 1060 is there, and on
no provision for it. That iz what he that day if the majority of the share-
said, and he said that he will consider holders do not want it, the managing
enacting legislation in order to have agency will come to an end sutomati-
power to call for the information to cally.
know the real trading position of the
companies. Shri Mukerjee said something about
g}:aemngui:nu,mdheu!d that
Shri Lal Bahadur Shastri: I do not provision is good so far as it goes.
know. I will examine that. But some When the Bill was drafted I had also
reciprocatory provisions may have to  100ked into it, but just now I also felt
made with other countries, Com-  that this matter in so far as the
: " - appointment of sole selling agents is
S ComiEEs et Soun concerned—because that word “sole”

tries. There might be certain intrica-
cies, But, as the hon. Member has
said, we can have a discussion with
the concerned Ministry and this

of Kerala, the Fertilizer factory. I
have had some discussions, about that

Government as shareholders and the
managing agents. When they came
here they themselves felt after some
discussion, and I also emphasised, that
if these differences could be patched
up it will be helpful for the industry

agree that it should be further looked
into. And there is a Joint Committee
which will certainly pay attention to
this matter.

I might also tell him that in so far
as the delay in the presecution of
compames is concerned, there is an
amendment suggested under section
186 of the Bill which will help us in
expediting taking action against com-
panies or launching prosecutions,

The intricate questions of cornering

of shares and interlooking of shares
have also been dealt with in the Bill;
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stage. I may tell Shri H. N, Mukerjee
that at the back of my mind I also

of the British days. pre-Independence
days. Then, according to Shri S. M.
Banerjee's view, we were not polluted.
But, now, he thinks it will have an
adverse effect on us. I am not, I must
say frankly, very much enamoured of
getting political contributions from
companies. But, as recommended by
the Sastri Committee, I have agreed
that there should be disclosure of the
contributions made.

So far as the maximum amount of
Rs, 25,000 is concerned, from the com-
panies’ point of view, it is not a very
big sum, But, it is necessary that
there should be no underhand dealing,
no contribution which is not put
before the public. The public should
know that a particular sum has been
given by a particular company. It is
for the public to judge merits of the
members 6f the party which agreed
to take that contribution. Once it is
made public, whatever grievance or
complaint there might be, practically
comes to an end. Therefore I felt, let
the old provision remain, but a pro-
vision for disclosure should be made
s0 that there remains no secrecy about
the contributions, 1 would, however.
say ‘that I have an absolutely open
mind and I am not committed to any
mrﬁmmmmm:fﬁntm-
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the Companies Act, 1056, be
referred to a Joint Committee of

a,

Jaganatha Rao, Shri Ajit Singh
Sarhadi, Shri Radheshyam Ram-
kumar Morarka, Shri G. D.
Somani, Shri Feroze Gandhi, Shri
C. D. Pande, Shri Mulchand Dube,
Shri Rohanlal Chaturvedi, Shri
Arun Chandra Guha, Shrimati
Sucheta Kripalani, Shri Narend-
rabhai Nathwani, Shri K. T. K.
Tangamani, Shri S. Easwara Iyer
Shr1 M. R. Masani, Shri Yadav
Narayan Jadhav, Shri Tridib
Kumar Chaudburi, Shri Surendra
Mahanty, Shri G. K. Manay, Shri
Naushir Bharucha, Shri Lal
Bahadur Shastri and Shri
Kanungo, and 15 members from
Rajya Sabha;

“that in order to constitute a
sitting of the Joint Committee the
quorum shall he one-third of the
total number of members of the
Joint Committee;

a report to this House by the last
day of the first week of the next
session;
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Mr Charman]
ting to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make, and

“that this House recomends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appomnt-
ed by Rajyya Sabha to the Joint
Commuttee”

The motion was adopted

1645 hrs

COST AND WORKS ACCOUNTANTS
BILL

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra);
Sir, I beg to move

“That the Bill to make provi-
sion for the regulation of the pro-
fession of cost and works accoun-
tants, as passed by Rajya Sabha,
be taken into consideration”

This Bill was discussed in this
House 1n the last session and referred
to a Jont Commuttee of the two
Houses The Joint Committee looked
mnto every section very carefully and
after detailled discussions made
certain amendments in the Bill The
Bill as 1t has emerged from the Joint
Commuttee represents the greatest
common measure of agreement among
the Members

Some amendments have now been
moved mn the Bill as emerged from
the Joint Commuttee and I find that
out of six amendments, notice for
which has been received, five are
from Shr1 Prabhat Kar who was a
Member of the Joint Commuttee and
took a very active interest in 1its
proceedings All the pomnts that have
been raised by him in his amendments
were discussed at great length and
We were unable to convinee him in
the Committee It would be difficult
for me now at thif stage to convince
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I do not wish to state in detail
object of the Bill It was stated
me

proposed Institute of Cost and Works
Accountants, irrespective of the fact
that they are actually m practice or
not It was demanded that the pro-
vision in this respect should be
brought in line with a similar provi-
sion n the Chartered Accountants
Act and 1t has been done

The Jomnt Commuttee was of the
opinion that the Central Government
should not have the power of hearing
cases 1n regard to musconduct of
members of the Institute and the pro-
visions contained in clauses 21 and 33
of the original Bill have been amend-
ed so as to vest the power of final
disposal on matters relating to mus-
conduct, 1n the High Court The High

-Courts will now be vested with power
to hear appeals 1n the more 1mportant
cases Some of them will, of course,
be disposed of by the Council of the
Institute of Costs and Works Accoun-
tants Appeal In more important
cases will he with the High Courts

Another change made by the Jomnt
Committee relates to clause 12 1
which the tenure of the office of
Preaident or Vice President has been
reduced to one year A longer tenure
was provided mn the original Bill But,
there was an apprehensmon that it
may put some men in the saddle in
the Institute and they may exercise
their suthoritv in arbitrary mannes.
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There was a lot of suspiclon about ’

this provision. We, of course, wanted

Bill as passed by Rajya has already
incorporated that amendment.

In clause 25 of the Bill, some
amendments have been made. Fears
were expressed that this clause would
prevent the holding of examinations
which were teing conducted by some
non-official bodies like the Indian
Merchants’ Chamber of Bombay. In
other words, if this Bill was passed,
the provision as originally worded, it
might disqualify those non-official
bodies from holding such examina-
tions. Clause 25 does not apply to
examinations of a lower standard, but
the amendment effected in this clause
seeks to vest Government with power
1o declare by notification the examina-
tions which do not purport to confer
any competence gimilar to that of a
member of the institute. No further
proceedings against the particular
institution can be initiated by either
Government or the council of the
institute. This has been clarified by
an amendment which has been now
incorporated in the BiIL

I do not wish to go again into the
object of the Bill—the importance of
the profession of cost accountancy etc.
but I shall refer briefly to the demand
that the chartered accountants should
be made eligible for automatic enrol-
ment as members of the Institute of

Cost and Works Accountants, in view
of the fact that they are qualified to
do some costing work. The difference
between the functions of a cost
accountant and those of a chartered
accountant and the necessity for a
chartered accountant to have proper
training in cost accounting before he
could undertake purely costing work
have all been explained, when the
motion for reference of this Bill to
the Joint Committee was considered
by this House. It is well known that
the training and equipment of the
chartered accountants, and the syllabi
and curricula are not the same as are
required in the case of a cost and
works accountant. Little or no atten-
tion is paid to cost accountancy at
present by the Institute of Chartered
Accountants; it has been designed to
fulfil a different purpose and for a
different body of persons. Chartered
accountants study at present cost
accountancy as a subsidiary subject
just as they study some commercial
and taxation laws; and the question
of their automatic admission to the
Institute of Cost and Works Accoun-
tants will create complications.

It has also to be appreciated in this
connection that the Bill does not
affect such chartered accountants as

- are engaged today in the practice of

cost accountancy, and does not debar
them from continuing to do so, It also
keeps the door open for membership
of the Institute of Cost and Works
Accountants, to chartered accountants
on fulfilment of such conditions as
may be prescribed by the council of
the Institute or by Governmerit. There
may be some senior chartered
accountants who already have suffi-
cient experience of costing work, and
on that score, justify enrolment as
members of the new institute, without
being required to pass more examins-
tions. The precise nature and
quantum of experience required, the
extent of reciprocity in this regard
between the two institutes are matters
which require further detailed
examinatien in consultation with the
councils of both the institutes.
Personally, it appears to me that
it would be ‘an advantage to the
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add that these are tentative views
and may not be constryed as an
assurance. Different viewpoints have
been expressed regarding admission

about the inadequate and unsatis-
factory manner in which training 1is
imparted to the studentsby the exist-
ing i . 1 can only say that
Government are fully alive to the
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1 have nothing much to add. I may,
however, say that there is mnother
amendment of which we have received
notice, namely the amendment by
Shri Shree Narayan Das and Shri
D. C. Sharma that all the regulations
made under this Act shall be laid
before each House of Parliament fer
30 days. That is the only amendment,
apart from the amendments of Bhri
Prabhat Kar.

17 hrs.
Shri Prabhat Kar (Hooghly): There
is another list, List No. 3. I do not

know whether you have got it.
Shri Satish Chandra: I am sorry ¥
have not got it just now, Is that also
form him?

Shri Prabhat Ear: No,

Shri Satish Chandra: I will find it
out, but there are two lists before me.
One list contains many amendments
by Shri Prabhat Kar which have been
fully considered, as he knows, in the
Joint Committee of which he was a
Member.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasirl):
Which he will withdraw.

Shri Satish Chandra; There is
another list in which I find one more
amendment.

There is a practical dificulty in
laying the regulations made under
the Act before each House of Parlia~
ment for 30 days, because they are
published even before they are passed
by the governing body of the Council.
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will hold up the working of the
Institute, and may sometimes defeat
the very object for which they are
made.

Bhrl Narsyanankutty Menon
(Mukandapuram): He is prejudging
the grounds on which the amendments

Mr, Chairman: Motion moved:

“PMhat the Bill to make provi-
gion for the regulafion of the

1702 hrs.
MOTION RBE: REPORT OF SANS-
KRIT COMMISSION—contd.

Mr, Chatrman: The House will now
take up further considerstion of the
motion moved by Shri Supakar on
the 5th May, 1888, namely:

“That this House takes note of
the Report of the Sanskrit Com-
mission, 1956-57, laid on the Table
of the House on the 28th Novem-
ber, 1958.”

ft ww e (wetay) <,
wigfea wifimt) @ awmfr T
dere wmtr Bt fod v & o
waer Fww W@ g § 4w
dfielt g forast W wefr g gf
¢ & o @ 7 dapr arfgar e N
o dwwr ff o wig @k e
¥1 agr Iy frar §1 g Afew
Tgny @AT Jwrer M Iy fw
o fadeft ft sae wra A% fogrr o
T % fag ararfye § 1 46T # T
T uew qw ¥ aFT o wimr fadd
Wt 3 wfew orrerd R R §4
iy & fr o 9@ gew wmn
W o fr ard Wt W we §
WIR Q¢ & &7 QT T AT R
fe fradr wrd 1 o ¥ o
| 1t e @ qoy s
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gopn % Gy R fedy Swe T o
FOETT WY aTE § 4T W w6 oS
& siverew fewr 1

Hopw WA ¢ HwET § ANk
W frger GuT W AT WA AW S
fafier sgreil &1 o fear’ sl aF
ofosrs & W 384 woat fd aor
% At TREE W &) IwErd R
N & amgragrgand § e
wratT & sxedt & ooy e § o
xg e ¥ § fo dug ® wweat o
AT T & N W) T 6 g 7

FL HEX R W @R WH AW,
fowrr i e ¥ et &% @ fag
e @, uﬁgﬂhtﬁ:mmm
T WroE I W wre ) E
gl gud WY F e Agi® WL
farr o< wmeet o far @9 § 0
w1 frer aeger ® AR 7 At oy WY
ot & Wi mwmw ar

frd @ wgsE
waiy, @ 4% @ ATy Wi Wi d<
R AT TS T WY wHAT
TR T oy

e aa § fie a3 § aerw Y
Wit Jufaedl @ qemrr & o ardr
ghrat ar ofy § 1 PRy @R
finfree & www dAw quagy d@v
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¥ TF W w7 IIOT AT wrwwnh
& s w1 faw wwg wower W
§ Twwr qefeowg s o o o
LM WA T AW wew At R
47 ¢ AR IR @ fe @
frard & g9 e fear, WY sy
¢ fww foar, feg o Tweer

ff T TAw WATORT WA ¥ Fwr
S st 1 wraw aw F TR quw
g7 @R qw W g A e

£17 s fear fe wrad &1 % offar

Wy WrEnr Ww § AgrEa
qaqfa 7 v wfeg sax awefor
AT AEE § YW & AT H OF 16
L

Ag T ¥ ey ¥ A At
STIHATY Sv6e =y Arfer | w4

SR N wga & & sy, T W9
g@ g aveg v F § ww
arl wgradt dtar v f afe g
@ NF s & sl & fag

g & wrf wrafe afr wem )
Mr. Chairman: Members go on re-
citing slokag from Mahabbarata and
There is no end to it. The

Hamayana.
%4 hours fixed for this discussion ar®
pow practically over. .We have carn-
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ed the discussion to 1
furter dlscsnos  Even .t”';g.m"f’ Wk Tew See axE agE wiws
there are I3 Members who are very Al 1w R ag fewifar

eager to speak. I do not know how I gaTh = a5
could accommodate them. So I would ﬁtﬁ‘ﬂft b il

request hon Members not to exceed 1n T fromd, arged ek wmte

any case 15 munutes 1 hope they 2 & e @ v

will try to finish in 10 minutes It m“m

is the Report of the Sanskrit Com-

mussion that 1s under discussion, not g fe g
g

Mahabharata or Ramayana or Gita a= #m &1 gafy 3g
Shri D C. Sharma  (Gurdaspur): M w1 e aega wr faea wfgg
We are saying very interesting things. a1 ®fs ag aw @ w & wEiag
Mr Chalrman: We propose to sit up Fugam ug & fr sepa o e
to6rm ® g F g 39 faefd
Shrl Radhelal Vyas (Ujain) It g Fuvy Tl ond ey AEEE

decy 8
:r:: ded that we would sit tll 8 30 a;ﬁ@‘g“@m‘“ a:
Mr. Chairman: All rght But Mem- fordea WA o SN
beurshouldbebne(mAlso,n:ay 1 ffay & faq  sepa & foem
know from the Minster how much wREad FC § ol faar a@pa s
tm;:ﬂhaxﬂnuv . ot 'ﬁmi{‘”‘ﬁ“""m‘h ¥ Ry

arayanankatty Menon - TS T AE W qHS &) W

da H th
andapuram) e agrees with all these !Tﬂﬁ'! fis s E‘IT%W T ®
The Minister of Education (Dr. K. TR xR # g ow feedr s
L. Shrimali): I will need at least 15— w1 wrqg famr o w1 € @
20 munutes TR T fr v & Y §, Kb
"'f'!:."i""“?‘ié,ﬁﬁ‘”sh?i T 99T, AT gAY AT E, WIS
min
Nardeo Snatak should conclude now ot e e o @ g

= weke wTAE wWTafa wERA, & i wiew & wg N AN

¥ A €T TN H T qE @ 6T fis ot Tt ogw, fremis WK

gk & wra Sy W o, e s W s
fot fawmr & e fear g oo@ fr @ srewR fraw & ofes
freeft gt &1 T gaT wfg W, agrga falY, oy gt @ feoft



15419  Motion re: MAY 8, 198 Report of Swhakrit 15420
Commiasion
[s Txdx wms) ufifirafy wfreafy grand
oY fr dvgar frmmwr e s frex Arerpisafe  gfesafr  dwwndy: o
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wepa faar w1 e it faene e
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ff, s wf wfew & guw
o &

o Wro Wi el : gy W
G AR AR SL
§ g & @ § Wirags spfeney
FARF g fawcwc @ § oiv T
W ¥y e ¥ or ) § e fored
fr egw ¢, A wim w R 6T
TR TEEAT KT % |

off wekw o ;. wofr oY 3 it
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ot wrddy : oft areafaw @
qrdfir WY wr reqer v -
oF WIGhET, e Wl e fied
filt | s v dep oY it wmar
AT AT AT qg W wrer @i
ag a% fay wmaw § fis areet o1 e
gferes s wEw w7 W qEA
) SR Pl wew wey o,
waw dagw @l IR s
A wrdgEr § fe o s
w1 afeqss O qET HT Y wiew

g
$11

N g g aga ofes
T F AT & fag &A=

k!

dfer wx aw @ Tw W
AT f Agd § O I wrom 7
& qaht o e o &1 wdoh &
WaEwET 7§ @ wr @
Wt % fag T wg @R 7 W
fear arar & fo 2w @ ot @Y sy

WY Ay qg ad  arg ofeT gyt &
AW HUM W7 ¥ G w7 Y
e @gm der w7

W worer ez (v : s
o w § o
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oft wwddy: ¥ ww f wATe
frar ft o aege: wh: ot ol
w7 eqr gy wY dar wgd & @ SueT

wrer &7 ag wgromar § fe gt
g a4 o §fege S g @, s
I AT § 1 aEfe g,
R @A F{ ag s i fe
At dfawr w g e ¥ o
sqreat %Y 7k § Iuk wqETe G efeqw
ag & o #7 frar oY wdw w9 s
A1 § | A 3 smfer A sy
wadt 7@ & awdt & W wT ag o
e wddt gy fagamar § o ag a%
¥ wwa 7 W wwar & wor fag wmr
¥ w7 § w19 i aavd veAr Argd
& 1€ wafa #r arr 7 ¥ 1 Sfe
QEAY AT AT A S0t F ey Wy &
WA O AT T o7 w9 A & fag
¥ 927 7 gg A o faar wa f Wd
& fareft 7y & afew depa ot fadeft &
wat fadelt § o § vy o
witfe wid argT & Wik, X e fadet
&1 3 fearc g o fexr aw g1 Y&
¥ 3w % Afgw waws B g § fag
wregfaw  fafmom o wem ¥
sfaqa € *T g 7, fafedd 3
e aferss 9T W@ AW W amA
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[sfr avadd]
¥t Y27 ¥ v § A & qo Fraved
aft ¢ 1 dfew oY Qar Wy § IR
R w1 w5 @y fear & we wid
aET ¥ AR X O AN F, I
wa A frg 2y ¥ a7 od F, IENY
7 9 wew we frarf & 0
afea 33t F oy wfeat ®1 woir &, ot
XA FT q017 , ¥ TG AT ] AT A
€ | 777 #, AT arfa Y ey gadt
waa ) § fe ag 0 F 9w s
{7 7 qot Forg & wrd wrd ad e 8,
F &Y | TAFT IF WHTEY WA ¢
ot arg< ¥ A Wd, § qo@ T ¥
oot & N wex ® . AT
wTer § oy & wed o, fore &
o1d ST A o1 w3 an fear w@ @
FZ AT TET FTEAT F I AR
2 wid wa & g« fRad 9, ofy
frary @, wnfx frardt 4 ot 9wt
WIAT ATCT & ANT 4F | §F IO 7
®EAT ARAT § F wad 9 qgpa A
qAAT G g wwAT &

gumfa 7gTa, W § §19 AE-
A werdt § WwrEATeY & g Aewta
X gf & ) Wi werar w1 A fmn
wrar § 1 § X T yak QAT @Al
ATEAT F | QF FAIL | T AL Fed
qhRed ¥ ow fafreet §, qar adY a®
27 ¥ gepfa w1 3u¥ faqz v F fwaan
Tawd § 3fea A fader ag & f ware
frardt aesa 7Y s § @Y g geEfy
&1 W T W gwar § | gepfa s
q1g & ¥4 § g w1 w7 ‘v Qe §,
fot wfa ar &, fat wefa grar &, fse
frsfa o fet aefa | qw o oo
§&FT &1 W AfT grar & af ¥ T W
T AGY AT AHAT | FEAL FY AKAT
1t ar § IawY wewd A wgx ¢ )
&Y FEAT A AW BT AT § A WA F 0k
¥ fad fr o€ oo iy § | W TR

MAY 6, 1989

Report of Senskrit
Commisnion 15424

Vg § gt F wepures a1t & fad Aoy
Irrer JEwW FR § fad e o
farer 23 oY, wifirs fomr ¥ o awf
QY dfer gy Ak & @
Nt § wr TR wRAT T | IT™T
o § fis v gt Fefaorm, Moo art
T 913, FHETE, wewEry | dfww af
AN o 18 7Y & 1 ST Wty
X w7 fez Y oY SO w3ar §, N apeew
o frds &1 qawses s & @
o7 & | fir g vt Wiy & waw &
A¥Y AT 9T THaT & | WT g AT
N Fepfa w1 Fom@T w17Y ¢ Y OF W
1 anfed fis aegm oré fawg ) 8,
dz @y fam At azfmd

w9 o arsft & Araw Y 47 gar
T 39 § IPT N aEFT WA A
1 a1z fear, 98 & @ T et v
v g, Sfew o qepa )t aftad
fgg A FT I W4T AY ¥7 SEX
g gz 18 1| & fAdeT AT g 3
fis aeFa ¥ A 7 9T ¥ dea A
AT ALY gY WHAT £ | WO A qFHA
qgar @, 3 aFTY 7 {g [T guar 2,
da% AEAarea &1 w1§ gfear 7@ 2
durer § Iua sfawsr a8 & 1 A g
4 #Y7 geFa @ ? A I Wi §
fort & awz grar & e wewq q@d A
€Y geay w0 QY o1 @ Y qg ww AN
@1 @ 8 7 ww pafaw gy o § s
dg foer &7, ag %gy AL q1 60
%7 FYE 9% T 67 AT WYL 91 AFM
41 7%, YT I8 favary ag) & ) 00
Awd fadalt Y, 1@ ae qewa o
oAt g1 agras gepa & fywsr @1
@y §, 9% 49T FHA & FaTHA
d 3fm wrgam wr owmac ¥
17.28 hrs.

[(Mr. Sexaxxr wn the Chair]
o geg qaar § wg qfer awmr oma §
o< afed urwsw qafgardy oo Y ™



15425 Motion re:

¢ s o gw g ¢ | Ty o @t
grit « fieer ag s aw wfy wxet av
vt 9% AW TR AN ¥ fag
LG O

Wi, @AY § Y @ Wdd | W
afeer @9 I I L, AT I & TN
fer wataw wEY § | qErd fwwr oWy
araeas &) owdt §, ¥ § wfafgien
afxw, S &faw, T AT AR
W # geFa w1 AW wiqad w1 fTan
o wfgd |

s farar 7y wgie oo feafo §
7§ § fr aera ® areafas foar &
et < wfrand fawg oo fagr g oY
& fade wo wngan g e g awg oy
wrer Aramat ®t frar & ot @ g,
3G ¥ 9 § §9 g 5a fwar aq e
I W ATATH & ATY TG AEFA 7 OE
it sfard &3 fear 7, w0y, T,
naret efe qad Ay faardt e

- Hrafed ST G TR T A AR
TRRTa WT W At e AT 4Ter g
vz dY g rfr W & sy g a1 W
T FT SR | GEY 3 A gEm W
wfear ot ufvgg Jofr o 2w 7 oY

- WRITET W, JOTRTT &, Wiw-
fresfa &1 aramacr = wr § g A
T Y S )

Tega wra & W F ey gedt
new g oy T ¥
v ¥ st g7 ¥ o frovmee ¥
W w U8 % %% foan, ag gndt
o a §, faefraar w, witfaa @,
v %1, ST faegfa & grar § 1
o
WA Y foerw F A Jw A aesfa &
R 9x ¥ W i s Wi O
i am o g gl &
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GET AGY W AT FwdAT § ) R Wy
grr § e aepa #Y wivad avry &
ey ®ré fea sre wc wwar &1 @
ST R WeEI T T F )
ag v w1 fawa §, 75 o F e g
afer W€ 7 W gar Ant Fwrerr
wrfed forw & wepa # faetr wirary
& T | F TET AR ¥ T U
& wgwa g § fw wad W ad o
WTE | GUA BT a7 AT )
@y w1 g0 v T, wadr # wg
FaT &Y 7€ | wadY frr W w) fr
TET ¢ | AT T AraTAT a5 4w, ety
A T, WIEHTT FI ITGT, I GRGY
¥ WETT WA AT X @ | W
& T A AALY BYE G § | S
I w&Aen A faeefy | F wiga
qIF 2 F AT BT OWAR | W
oz famdfarts oo ¥
W F H U 99T eI FAT §
o fF 9 ¥ w1 T WX gAfAATr &
as F WO g =T g% O @ & i
THT AT KGR, T
HERTT T FA §1d | 99 7 frpfaan
W arf § 5% g frerir o

T T 7 QY AT & Frare wwe
Fea @ 1 A Fory ofr wgramd o & wqy
% arepa w1 Ty wraT a9 faar g
o AR RT3 THAT qerq Y
wiferard AreT qmr ¥ fordr ofr e Ay,
o AT & arandt § | A X
&t § WK fiw = = Fwra
AR | WEES B W AT T
wird ¥ | ¥ wiardar s w0
g gfmah s FTwa
WY a9 HT | AT GIT 6T A@AT AR
o F A F-FAR A
€, 9 gawar g f o o W
FATER ® T A1fEq | g6F # N RNa
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[ wrx 3]

€ off g R W W wiveT &
' gt & | 9 T ¥ Fraf F ot
arwe § e waw wr & i g gepe
¥ waw ¥ oW (vt § anw
qfcads w%

ik fieeef o o fewrrer siqrare s
wra fore & wep & oy xrfier Siqt WY,
*r qrx v« Igeew aff §, e e
ar | W fudeft agr i § o @AW
o feard €, srre oW A 39 ¥ agt
wgaad § | prtdaer g wr g ?
Fardrrarr war § 7 99 q@ wr ek o
7w fewd | W fear Aeay @
& o & wrd & Wt R R
5 gy Y R &, TR AT I
g afy g | il fae af,
o @ W § & A T W qewy
ot fer ooars & A odr
o g ¥ o W & qw
arqw § fr gt aferforer ot ot
fireraw § fr st w1 F o°F wew
93 & e orar 1 ag reefr gy W aTT
firg, w99 & g wafea s @
& | wowr d gara o gw omar & fs
X 2w ¥ 3% % gepe ad a7 faar
mar | &« fead Wi qera € WK 3
T Y6 A & | TEFT qq AT A0,
T Y qIAT AlgE | TG w7 AT
fi or srgrevor ot ST TR S TAAH
7§ at gyareht 3 ¥ fyed W@
a7 g e e 9 A7 Y Wy O @
AT ¥ wET . QA A 2@, AT Bt
SRR Fepa Aa § 7 9% et
mEm T @ at ag g
gepa Wik g o o AT g d,
qre AR et fr | e & el
mRERN T PRE, WL R
qeps aua sreT § | KT QAT ey
i, e mAaga At gl
¥ qued & | Y gEpr Y ATt dw F or€

MAY ¢, 1880

Report of Senskrit 3
Commission 608

gt dr et o T e gl g,
g s g e gk &
gepawrad arer o nwde
(Interruption by Pandit K. C. Sharma)

wf off gq e A1 A &
e g fE gt s 10y
R g g v ww T @
Wit & qawer § fis depT i A W
T & o fawfof wY § I
wedreaT & EoeTe fawre st | s
¥ (3T of ¥ A v T ¥ W
writ § o & gumar g f6 ww ot
afr § v s g S TR MR

A FEFT AT ¥ WY WY PR O
qrreer & waer oft ave gt o

T8 o sare (INAT) WS
gy, AT F gepa wravr ¥ frgfer
®C & on aga § O s fear W
Tepa & ary W17 fang .

Mr. Bpeaker: There is not much
time. By the consent of the House, 10
minutes were gllowed for each Mem-
ber That was the announcement
Within these ten munutes, I would
vequest hon Members to indicate
whether they support or oppose any
particular recommendation. Every
recommendation need not be taken
up Some of the recommendations
may be referred to as to whether
Sanskrit ought to be made compulsory
or otherwise in the secondary stage

Shri Braj Raj Bingh: Some slokss
have got to be recited!

Mr. Speaker: It 18 not necessary
though I would myself ke to hear
some slokas There seems to be excess
of it, and they may be reserved for
another occasion

Shri Narayanankntty Menon; They
are all imterested.

Mr, Speaker: Yes; I am only an-
xi0us 10 see that hon. Members should
try to impress on the House as 0
whether they agree or do not agreé



15439 Motion ve:

for one reason or other, with the re-
oommendations.

ot ot wrw s : gy W ofic
T ot deranft e v Wk 3w
& fagmy weedt ¥ wgy € sy § fr
T v farrm wr W Mg s W
¥ o o ol fod @ aee
ST Y & 1 g wr & vt fed

i oy ww ¥ gy g Tyt fewfor
W 4 73 oy f fFr vy Wi &
i wrowwr fm e @ s9 &
oY v 9w foid o g §F wqee
&q %X qg N wwfaa foar o o
#? werfta woft wged & o g
€ Wy e wepaTa g T ar A,
R gfE ot fawar o ag g Wl
i w s wmRIRIwg
fawfor Y o & @ 39 & A
a5} Wy mfr

oy oy & g W wTRRT g

‘Mr. Speaker: As I understand, the
main thing is, whether at any parti-
cular stage, Sanskrit’ should be made
<compulsory or not, and if it is to be
made compulsory, in what places and
stages. Objection has been raised to
having four languages; shat a student
has to read four languages. Shri H.
N. Mukerjee spoke in favour of Sans-
krt all along and ultimately sald
that so far as the question of making
it com is concerned it is
rather difficult. It may be s0 in West
Bengal and other places where they
will have to learn four langauges and
where Hindi is not the mother-tongue.
Possibly, where Hindi is the mother-
tongue Sanskrit may be made com-
bulsory. These are the things on
which hon, Members could make some
suggestions. There need not be one
Tule for the whole of India, though
in some shape or other Sanskrit may
be introduced. It may be part of the
<ourse. Some marks may be allotted

VAISAKHA 16, 1881 (SAKA) Report of Sanskrit 15430
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literature is found in Sanskrii; thal
most of the langusges have derived
most of their words from Sanskrit;

and that our cultural and tradition
etc., are enshrined in Sanekrit. Each
country is proud of its own language
and its heredity. All these are com-
mon, The point is, how best can we
give effect to the recommendations,
consistent with the latest develop-
ments in the world. That is

g
|
i
gs
sEF

ot TR we : fge @ o
o Wy, S e S owaa &
wray WA § g 7 & e xw fod
FNfefa TRy
o welt sy fer o 1 Qar A @Y e
o fawifedt & at §F o g% w9
o1 w3z o fawrfr ST R fR %
= @ | @ vl § 9w F
fawifeat t smaffay foar o &
o & faerx 7@ fisar o sefigd
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[sfr v e s=ma]

HFT § T TR % ww
wifew wgR A sy 4 § | wdw
AvAsfRm A s A s 1w ¥
of At ot 310 TTEr ¥ gfrafedt
qytaw Fedd o sw # o dvad
wpre o, few & wsawr o
qufeae 4, 39 &, Wit o7 & W
wrfeerer ddw wfam o fod, frr
weget Y @X AW &, W & § S
e ¥ W wgr iy §-fn deey W g
v A7 Ty AW & fgr 7 e ek
0 ¥ {6 gy W G¥w @ e
ar fagr & w & W & A Ak
woar Aff wEr &, o wnfe o
¥ gyar § s doa 7 qgrd w0
¥fien g 77 § W N oy ¥ oy
frw &% & ] fear oo | W R B
wedraar ¥ faR o afgm o

AT firw oft arodY 7 Y @ qa7
g fawger TTe2 § 1 IRy SRy 0w
war, 39 & qrar fe S o arear @
fe s wr & @ o @ At W
wopT & Som ¥ 59, e wmar &
WA ¥ §Y T $G ST w7 IS
o1 | ST A WA e & 3 @ & e
wgt & fe e & T @@l we
WY ATH TBT FTH! ST 747 § AT I F
X depT AT g @ Wk SE W
AR 6 T & Y Serge e wifgd
ag it faerr W oy ferera oy &
o=t FT W A wfgd 1 ovw gy
gHifed ot wfawT §  § go7 o
oz & i qEe W g e deRr
TR W &, ST afgfa &7 § Swer
ot & oy &% I ¥ W Wy e
w© ¥ SEET I g Wi w9
qreTn X depa fageat § G ¥
ara & o sy arge & aforer § waar
g} fawg § Rt IR WRF 1
Ut < et § 76 G ¥ g o

MAY 6, 1950

Report of Sonskris v
Commisrion 1543%

aven & fagr, sarwwrrd, wfgeerdt,
wifrerrd s Wi Ko, o
TT We, wo TR g fagwey fiwar e &,
g€ Orf wx Y e o e
faaredt & O o w7 frewd § Tawr
wft Nt F warr o Frear § )
vatod gy gt § fs Nt qaramat
wife & qyrar o wg X T W gy
ot 3w § @it e W fvr o
arA W qgT & T BT frwer arer
faernfiqg % grvger #to To W THe Qo
¥ gREY AT o W o fafaer afee
& Ty gt § 37 F S g sy
frar amw wiT gt GaY syaeqr ¥ areir
ar 9 wwwen ¢ s o o ace afaw
¥ wifaw s wrefes g ol 9@
wATE

HEpa qISTATAY T AG AF qATT
& 38 Frit 3 vy & Fie oy off o weely
AEAA {Y, T WY g fY o
fewelt § Q% @@ aTEQ @, T dg
wEsE W% TN {1 9 §Ega
gfrafedty &Y 1 v war ag § fe o
=T &) W T 7 SUqw €91 g §
Y FET ¥ EE § ) F Frdy €
fig 999 + fAgoegsd g faedt agy
£ gt 1S3 werege W et
¥ o wTodY I9gwT ST A=AT g
wepa w1 fawre gad i wr gur WK
@ fod w a1 Ioge e & 7

qE Wiy Se ST §

oft TdeTw sare oo g ST
ot i § Ty Sww i § 1 s
sy, wave WX g § §
T R A e g
frdww & WY gewa qreTeTy §Y SN
g

wsIw WERd, IWA W g
o S § e Suh Ao { & wawy
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war e w1 Ty iR AT
o F off it o7 aoby arr
uy wg e § orgr 9 wgrAT W §
Y it & qrer gror Wi aEI @
fararsa fiay Wit o e wour & writ
AW W WATC B vy %7 707 Fear Wk
ot fir g ¥ avit Sy st 2 8
g Rt of WA TR AR § |
T Tt o T R fiF ey war
fereft Wi oY iR e Wi AgRITE
¥ax gy & wfew ga sfag g g1
qITET wafer & womr 4 1 JEw AW
aifeew, @, g% smy fagr #1 amr
9 At qur o o f a ST
#! afeF o7 @ wa wfeg fee gu
§ 1 ag ar fagr o wfy gu @ W
At 9 gy Fhar o & G N

Dr K. L. Shrimali: I think 1t would
be better 1if the hon Member ex-
plains why the University of Ujjain
13 not making satisfactory progress

Nt of w mwW IS
gfrafady gafag aoer ot 73 W
& wfe wrae #Y IO a6 ST )
IR WIS WA AT WY &7
§ 7 & a7 99 9T Ay a1 W@ B
QA wifed | o ag e & R
fs wrofe sfoge Y @& g e §
Wiz oY fie wreha wepfa w1 oF W
Y WR sfe @t mgar e
et W dw goe w1 s s
wmar s ag Wt et sqEewT st
R IR T FER TR TG
fear amar dey e fiomr o @ &
TN F @ ad gER ETERE Agwdy
wATE W Sew TERT WY e agr
T IR 9 W wTferrd agwr qHIg
¥ v o aamw Fw we ¥ faan gt
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9T W BT & o W qAry w Ao
# a1 T ¥ wfe oK a9y e
A o 7y fegr av 1 & wreT W g
e war ¥l wowTe & woft 3| Ivwflt
W\ frar Wi W g Wi
et 0% & a1 97 Wi o s
wir ¥t g wrow @@ & fag 0§
oeE ¥ w7 F dur &4 o FF war 0
G art ! wror & g frder AT
wgen g e few gfirercfedt oY s
W woET § oY SEw Tw Sl
gfwerciadt am ferar o 1 3w fwgfo-

avT wE W A9 | A frdg we
fe ag g it af & Wk g
¥ 917 a7 g fawar ¥ seygT o @
qT sgEeqT @@ | Ko WM w4V
e FT ¥ wanfeae Ay & far §
& 7g i uF amg e s W) FE
T & O g AR T § NI
AT FT AT OF Jgq qFvatad w
TR e a@A ge 8 & & 1 Wy
3w gfafedy &t o gm § da<
W va¥ fog o #) =Eeqr v & |7
oF wey gfrafedt aad, oy ad
afie § Wl 7 wrew w<@ar g e ww
ORI A€ FOWAT & TV IqRT IE
T wr dare Y wwelt o

vt ferre wTor agr @ @
) Feiisfosfcam g w
g W # frad § we & Wik fea
& wifaw geare & fomr e smar /
woet ferg & forr fmar § W foey
fis w0 v #Y fafw § o & =g
g fe 1 5x &1 IET aeFT TR



WwS4nS Motion re:

[xrd wmer sare]
*firgT WIT | WTEW WY Wl Splt 9T
.geEr qrouTeTel ¥ T wolr
wifigd o qu & weg war o wrew
.Y gw Pfewer dYorm aoreft wifed wi
oft Fad IwtT w1 A oF 0w & ey
- & wwrer f e oy Sfwe @ oy
o gy qfrrcRdt it wnft o aoey
ot T oft § WS ¥ ff v Tfr
.4y g frg wk wroor B wwd § o
“Saaw fag fis ow ww fde &
% wgT WX 98 & fin T o St
T aftr ft &« sweT frrr =y
v wifgd vt P wrae o gfee &
TN T AT WG AT, A daT A
& w q¢ meirngts der i
fir wwr Wt 9% SERT 7 dET WS
ot sare grr i & dur WY
Q! wagwiwad ¢ fe
wire wre F oY S9N W dERw
%1 e ¥ T § iR At o S
YrAgr R R e W
2o § fir wgrefa wiferar Wik ek
W T gt guat s dew
¥ R fag ¢ 1 Y@ whafom arrag,
€Y, AETATERT, HETHIA YA, S[OTErAT,
wgwfy ared, s @, wNE
g & Fort s s & e ¥ ag
st &7 s fpar a1 fargd fram,
@,mﬁ,ﬂﬁ-wmm
gOe fagr gt 9 T W & e
g fe oot qrem sl g A WY ATEY
HET T WEA ¥ A fa9y S0
firdft | www & wfafom o
wt qF ur § Wi gy eT
farrey fs W aft oo s ¥ W
ITE GEFT WA FA W1 NG
FR ¥ IqEr FT q IT W W AN
Erm oo

g faqe & Wi Wi g T

MAY 6, 1959

Rigort of Sesikris 1543¢
¥

fis depr wifip & it wr wfirdt
iz v ar F depr were
¥ forg wifirw & wrifw s fsar an
wifg® | @ wher o fohd F o
7 gure ezt wat § s gt o ey
¢ wrer v T, AT W
e wr IR wer v gt ara frendt
¥t 3fw sqwear ¥ wrw A @R @
¥ o € arufe dar y awdlt &, o o
T e o o Soom dedt s wrr
WY wrparerderaT W wedegar dw
frari 2 St § T T M gL ER ¥ fag
afz #Y¢ wor wiiwfic § o gordy depw
Tty ¥ FEa e w whewr-
fire wavr s wifgd | depT war
vy sz forfi & o o st i
& wps Aoy dar § WX JTH faw 7
7% g o dar Y vl § W Ew
fesr § wg Wi AT A IR R
§ 1 € wreAng ey fraet §, €
g freett § 1 @ wrn § fie ag
AT T A R ¢ Tea wweT o
fee 7 feg § o7 SwEwT g
WreR e fr T oW
Wt ¥ Wrq & wroet TAR AW g
WIAT T TG FTATE |

st welt wrk (freree)
Weq AgRy,
** oo ¥ WAy o fea : afa: @

yega uw afwmaTd) wr § W e
wgraw, qfn depa oA woarw B
§ oty &% wrow depa e
firar | wx gawd @ Gy g & 0%
Yepa AR gepfa wem-we aff &
Hepa g afwaardt Jrar § s ¥
¥ sRfaw Ararey o sy § o
veT ¥ 19 Wy T § WAy ¥ A
Heplar qft i @1 wCETR W W
fararrdt e et ormran ot ag e



18437 lulonr?

o W & depe e oyt § oive e
a7 st §, Arar e o
“GRIWT & TS B q7d v ©F gy
£ ol o o e qe ¥

e ¥ qE I §p ¥ A ¥ aw)

Lt agy & wifew
qEedY & wEpa ¥ O ¢ | 55 Ty

o g e gg wronEd T E
gepa & wrfl wred st Ay § o
wrfrar wravey 7 oY wepa fadr gl &
®? s ¥ o wvd s gy
ey et g o wia www w6 fw
few s depe @l SRl ATaTey
dhfrgl i oo s

“TTOPRY W ¥ J3Y, IUTSATY
T e & qTF ATHT I T’ W9 W
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fermar d depr & et o 1
T WY W O ey el andt
g was ¥ §:

“avr &z ww, frwe & e oy

W« @ B Ay ¥ few wwre T
wreT ¥ I=fa § awht § @ X6
wow § T8 WTar | e wgr arar §
fe ‘Ot fowems § o ¥h T
wa W 3 fis feadr woolr § Wi
ferft sepr § W ferft wwfig
AT

& X sz § fe wroeer gl
ST AT X T ¥ wew g oY
& 1| &free agw s § fis aw waw
agr 9 o ferly weger qyrlt ol oft
9T W qIEWE W g1 WrE
wfe s agra afr g+ & wr§
grer #Y ey A wgar arglt 9T g|
faws & g9 guTe T wEdr g SRy
aifere & ToE # A & Foreey Ry
g ¥ T a7 ¥ 7o 7y qv qwan,
TEHY T ¥ E IEET AT AT g
| T |A [T TH W ISC
T3 & T8 T 60 W § aw Iy
gepT Wi & | 99y o sfor aw
wrar &1 g 7 & fs wacIwe ¥ A
forer ford Wi e wo & oy femm
gopT QW AR E 1 W ay
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[y wrirart)
oA e g dr i ot i
T ofer sy § oY wmm,
HETATR WIfE T7q *5eq § | T
e o wraemwer A & 1w ag
15 ST & FLAT AT WE v faew
frara & FPTET & O3 w@ W AT
et &1 @ TR T & frm §
o fs oy wEd F IR, WX AT I
T AT o wedY gar § A% e
TEE WET FEATRIEAE )
TaW 1 W R % Fadwn qed
& WK T W I aw O @@ & WK
faaT qg T § & wor f SF &
TR [EATART AT | A
Tt W i FNT T A AT QR
# afF s oy &< g o § v &
$T 7 ot 0 fogd 2 A @
¥ gt e fre wr &, o A
gawy firmr &1 e wifor «F 0
€9 Y TAT §TIR @ QAT | TRy
¥9 9 o1 341 91feq

ST BT 9% & £ o Aoy
# forg Fardrear gar & &Y qega d afea
&Y o o daw 7 fear sran forgen
fr g dfew qr awd A faar amar @
oy ¥ qfeq aga fow 9 § WX
g% fawr § € v § w0 ST 59
ot g A faar a1 W O
s ®1 gfwafor @ & fag tye
T W oW wefae @O
W T ACH TER JUo0 ¥ TR
T 3 & W RN TR WY I
€ o a% ehradew 37 & | dfe
gerr & qfed) &1 W9 |7 N
FRE | IR ge i
¥ e e Tl g1 § WRwraTaEd
TART S AT WX frer Y we g
w8 7 ary W e § WR gt )
ol aga v g ) o w
% fag wrow g9 &% wom wifige |

| Y S W g Iwhr
grit 1w ST e %Y 2the
fordmmr,  gowY T wifed,

fadt & oy qfeq fFrwdd ag wam w3 |
wHT WY ITHT IaAT o w7 A wQ@
foreY fe o #fzw o w2k &t v @
&) Gar wmrAdrSafEd 1 sy
g A ¥ wfgd fe og® aw &
gfra<dedt & faaq 4 wad, @)
¥ frad w@AT o foT frm w@Te
IR A § FH q TAT @A
WoHd q9fas  guag HHEE
& fodww & oY 724 W R 7 w5y
B & I% wrafawar & ol & )
fer e AL Awpa o7 ofeq & AV
IUHT FE &4 AGT fFT oA wdr
wt wfcrm § fF sror Y s s for
frear o @1 & 1 W W A
AT A W AY AT ) A A
¥ar Arwdrdar fFm W $IRX
TR ¥ fd % e Al
2, S aglamaad &1 e fis qroddy
@ F FE AT TN AT §qA A
@I A T e wwRE A
o 4 Ty s e oo an ¥
Y g T~ wTAFOT AT awaT )

¥ gare § fe v awew W
gfrafedt e | WO o AR T
ot e dogee €
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fs wrez AT ¥ @0 W9 o oA
N RRAA Ty ¢ AT A wqrEr
a1 T R grd ¥ fad ey
woly fead  orer® W o oA A
ot ¥ depa e AR R 1w
oY WY FEFET ¥ W g ondw @y
TZLE AT H A9 & KA § SRy |

O AT aTEY A 7% ¥ Afwe o
*T WA § | AT T wwwy @ o
O i AT g T W
Ty A—dar fs gaTeren |
ferg & art & wyr M9 —AEEA
A e Ao gy
9 ¥ =g wsi A Gead, @
TR ¥ ¥ faF wsar @

18 hrs.
ot ¥ fFa = #Y fawr o

VAISAKHA 16, 1881 (SAKA) Report of Sanskrit 15442
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w0 wfgd | o faeg ¥ dfent w
A HT I @ S Ay wlgd

? A gAE 1 X ooy
wgIE g )

Wt gy (ArTAET) ¢ WA
wEYTT, ® ¥ dEHT WAHT Y WE 9T
W WY TE A A3ed
& WTART ¥ 9T AT TA67 X T AT
W st fawg aond & am & Wi
T AT FEE §F &% O a7 g fw
T FT US-AII AAAT AT | AR
gfrafed wew witas & (g @,
@ AT FAS A W P oA A
HEFd WA #Y T &Y, §T qrdy «y
W W T &, N OH XA IST ¥
fe fergrm Y Tz sror Jr FY 0 a@g
TACTH e gy 1 FT X 7 Far
ot fiYE 7y ofr qar, oY udy qray
fe st wix dega w1 ¥ T A
grg vRA & | & 9 ¥ 9 9% FEA
g § e s st s Y A
A Wk A e § WA AA wlalwar
ardr Wi fgg wmmor #Y g w7 A
o\ qurierg R4y sqweqy wOow FF
wia fggram & aweadr wr e
AT AT €Y G B qror AHTES
¢ aoxfa &, 27 & =% *g v TE
g1 g &5 T f T} -
qraT=Tar g, W gAfague g g,
I W KW AT 0T ¥ AepT W qAk R
%! foet 7 fisdt &1 § fggeam & o=
arsTIor 9, FaT &1 €1 Ararei ¥ wrf
Freay 7Y §, AraR % g8 wyfiwar o wf
§ o gafaga ¥ 2ar 9, @ }
ghames fadr ¥ azqd N fe
T TN FWR AT F NIF )
Tagy W g ? uF @ ar
wr? g fe fedt 7 fody ag @
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[ arwa]

grfarer fggeam o ower X Iy
firlf w1 v g 2 we Wity e
¥ ferg wraw @, wid ag SR T Y
WY g st W g 1 & ool
o1 Wi iy g st geftfar g wealt
MR aeg?

Shri B. Das Gapta (Purulia): On
t of order, Sir, what the hon.
ber says has no bearing. Per-
like Rajaji and Suniti Xumar
ee should not be vilitled in
this way. (Interruptions),

Mr, Speaker: Order, order. The
hon. Member evidently has no argu-
ments to back the points he is mak-
ing. Why should he indulge in
abuse? What I would say is, hon.
Members will understand or at any
rate, address themselves to the point
at issue on merits whether Sanskrit
is necessary, We are discussing the
Let him say, we are not
to accept this. He may say,
even it may be reactionary and go-
ing back to ancient times. I have
no objection.*® The hon. Member may
ot be in favour of it. Let him say,
is going back, this is not a
language which ought to be helped or
assisted s0 on. Let him say so.
Lat there be no such thing said here.
After all, the entire House has to
move amicably. Let nobody abuse
another.

Shri Yadav: **

Mr. Speaker: Order, order. The
hon. Member may, without using
such expressions, say as strongly as
he likes that Sanskrit ought not to
be revived. I have no objection.

ik

E

i

MAY ¢, 1050

Report of Sunshris v3444
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sy, wr & oY finfy fiar 8,
rfm AR wg g1

v 7y o faar o fs wemr
TrERRT S R Ay Nh |
frrdfrr ot d? wam¥
Wi —araely WY oY et § 1w A
o @ wew § W qnTT o wafer oy
2t @ fir Forer it & worfiraey wrawr @),
I I Ay gaafedt wrw
i 9 fod o 8, Fore F wr
a7 & f oY o ey i fegy ond »
W e food et g S
HIft WY ey AW FEH @R A
Iy S et § W SR wea W
it fed Wik ww # fawrfot # &,
A wrgw g § fie g2 g sew Wi
Wit W 8w oW oww 9w ger
ik fEfr R Mg aw
Tt few ¥ 7€ § fe 3 o feg
s v afer w1 anr af) ¥t g, oofr
g & geftfageme weoff amgw « o
e, 90 F I gt § aua ©
WRA T Sifow A § o

Shri C. E, Bhatiacharyyn: The re-
port is not wmerely of Shri Suniti
Kumar Chatterji. The report is
submitted by some of the master-
minds of India. Why does the hon.
Member name Shri Suniti Kumar
Chatterji repeatedly and why is he
attacking Shri Suniti Xumar Chatterji

Shri C. K Bhaitacharyya: The
report is signed by all the persons
from different parts of India. So,
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why should Shri Buniti Kumar
Chatterji’s name be repeatedly men-
tioned?

Mr. Spoaker: I agree.

Shri Yadav: He is the chairman of
the commission and he represents

members of the commission, includ-
ing Shri

ought to be revived, and these sre
all the arguments, or that no com-
pulsion ought to be there; if anybody
wants to study, let him study; or it
the hon. Member even goes to the
length of saying that nobodv should
study Sanskrit, I have no objection.

Shri Yadav: Not that.

Mr. Speaker: But let him not
refer to any individual member of
the commission.

I think he must conclude now.

ot arew ;o sferq, ® & skt
wfrde T A wrg i R aw {
W & o § WO A =Ry fwar §
&7 & g AT A aY e fearomd,
wiearfr et sgnarang &
foar &1

werw wpew: s, S

wftare: A g frdea w0 s
§ i v & g wr € | S Wi wE
Y ¥ wT I W fior w1 e T

VAISAKHA 186, 1881 (SAKA) Report of Sanskrit 15446
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wrar § | 4T YW AW | OF ATAAT
e ¥ avy g€, N IR vy e W
gepw Y Ug-wrr W foar g, @
e T WA g QY wd 1 & 7y
frrden wom wrga e ot were afew
W W 95 Q@ §, qg xf@w wrefat
w A & | wiwd 7 & fx & ot
wrgan g i dme F v wes F—afaw
¥ qgaenw wfad s goer ¥ e
arepe & O free o W ot &
ares & 1 g A o, e s
Ty SR WY fire i 7 wafed e wror
Tropiararard Wi g fagare welt
g, ...,

weaw W : wie fex o w7
wiFmwAaR I @E?

o} aEw : I FT ATH FUT A
feavd & & 1 % 7 formr @ ?

Mr. Bpeaker: It iz not necessary.

ot arew : & qars; e @ Sy afiqor.
wreefra i & 1 99 & g o e
Luch SRR LR R o R
@ A § W qTwEE § 9w I |
aT ®T w1 w7 gy § e agr A
athrr d@ oy, AR nfaat o §,
o AT qET § § I I g
WAt a7 Ep & IO wTAH ToET A
& | il wwe ¥ qonflt o wgt o
wTeY, dae, qafeaae yenfe o afiwor
# aga wiww gar § §, 37 W vepw
1 gt qTer ¥ I RTfEve wraw
THAT X § | FTOTT T 7 A -
9 & e § | 9w gwfaqeq e &
o T W swrmgE .
O 3T WX A WY T Ao g §y
aEr & 1w Ty A W< W,
frwr wamd, samare aT, Eerd Awlat
T, QAT JT, Ty O g ga &
oY g QwTierer s e T wigd § o
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[fr arzw)

s, & frdaw s wgan § fin
T WY B W T § | §EFT ¥ ATH 7T
oot ¥ Wy F o wwTHg ¥ ot WY
% "W FT G5 A @rE anfr o
o< 7% I 1 AT A § FTew faay-
ferarrerr 7 v § gt v7 fie g wraew
Aigen #7 wEFT T ¥ oo g &
€ WX I T T w)

Shri Raghunath Bingh (Varanasi):

No, no. That is wrong.

ot avw : sfywq, X g TR
f forg wrar Y T3 £ R ¥ WA
7 &Y, aE W1 FAY A6 AT A7 THAT B,
wift Ay a7 wwer § | Forw F wkwoe
w7 & ford o) Y e 7 &Y ag WY
& T 8 g wwdt & 1 g wafw
T Y owdr §, s ew g aa )

# fgs s wmgan g i e Y
uTz T A | T Y TTE W9 ST
&, 39 7 frar wan qv AT yafad |1
fear ar ar fif 77 wdwTd v 97
7g Hrow femr T g e wgr o &
fir fgr a1 gy oY wrard &, & st
AW § A7 A TFA AT, A A
gaepw W v e § ) & frdew v
g § o fergeam & oret v <o
&, sy wY S=TT @ oY S AT wy
& TEW FET & ¥ WK 9w 7% 9
FTAT ®Y WY AZ WIAGA, I AT I
A adt &, T v § )

wegafa oft 7 o @@k X 7 3y
w1 ¥ | Y T v T g 7 ag Ay
mfr wanfawre & ofr faems § W
Ta% faes IPA wodt a7 & ot fs
g oy T g | g oY g wEET
FY wIH @A wigy § + ogR A
AN F e T q, L,

MAY 6, 135y

ngﬂfm 15448

Mr. Bpeaker: Order, order.
Nobody quote the President.

Y arew . & e offy 5 w2
o THZ FOTX ¥ J|WF | QR A
wr§ wrofer # amr T k0

Mr. Speaker: The hon. Member
Vill kindly hear me. Nobody ‘is en-
‘ltltd to quote the President's opin-
’therefor or against any parti-
Yilar point that is being discussed.

Shri B K Gakwads [Nuitk):
\‘esterda:r it was quoted..'”

Mr. Speaker: I 4m sorry, it wought
"\ott.ohave

l‘:lndly read the rules again—the
dent ought not to be brought in
any discussion one way or the
her., Anyhow if it has been*done,
Possibly it has been inadvertently
fluvv.vet!. I do not want any re-
ce to be made to the Rashtra-

ti. He is above all this,

& TN : T ARG, & 7 v
@ a

h Mr. Speaker: Order, order. The
oPn. Deputy-Speaker who was in the

hair has referred to it. I gm read-
“hx from the proceedings of yester-
d‘ly. The hon. Deputy Speuker said:

“The President’s name should
not be used to influence the de-
bate.

Shri Panigrahi may also have
three or four minutes”.

f Shri M. C. Jain was evidently re-
'rn-ing to the President, and the
‘!‘,m_ Deputy-Speaker said that the
resident’s name ought not to be
brought in for the purpose of the

ent.

it avew : & 7g g @ v 5 O @
o T W T ¥ w § IR w=T
Qi €t weAr § & ey ag
werarT Wt & fe texs F fow§ o
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o o [ et o, 36T ofe
o gmfare zzor §, vo we
v 30 ¥ frwifeat ot o et fear
wrtmwﬁﬂma‘rntﬁ.m
9T T W FX AR K wqwT g
fiear v 1 ud &% wfge v § e
TwiawT s Twd o AT 1w A
o ¥ g wer e A R

& i o e § i e e
wrgd & fiv ol oo, Y Wv ST WY
|TO ST g 1 @ T e e
et e feduft v R e o faw v
e 7 far sy @ Wik aTiew T 9
o o fgdy 2w o TgaTer T W
it | wrfaw & o A F awea
§ fiF oy Tparer W @l | afi,
" ST, Gy wnfx ot ot e §,
o gy o a5 §, ¥ el Y g
W & 1 & Wl see) & e
g fe e gw wifew X A3
ary afier @ oma, Wwen § od @
&r€ o Arer ft orra e st &Y
oo $T W1 FHAT AT W FF IqAr
Mg qEpT F AT TR |

Mr. Speaker: The hon. Member

must conclude now.

oft aree : ow & faee 7 aor fed
¥ g 1 T wRrewE s § war
wr &

# wgr wgan § e owifave
ey Ay S wifgd | agt o< st
wy & firerrera) & ayr #F awr ¥ o g,
e ¥y ¥ A W arfr §, Sepw
fagelf w1 amer forar amar & 1 & @wwa
g 5 g e fafar 37 & wely war
T & e swd & fagda ww v
TS oy o § 1 R e wEwiA oY
® oY gt ww wgr § iR oy e gy
108 (AI)L.S.D.—10.

(SAKA) Report of Sanskrit 15490
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YA Ty ¥ gy ord, A A% Gy
w § T we fear wid | ow vl
o TER W & ot ¥ g
w! T & fir g deww & qaonft €
w T ¥ O ferllr ar f gmt
wWwiwdt i wiwdifew
e W 4w F ar wr wr Y i
e W g & 1 I o
w0 § W 2r, g g e §, e
et e e o fed g &
i &, O atwd &, e v
T N ERR g T AuR g L.

mmm'm."%-'g

ot graw : % oy svwY § fe woA
gt ¥ @ §T & W miww adf €,
o 30 § & ¥ § wife ove wrbe,
¥ T FT JRA FH X
G v i wrr aw G A g A
< T W T Y ww e §
o T & Agrr & AT WYAT ¥ AT WY
AT, gy, L

AW AR : AT AT AT

o gy : widr Wi derr W
ff SR B ArafY W1 §, wrAeva
o7 FTE T g &, WK A Wy
qmmﬂﬁmtﬂtawﬁ
AR ST & S F e et 1
ghrl Baghunath Singh: He has

tage® 18 ominutes. Others were
anoWed only 10 minutes each.

off graw : & it e el T g

wre & w1q w9 qg Y S g
!-firm-ﬂm-ﬂimirﬁm
of T WTEET & A Fu Ay fea g, B
of T O aff wnfr wifgd dfer &
g P § e seer oF wfard faw
™ fawfedt. ox @ e g
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[ofr awew)

YT I G ST AT g o Ty % ¥ fawg o e w1 wwEe e

&t fewrwra v gfe g aifie
wnfaasr ¥ sraw T e § 1 1y
wrr & swwer § e wfew o fr ow
Ll

o W WAt WY W d e
W @ g § 1 9% AT #
o W A 9X guR wAw & fermea
vl wt & ifver T Wi W
AT AT ¥ Y o7 w7 zfeqw ¥ e
|TTT $T® TAT agt & Thay § W
oy A o §, wepw @ wE
TwTHT w1 fggeT 1 qearq Agd
AEE £ifiat Duded: £08 §
O A § g € e W g
g s o 3w # aww § oY s
R WY aew w0 g Wik defa
Y TreaTeT o7 wirard faeg R A
wifew Wt meET o

Mr. Speaker: How many more
hon. Members want to speak?

Some Hon. Members rose—

Pandik K. C. Bharma (Hapur): I
want only five minutes.

st e fog  wegw wER, T
qooA) & Wraw gu § W {3 A
geedt ¥ o wivs aeew @ forr oy /v
A} w71 =+ faar Ty 91 )

Mr. Bpeaker: We agreed to sit till
6.30 ».M. today, I thought of calling
the hon. Minister now and giving
him 20 minutes. But if the House
agrees, we can discuss it tomorrow
also for an hour or an hour and a
half. I have no objection

Some Hon. Members: Yes:
vty vt wrelt (aToAw—

dan—ogfen wfemt) wem
wgvea, & et war arard § fis wre

foar § 1 )
% T stfe o ay ST g

TR R A gRT 1w A
wgr mar @ e 3 o avoft & sy ATy
N FafEt MR E
witreyz &Y, srorge g O} ag i i W
wr gY 1 e afk ag o , Sw A
fTromamsr i A w
wear | qrTe gy § O oF awar § T
| T T AR WgET { 5 AW
w1 S A g e o W A
foaw wwr Qo fiear e e 4 T
Fefggaafarm g T @ @
T Y W7 AT I A Y o o
w1 g fwy A ow e fenm,
fore & g wg@¥ § W W W
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WY WE ¥ T 9T | T A g AT
fis =g oY gx & Wi T o W
w8, wEfed 7y wex desa adt
e §rm, ¥@ e fear o &
TG A TF T 9T KT AT

‘sgrcor weor farfrarer

YU TR AT |
wifey  fagamrg W
vy wafe  wafeg

ug T wgar § e surecor, snfaw,
afor, &, g7 ¥R @IH I T
frdwy Y T 5 §, ST Ew T &
s g | e § w se g ¥ el
vy, wanfa, s | 4 @ Ty #®
ST g WR WA 98 a9 § | o qg
fafe i grdr sg awa § fe vz
& ¥ A A @ 7 qwdr sy wa g
&Y OF JFTET HIT LA QT AT | IE I
T oy f o e St § v A
frerer fear o, wfs ag sfra@r
?WW s oFa § | g FEw
1

‘grer ®Qf afg e wOfw
afz g ®Ofa arew sOfw
Yo gawfafoea ox deifyg
g wawiw xafa afw

¥g FgaT § A wigar v g W} W
W F e Y g g omar §
g A g AR afg W & & ‘o' ofr
frrer &Y Y iy <@ ardy arar g
T 7 frg THT ¥ OF @F & 9T
¥ W AT OFAT | 87 & 78 g7 A1gar
g fw oot foe feat ot qenfor amge
Wi a7 ® §F N qARE T THA
wft wrr o flt F wqEe fear o
& o gepa A g, & 7 ared e
7 & e frar § 1w Rafw @t ¥
fod depa wY ga & gdiw odi | AT

VAISAKHA 16, 1881 (SAKA) Report of Banskris 15454
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g7 ®1 waw 9 § T e o fgly
B U AT AR A AT qEpA W
wgrar fad feem dwiforw wer. Y Frrwrer
T | g qgr |reeer gt fawmer
Hrx § Forw & g gy X F o ey
TR I gy agr ey ¥
9 7 wr 7 § AF S §av Arezc R
AT wox fgedt w7 w4y &, ag wadt wr
tukfrhrd sy wwdFarmr g
¢l awg ¥ fawrfar ¢ 1 fasifor o
g agY & dfewer o & 3 A ferar B
Q¥ ey ®Y &Y 3 AT Y AT AT wgA
w1 wtasrg a3 & % g 7o ) oo
gfew sremgr 3t Iafr & gd
TGHMT FALA FfT |

! guere (Trawgr) W
“fawrfer”’ o fasfar r@ § 7

R v wen A s
s1q ag o f fawrfor o= ot § oy
7 1 Y g o g A I N gl
& wqr faar § 1w g6 AR O
A § g wdd wr § few wmr Ak
9T @I WEATIE A FF wT AR @
FgY § o 3 8 oft g & av foar
i R-gT R o § fr Wt
gr 4 forlr & aqor fomr @
N W W oW el W e
wrar aat WX dmfaw west w1 w-
IR T 7w A I§ F W W dew
w g @ @ oW Efed

qEFT ¥T TAAT TEAT WTATHE § |

@ WX T w8 T X v
s g Wi ag oy ¢ fe wopa W
@rx ¥ v T g9 § O W @R g
fegr 1 e oot F 7 woET w9t amd
#F WTHT gNA FEY wTeiiEy Y 39 6
w7 74 fear o ow o R § a=
F W e fewy o ogw ¥ ww A
LU OGS G B



15458 Motion pe:

[l Tramre wreft]
fan ) g & g7 quw aw 0@ ek
@ WA ¥ vy w1 A fiear | dan
s mar oIk sepe & wff wff §
Forqragpr 3 @ 3w &
s & drar oeY | wgt ogt 9T QR
e § depa ¥ gRT § 3T WY S
T WT AT HORIE B WG ¥ g2
T nfgd | aifeite & w=e fawr
o1 ¥, Hw T & wR] fae o oW
&, B w2 oty Y wt i dera
#t gt 7 § 3 #1 fiyerer ¥ figd
TR Tty dfasrer o o Qo #f o
&, forw & fir e o1 W=y faeam s
g R wx @ ¥ frew fem o §,
T ¥ WETT WY Y §H 6T
wifz § 3% Y fearal # & ferer T

MAY 8, 1950 Report of Sanskrit 15456
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§ 1 9w wrwe & ot T or W wfe
¥ wy four e R o W A ol
qar | %fe & vy e ofe ool =t
w1 T omnfe § wfed & ggra
W gwew omrte e §, fen
& 7 T o A vadt | W) it
} vu W faurame wwar | A w@
wi woww gy § fis og oY AT & dfiw
¥ T %t § ) wEfed o W e ¥
it wifz ot @ § 3T W depw
¥ freer 3 wifgd ot o2 were @
o A B G @ T S aAwr

wwT wifgd |

@ oK & g & Nwr gt
# g wOw w9 fF e A @
gepa fearera g wifgd s fred
wfags & a7 gEk wfawe) & 9 fo?
& § I ¥ wER dow W wE
AT anfgd 1| it Trgafr % fors fear
= | & I w1 fors Ty W s
afer afe w@ wwre o HF § @ =
* g% 7 wiww T Fg $ ¥ Wy
AT A s g g f @
T AT Y S gATe dfawr A qraat
® afeww & Wik agr arf et § =
t & T & Fwrer e s
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vty fgrpearmr, waror ey e, At
e & ¥ oy & frk @ g av ww
Y oA dega € | v & foren-
ow dopy # faedy § witfe sx o
e depa ff | xdr og ¥ e
ferat ¥ wrrfeshe ey ¥ strey o STl
thee Wy & formroresar o W
Wt wowg s B Tar WR
forewmear M wrar W At www
W WWAT W.T WeT W
sl ww Ay R g
HYC® worar wrgaT § 1 xferor g ofean
¥ sty guiy s, s oy
fagz am, il wafy {ifem,
mﬂﬂﬁﬂ‘ﬂ%ﬁﬁl’ﬁﬂ-
AT {34yt aw qepa € 1 WX
WY W oY & 99 F ¥ w1z v ¥ feay
wen § e aridter, i, ok w-
fear & drw F dfugi g€ § ¥ o S

wady fomw & fe wiin (faiie),
afyy  (frerarc), arevs (gamn),
adfy (arelY), weafge (wemar), wevg-
fow (W), wew faw (@) &
2w § W T W AT EEpw avT R
waoifyy wrar & S o v S
) 97 o @ # afe dafogr
T ¥ dxfew wwe aw & gu
T W o W wepw o o Tgm
Wi wnfer O @ ¥ 3R g aw deft
gt ff 3w wgq wid wnfe & wge
AT depT o | I ¥ w19 F @A
IR oAy el oftw &
wwre, whareft aift wew @ weiy
TH quTT Oow, € qedt o T
Wt o dep o 1 s oY gart
g wgd § T dep WY woft fiedft st
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T ¥ T e R e ofrew s Y
97 3T & wewre g  Fs e
e & Yfefes onrc.on 8 g
W amdgr i@ &

rerar o1 1« 3¢ 3w § Fw o
wearT 351 WX o vl sk oY 9w
% & wratdtan o & m,

a5 # @ foay, aof 9 @ =
fear offc et & & aw Wl den
aer W W% v el Wi st
®t wyrn e &1 faar 1 free
HEFT BT KT 1T TAT | WA X AT
s sy W § e depw wmer
ot & sife wmer § o @Mfew, B,

weefggr ¥ ford @t ard
7 s, Wi faan waar g,
g9, witer & § 3T fr gF W
depa W  off | SaC § oyt ot
oy wrd anfa & v § I 6 @ W
dgepx O 1| 3 ¥ anfy oF o | wf
QF 9T | 37 ¥ AT OF o | ¥ faee
at | 37 O wray fardy fope ot forar &
Wit W g 31 @ agare f e
LG d

off arew # wyy fin deg oY awal
%Y T Y | @ e oy ¥ T 6 T
seT v § fv @ wafy ol
qrat ¥ wTn AfY ff | depw wwar
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[t vgrre feg)
* avar o 1w off W Wy aTe-
anf o et o & oY wig wY T
wor wnawm fs fow ag s figl
woar 3 & e W agamy fordt
o § Wi ww F depw F o
a@ ¥ A W agard fad o
Q@ q | qUR AW F FEpY ATq
# ff o ¥w dryw g fad o
® | qg TN & WO § WA
T ff 1w A g g
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AT § WK W Ay I oy A Ay
twwftedm i@

# depa wfaaw & 7w § 99
W HEAT WA § | W o foid
®! g & wgy s & 2w | wfe @
wq § vafod & ¥ ), @9 0¥ w0
wTgE § | IS wEeY W™ ay §
s & tost # wowd § i Yfeew
¥ gvq § il %7 g% qOWET $IEAN
gwrar ..

Mr. Speaker: I think the hon.
Member is likely to take some more
time; he may continue tumorrow.
1835 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on Thursday,
May 7, 1950/Vaisakha 17, 1881
(Saka).

¥fe do @t v ¢ fe dapa e
frgemdy st # ff s A &
afer 78 dwc & wwd a® @ fagré
aafq %o qTEE WY # wrgATT B



13451 DAILY DIGEST 1546
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Corvaars
ORAL ANSWERS WRITTEN ANSWERS
TO QUESTIONS 15161—15303 TO QUESTIONS—contd.
8.Q. Subject 5Q. Subject CoLunant
No, No,
3240 Barrage * 2259 Dues from China
G?n.‘l;zm . 1516164 for Overseas Com-
3341 Ford Fo mittion ex- munications Ser-
perts for Food Pro- vices 1520800
ducnon. . . 1916468 2260 Flood Control Ca-
2242 Doctors for anti- aty of Hirakud
T.B Work . 1516973 m Project 15309—10
2243 Road Accdents 2261 Sundardisation  of
Delln 15173—80 L‘:-:-'e{ﬂw medse —
Sambalpur - - 1
44 Mmm?ﬂl;e 1518082 2261A Reduction m Rail-
2245 Rice Mulls 1n North way Board Stafft 15311
Bthar . .  15183—87 2263 Himtan-Disr galore
Trafic Survey 15211-12
i Bucknsmgm o‘:f 2363 Prices of Agricultural
n1l . 1418789 Products 15213
2248 Aur Servicesn Assam 3264 Pilot Service for Cal-
Sector 1519053 cutaPort . . 15313-13
2249 Moanufacture  of 2265 Suspenvion of Rul-
Pap'rs and Boards,  15193—94 wayOfficers . 185213-14
2250 N:w_ Barrage n 2266 Surplus Machinery
DVC.Project .  I5194—96 1n Various Projects 15214
2250A Casualty at the Saf- 2267 Ral Prionty for Ro-
danungHospital 1519615200 reignExpors 15314~1§
325z Indo-Pak  Canal
Waters Dispute 25200~-02 {L SO
WRITTEN ANSWERS ¢
TO QUESTIONS 15203387 4022 Damage todellwly
a0
sﬁ: duetoFlrods 15213
2246 Thermal Stations un-) 4023 &;f;‘@ﬂency n
derD V.C. . 15203 . 15316
2251 Market Intelligence 4024 P &T Employees 15316
Scheme for Ma- 4025 Foreigntourists 1sa17
nipur 15203 4026 Ticket  Checking
2253 Rail-10ad Compen- StaT 1n Bikaner
tion 1n Madras 15203—04 Division (N Rly) 15217
2254 Pncesof Tobacco 15204 4027 Sleeping Awf)“enlll:
d.tlm on -
2353 T{“ﬁ‘ﬂmsm Bikaner Tramn 15317-18
T{us:ﬂmployeﬂ. 15204—05 4028 Amemties at Sta-
2256 Masulans Azad Me- tions on Northern
dical College 1520506 Railway 15318
2257 Over-psyment  to 4029 R‘““meﬁﬂmn
Rulway Contrac- m A 15318-19
tors . ) 15206 4030 Corruption Cases on
2257A. Acquismtion of Land Central Rattwzy 15219
for Government 4031 Letter hoxesin Bom=
gem Sm bayVillages 19319
4033 Telegraph and Tele-
Lid. . 15206—07 P aciiitics 1a
2258 Gastro-enteritis Ca- bay Villages 15330
ses in Delhi . 1530708 4033 Natonsl Highways 15330
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WRITTEN ANSWERS TO

QMOM

USQ. Subject
No,

4034 Coaches on Metre
Gauge Section of
Central Railway .

Selection Posts on
Central Railway .

4035

Om'bndsn‘ at Par-
i bheni Station .
4037 R'izl"" Pmmon
4038

Railway Prnteetian

Force on Northern
Railway . .

4039 Suﬁ: Mills in Pun-
4040 Primary Health Cen-
tres in Andhra
Pradesh . .

4041 Milk Powder Fac-
tory &t Vijayawada

4043 Medical Stores in
AndhraPradesh .

3 New Railway lines
404 in Rajasthan .

4044 T.gl.’clia!el in Pun-

Research Centre for

b S in North
A . i

4046 Coconut in N. Ka-

4047 Railway Magistrates,

4048 Sugar Production .

4050 Sugar Pactories.

1 Cl'llllin‘ G of
405 Sugar lp::ex.y

4053 Block Capital

of
Sugar Factories

m:umcfmm.
bway at Subedar
4054 O Catram  Road,

4055 MMM

4056 F tcﬂ’ut

4057 Dmlwmm:oiue-

MGIERIANIC
Ex-Biksner
Sacdonm Rail-
way) . ’
4059 Mﬁn‘m
Road

4061 slnmmalu.r

[Damy Dr™?) -

CorLumMms

15221
15231
15222
15222-23

15333

15324

1§234-3¢
15323
15235-26
15226
15236

15226-27

15228
15228-29
15239
15230

15330
15229—31
18331
15331-33
15237
15232-33
15233-34

15234
15234-35

153235-36

15336-37

VRITTEN ANSWERS TO

QUESTIONS-—contd.

rSQ. Subject

No.

po Organisation .

L Land hddinpm ﬁ
Delhi

4064 Sugarmills

o R o e

Punjab
"’“‘T::‘.d,

Sen-dtylnrood-
4067 pob 24

Prui Ort'.hndl.in
s

Discipli among
:hepﬁlﬁwaymﬂ'.
Cure for Goitre
Selection of Assi
tant Labour Wel-
fare Inspectons, .
Punishment for de-
reliction of Duty .
Corry Canes
in Southern Rail-

PRSIy R osyNRE

B33
E
i
)

Mulberrv Cultivation
in Bombay State .
Robberies in Trains .

Corung

15237

15238
15238

15339

15239
15239-40

15240
15240-41

15241
15241-42
1524243

15243

15244
I5244-45

15345
15345-46

1524647

15248

15248

15249
15249-50

15250
15350-51
| 15251
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd QUESTIONB—contd
use Subject Covuws  USQ Subject CoLumms
No, No
E Office, 4113 Decrees
ad m Raslway !ilou-tl'm:nlel‘w?yl 15367—60
Stmuong 15352 4114 Holy Msg:..
4088 Quarten for Ral- pital, New 15269
way Staff 15352 4115 Sundly})u .\w
Movement of Oil- ance for
4ot cake and Potatoes 15283 Employees 15269-70
#4090 Wind Mill in a Delly 4116 Janajaand G T Ex-
Village 15253-54 ; deT “ 15270
1 Price of Rice in Ma- 4117 Jansq an -
* mpur 1525455 presscy 15270-7L
4092 Darector of Health 4118 Pamuly Plannung 15271
Services, Manipur 15255-56 4119 Agnculrural  Re-
search Schemes in
4093 Taccavi Loans to od
Muln- Co- {Cnhmsm 15271-72
mmy 15256 4120 Central Assistance to
4094 Stenographers 15256-57 Medical Colleges
4095 Delln Peasants Mul- in Punjab 15272
u-purpose Co- 4121 Levy on Foodgruns 1527273
operative Society 15257 4122 Death of a Labourer
4096 Lakwa Stanon 185257-58 due to Gas Bxplo-
4097 Bndge over Kmisma- S1oe 15273
har- r 4123 Building for Jayna-
Road 1n Tripurs 15258 pore Masjitpore
4098 R"?‘:.‘ of Roads n 1 Office 15274
pura 15258-59 4124 Temporary  Rail-
099 D Water Sup- way Engineers 15:74°75
ply in Tripura 15259 4125 Ralway Land 15275-76
4100 Hosputals in Andhra 4126 Zoon Delhy 15276
Pradesh 15259 4127 Industnal Estate at .
4101 Doubling of Rmil- Badh 15277
way Line 15259-60 4128 Dernlment of Goods
4102 Commuttees on Rail- Train near Poona 15277-78
ways 15260 4120 Contract for Luggage
4103 Potato Growers n and Parcels 15279-80
Himacha] Pradesh 15261 4130 Ticketless Travel by
$104 American Rice 15261-62 mh Police w5t
Tt
= e#g&m Conaze- 15262-63 4131  Wheat Prices 15281-82
106 Aerodrome ar Che- 4132 Chandabali Port 15281-82
ravannur 15263-64 4133 South-Asia Regional
107 Rural Electnficanon Tc“’f‘um on 8
in Himachal Prad- nsm from 15283
15264-6 4134 Passengers
108 Tungabhadra High e Tatanagar 15283
Level Canal Sche- 4136 Train sccdent 15283-84
me 15265-66 4137 Second Shipyard 15284
% Bhakra Dam Pro- 4137A Loans for Bhakra
ject 15266 Project 13284-85
1o Famiy Planning 15266-67 4151BB:BOH of Nux
11 Slum Clearance in e ‘omica Seeds 15285-86
Deltu 15 1 Ex-employees of
12 Rmlwav Protection as7c Ratiomng Depart-
Force 15267 ment 15285-87

" (A1) LSD~11
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PAPERS LAID ON THE

e Iid on the Fabie -

(1) A ??w of Notifics-
tion No. G.S.R. soa,
dated 25th » 1950

under
SjofSecﬂongofthz
ssentinl Commeodi-
ties Act, 193s.

2) A of the State-
: menmninl.ng rep-

Rule 3 of the Alr Cor- ~
pon:aml%nlu, 1954 :
1) Summary of t
()E it aé““"'
nue Exmdl-
ture of the ian
Airlines Corporation
for the year 1959-60.
(i) Summary of Ac-
g BExpenditure ft;r
l [~
Budger  Esities
and Revised Esti-

mates for x958-
and Budget 9%&;%2

mates for I
oflndhnm
Corporation

(i) Summary of Bu-
uilgzt Estimates of

iﬂgg::ﬁ:a:%lzputt|nll1u!|=nmed
STATEMENTS BY MINIS-

The Minister of I
® D ot i
Tbrahim) a
statement regarding the

15289

15289—91

BILL INTRODUCED .......

The A fion (Railways)
No. 3 1959

pro-
tion (No. 3) Bill, 1
Etmgmm
The motion was
After clause-]
consideration the was
passed.
(%) The Minister of
No. b
Py 3B o2,
The moﬂnd:: was
passed.

MOTION TO REFER BILL
TO A JOINT COMMI-

| - 15295—15407

The Minister of Commerce
ggﬁwrmm

el
mﬁﬁ;mm of
Commerce and Industry (Shd
Lal Bahadur Shastri) reptied

1529198
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MOTION TO REFER BILL
TO A JOINT COMMITTEE

to the Debate and the motion
was adopted.

BILL UNDBR CONSIDERA-
15403""'!3

a.nd Wath Amunnnu Bi.tl.
2 P
mbhcmﬂnwmm

MOTION RE: REPORT OF
SAN KRIT COMMISSION l“l’-—do

E

Trarioes
Muu:ktpmnfs.mit

MOTION RE: REPORT OF
SANSKRIT COMMISSION

Commission was resumed. The
discussion was not concluded, .

AR o Sy
1881 &k’i’ e

Further considerstion of the
Cost and Works Accountants
Bill and

15470



